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LOK SABHA

Friday, August 16, 1974/Sravana 25,
1896 (Saka)

e

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Functioning of Nationalised Banks
*365 SHRI RAJDEO SINGH

Will the Mmster of FINANCE
bt pleased to state

(a) whether Government are aware
that according to a sample surv>y of
a cross section of the Banking public
in both the 1ural and urban areas
Public Sector Bankgs after being natio-
palised are functioning most 1effi-
ciently,

(b) whether a large number of for-
ward looking business concerns, both
big and small, had shifted their ac-
counts to the non-nationalised banks,
and

(c) if so, the steps Government pro-
pose to take to make the nationalised
banks work effictently?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (¢) A Statement 1s being lad
on the Table of the House

Statement

Presumably the Hon ble Member 1s
referrng to an article published in the
dally Hindustan Times dated 22nd
July, 1874, captioned  “Customer
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service deteriorates due to rude, in-
efficient staff”.

Reserve Bank hag reported that no
large scale shifting of accounts to
non-nationalised banks hag come to
1ts notice

1t hag been the constant endeavour
of public sector banks to take appro-
priate measures to rmprove their effi-
clency and the guality of service to
theirr customers, such as, changing
suitably the scope and content of the
training programmes, recruitment of
technically qualified staff, simplification
of forms and procequres decentrali-
sation of administrative structure,
deleg. tion of powers at regional and
branch levels and promotion of better
relations between the employees and
the management with a view to im-
proving customer gervice

Recently Government have accepted
several of the recommendations con-
taned 1n Chapter 11 o the Banking
Commission s Report entitled “Bank
Operating Methods and Procedures”,
covering vailous areas in the func-
tioning of banks, including customer
service The banks have been adviseq
that expeditious steps should be taken
to give effect to those recommenda-
tions which are primarily designed for
improving the functional and opera-
tiona] efficiency of banks

SHRI RAJDEO SINGH The state-
meni before me accepts that ghifting
of accounts hag taken place but not on
a large scale and also that there was
some article m the Hindustan Times
captioned “Customer service deterio-
rates due to rude, mefficient staff’
The second para of the statement says

“Reserve Bank has reported that
no large-scale shifting of accounts
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to non-nationalised banks has come
to its notice.”

So, shifting of accounts has been done
but not on a large-scale, according to
the statement. I want to know whe-
ther in the absence of the exact num-
ber of accounts shifted or the amount
involved, we can presume that shifting
has been done by a large number of
clients,

SHRI YESHWANTRAO CHAVAN:
The inference of the hon. Member 1s
not correct. When I said that the
Reserve Bank of India has reported no
large-scale shifting of accounts to
non-nationalised banks, he presumes
that some accounts must have gone to
them It is true. But this is a sort
of normal activity or normal position.
Because, ultimately, we have to see
what 1s the trend, whether all kinds of
deposits etc are being shifted deli-
berately to the non-nationalised banks.
I have tried to find out the position in
order to assure myself whether it is
s0. I have tried to find out what was
the trend in 1969 and what 1s the trend
now. If the total deposits of the sche-
duled commercial banks is 100, the
share of the nationalised banks in
1969 wag 837 and in 1973 it was 83.9
So, there is absolutely no change or
reduction in the deposits of the
nationalised banks 1In the case of
foreign banks I find the percentage is
going down. It ig true that in the case
of non-nationalised banks there is a
slight change in the percentage and it
is somewhat more. But that ig very
natural because the small banks serve
their own regional areas and some-
times they make rather concentrated
effort for deposit mobilisation etc
Further, they have no obligation of
going tn new areas, non-banking areas
or rural areas to open branches, as is
the case with the nationalised banks.
1 suppore this explanation will con-
vince the member that there i3 no
trend ap such.

SHRI RAJDEO SINGH: What is the
quantum of overtime allowance paid
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by the nationalised banks since nation-
alisation? Hag it increased since
nationalisation as compared to the
period prior to nationalisation?

SHRI YESHWANTRAO CHAVAN:
I have not got that information, If the
hon. Member asks a specific queation,
I will get all the information.

@ wew ford R o
FIHFT sqw e gfo AT A% grommy W
gatfedmy AT dsed Fgaany
F' ST §— ¥ I F wed £1 3z 7
TR —

“In one case about Rs. 3 crores
were advanced for cornering yarn
We oppossed it. We said it was
against the Government policy But
the RBI came forward with control
of advance against yarn.”

w1 g av & fr oagw 45w @
ATy sfafafa & wed 91 g
2 &, 9 a2 ad avrfaat 5 w4
Y feat arw wrfgn, Y 4 gAY
T fed o WY wEATe & Taiazd
g wET R E? Wy oA
%Y fusrad walY w@iRg &Y ST @
mE &7

Wt gWwwow wg™ ;W
qR@ATT 37 & WEhwer w7 9Ir 9r |
# Qv wggw v g v TavweT F
Wi § T WTAAY FY HOX WO e A
ToT FFAE ) SEF AT W AR A
wr daar fear Y &% wowarg
Tq AR ¥Y oA A a Deer
¢ ow &t § 7 agt oA
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SHRI P. R, SHENOY: May I know
whether it is a fact that the relatives
of some of the Managing Directors of
aetionalised banks have become direc-
tors of non-nationalised banks and, at
their instance, profitable accounts are
peing - shifted to non-nationalised
Danks? May I know whether the per-
centage of deposits in natjonalised
Jbanks is 'maintained mainly due to
Government ~ patronage, both Central
and State?

SHRI YESHWANTRAO CHAVAN:
Well, I do not accept this assessment.
On the question whether anybody
related to the Chairman or Managing
Director of the Bank has become a
director of a non-nationalised bank, 1
cannot either accept it or deny it be-
cause I have no personal information
and no guch case has been brought to
my notice. If the hon. Member has
any information, I am prepared to look
into it. Regarding the second part of
the question the answer is “No, Sir.”

PROF. NARAIN CHAND PARA-
SHAR: May 1 know whether the
various branches of the nationalised
bankg keep a register where they will
enter the applications for loans which
are entertained, the applications which
are sanctioned or rejected, and the
reasons therefor, so that a monthly
statement could be given to the Gov-
ernment? In this way the people
could know whether their applications
have been rejected or kept pending
angd the village people or rural people
will not be harassed by the behaviour
of the bank employees.

SHRI YESHWANTRAO CHAVAN:
I appreciate the point made by the
hon. Member, Now thip information
do not come tp the Government from
‘the individua] banks. Now when Gov-
ernment want the information they
get it from the individual bank directly
or through the Reserve Bank. I think
1t is g good suggestion. At least in the
case of small borrowers some such
information should be available with
the bgnks,
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Tourists visiting India during 1973-74

*366. SHRI BHAGATRAM MAN-
HAR:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the number of tourists who visited
India during 1973-74 and foreign
exchange earned therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): The total number of tourists
who isited India during the financial
year 1973-74 is 408,121. It is estimat-
ed that foreign exchange earnings from
tourism during this period amounted
to about Rs. 67 crores.

sft wnEOw WAET ;. "eqs oY,
1z fafaare & fr vdzd ww gfaar
FT 9@ wEEE € | TN WA
fadeft wgr aAgETg | WA
fafers T & ot 99 A AN
agdr &) weitis firget & e fa g
qazH! #Y oA grew fas &1 Y
e uagAw ¥ FWT 9397 & Forad
gde ATAIENR E | ¥A  HaAT AER
SR qFa #r gaur §6 wiur
fie), wWew e, w8 W €Ay
U3 FY AW FFMI A IFH FIR
& foq wTawE wew ST @R e 7

DR. SAROJINI MAHISHI: The
facilities for money exchange have
been 'made at many places, Except in
the case of certain people who have
been exempted from making payment
in foreign exchange, all the foreign
tourists are required to make payments
in hotels in foreign exchange. As a
result, to some extent the leakage of
foreign exchange hes been plugged
As the hon. Member knows, not only
in hotels but in many other places
facilities for money exchange have
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been given and thig hag improved the
situation and thic bas given more
foreign exchange earnings from 1st
November 1972 onwards, -

International Flights via Calcutta

*387. SHRI PRIYA RANJAN DAS
MUNSI: Will the Ministey of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether any international flight
hag beep increaged recently at Cal-
cutta airport;

(b) whether his Ministry has taken
any initiative to have dialogue with
foreign airlines to operate flights via
Calcutta; and

(c) if go, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) British Airways have
stepped up their operations through
Calcutta from 4 to 5 gervices per week.

(b) and (c). The Government of
India will certanly welcome and
encourage operation of scheduleq air
services by foreign carriers to/through
Calcutta in accordance with their
entitlements. However, it ig for the
airlines concerned to take the initia-
tive in this regard in their best com-
mercial judgment.

SHRI PRIYA RANJAN DAS
MUNSI: The Calcutta international
airport have recently built a new
terminal building which I consider to
be one of the best well-equipped
buildings in Indis so far as inter-
national airports are concerned. I
woulg like to kngw from the hon.
Minister how many international
flights used to operate from Calcutta
sirport til] 1968 and what are the-basic
veagons that almost all ghe inter-
nationa] airlines, including Xafthansa,
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K.LM, Burma Airways, have with-

drawn their fiights from Caloutta air-
pors. What.effective steps the Gov-
ernment have taken in this regard to
create &n  atmosphere to bring buck
the operation of these international
flights from Caleutta, airport?

DR. SARQJINI MAHISHI: There
are s1x international flights operating
through Calcutta excluding Air India.
Including Air India and Indian Air-
lines, it comeg to eight. Earlier, in
1969, there used to Be nine plus six,
that is, fifteen international flights
One after another, they withdrew the
fughts on account of certain situation
that was existing in that part of the
country. The hon. Member knows
how unsteady the political situation
was during that time and how it did
not give any convenience to the inter-
national flights also. Therefore, many
of the Airlines withdrew their flights
I may tell the hon Member that gra-
dually, the traffic ig picking up and
the international traffic in Cal-
cuta has risen from 164,813 in 1972
to 206,764 in 1973

SHRI PRIYA RANJAN DAS
MUNSI: I would like to know from
the hon. Minister, since she is aware
of the fact that international flights
are not operating in a big way from
Calcutta airport, what was the basic
reason behind the Ministry’s thinking
to construct a five-star hotel under
the 1.T.D C. behind the terminal build-
ing and to make arrangements for
Jumbo flirhts when the Air Inda
Jumbo is not operating from that awr-
port.

DR. SAROJINI MAHISHI: Air India
Jumbo is not overating from thert
There are six flights opersting through
Calcutta airport—three, east-bound
and three west-bound, That requires
accommodation also. Therefore the
1T.DC. thought that accommodation
near the airport was emsential.

JIn the ;!rst paxt of the question of
the ‘hon. Member, he asked why *°
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muelr mioney hes been invested ' in
Caleutty- airport for building a termi-
nal building.. ...

SHRI PRIYA RANJAN DAS
MUNSI: I did not say thar. I sald, it
is one of the best well-equipped
terminal buildings, But it 1g not being
used.

DR. SAROJINI MAHISHI: The
termingl building with an investment
of over Rs., 2 crores was built there in
order to increage the traffic potential
in the eastern part of the country, to
increase the number of flights and to
facilitate the operation of international
fights. Due to obvious reasons which
1 stated earlier, some of ihe inter-
national flights were withdrawn.

It is upto the discretion and the
commercial judgment of the inter-
national flights to operate or not to
operate through Calcutta amrport, It is
tor them to decide. For example, the
Swiss Air ip operating only through
Bombay airport. It has got two points,
Bombay and Calcutta also But they
withdrew from Calcutta, Now, it is
operating only through Bombay air-
port. So also Air France which was
operating through Calcutta and Delhi
1s now operating from Bombay and
Delhi. It is upto them to choose what-
ever points they think are commer-
cially profitable for them,

SHRI SOMNATH CHATTERJEE:
The hon. Minister gave a reason that
the conditiong in Calcutta, in West
Bengal, were such that it discouraged
‘the international airlines from conti-
nuing their air services. May I know
whether it ig a fact that one of the
dissuading reasons for the inter-
nationa] airlines to continue their
serviceg is the high rate of sales tax
that is imposed on aviation fuel in
West Bengal as compared to Bombay
and Delhi? Ig thip one of the main
Teasons? “The ‘hon. Minister also said
that the Govarnment ¢f India is try-
ing to encoutage the foreign airlines
1o jticrease the services to Calcutta
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according to their entitléments. What
is meant by entitlements?

DR. SAROJINI MAHISHI; There
are certain bilateral agreements bet~
ween the countries, Uswally, two
points are given to them. From
amongst the pomnts of :Bombay, Cal-
cutta, Madrag and Delhi, they can
select any two points. They have got
a right of operating from both the
points. But they do not operate from
both the points. Sometimes they
select only one point. They cannot go
beyond two points. Sometimes they
do not want to operate through Cal-
cutta, they ask for Bombay, but
Bombay is not given sometimes. It

depends on the agreement entered
into.

SHRI SOMNATH CHATTERJEE:
What about the first part of my ques-
tion, about saleg tax?

DR. SAROJINI MAHISHI: The
saleg tax on aviation fuel has in-
creased to a great extent. But sales
tax depends on the State Government
also. But as far as international
fights are concerned, they are not
affected by this.

SHR! SOMNATH CHATTERJEE: Is
it not the highest in West Benga] so
far as aviation fuel ig concerned?

DR. SAROJINI MAHISHI: Yes, First
is West Bengal and then comes
Bombay. But international flights
have some agreements—between Air
India and other international flights.
They are not affected by this increase
in the tax. I learp that recently the
sales-tax has been temporarily with-
drawn on international flights.

SHRI SOMNATH CHATTERJEE: I
am sure she doeg not know.

SHRIMATI MAYA RAY: Would the
hon. Minister kindy infarm us as to
what steps Government is taking in
order to encourage even the Jumbo
flights of Air India to pass through the
Calcutta Alrport. ,
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DR, SAROJINI MAHISHI: It
depends on the traffic potential gvail-
able in that part, Air India is operat-
ing 707 three east bound and three
west bound . Air India thinks that the
capacity of 707 is enough for the
trafic available there, But other
international airlineg are operating
mostly DC-10.

SHRI PILOO MODY:; One of the
reasons why I rose was I did not want
{0 make an international sirport into
& Bengali affair. Apparently only
Bengalis seem to be interested in the

«internationa} airport and I thought 1
should get up to ask this question.
When you have so much traffic in
your domestic airport and when this
beautiful international airport is lying
vacant with hardly any use at all, why
don't you reverse the functioning of
the two airports and allow the
domestic traffic to go to the new air-
port and take the international traffic
to the olg airport, so that you utilise
fully the facilities that you have? As
you know, the domestic airport is
most inadequate,

DR. SAROJINI MAHISHI: Some of
the domestic flights have been shifted
to the international wing. Now the
number of flights taking off and land-
ing, including the Bangladesh Biman,
Burma Airways, DBritish Airways,
Scandinavian Airlines, Royal Nepal
Airlines, Thai Airlines, Air Inida and
Indiap Airlines, goes upto 314, The
international airport is used to that
extent. I agree with the hon. Member
when he says that a very huge and
fine building hag been built up but the
maximum utilisation of the building
has not been there, There are reasons
for that. Regarding the advice given
by the hon. Member in this regard, it
it is worth considering, if we think
that it is good, we will certainly con
sider it.

SHRI B. K DASCBOWDHURY:
According to the admission of the
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hon, Minister, the Calcutta Airport,
Particularty the international airport,
hag started picking up trafic. This.
shows that the potentialities are there.
Secondly, the survey conducted by the
Department of Civi} Aviation clearly,
showeq that there were great poten-
tialities, particulafly in the Calcutta
international airport. Suddenly, T do
not know what has made this Govern-
ment of India, particularly the Minis-
try of Civil Aviation and Tourism to
come to this conclusion that potentia-
lities are not there and allow the
foreign airlines to operate from some
other place. I would like to know
from the hon. Minister whether it is
possible even at this stage to dictate
terms to some of the foreign airlines
that if they like to operate from two
points, they may select either Calcutta
and Delhi or Calcutta and Bombay.
Calcutta should not be overlooked in
this way.

DR. SAROJINI MAHISHI: With the
magnificent terminal building and with
the navigational aids available there
and also with the very effective radar
operating in the air traffic control,
there is no dearth or shortcoming of
any facilities in the airport. But, as
far as the hon. Member knows, the
whole thing with regard to the choice
of the airport ig left to the airlines
themselves. We cannot bring any
pressure upon them. It is left to their
commercial judgment. Sometimes.
when they were given two points—
Caleutta and Delhi, they chose to
operate Delhi only. In one case
where we sald that we were not going
to allow them Delhi and Bombay, they
have chosen to operate only Delhi and
not Calcutta.  'Therefore, it is upto
their judgment and it is entirely inm
their discretion.

SHRI PILOO MODY: His question
was not answered. Why don't you
force the foreign airlines to land only
at Calcutta whether they want to go
to Calcutta or not? Force the foreign
tourist to go to Caleutta. That
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was the question. Why do you not
answer them?

MR. SPEAKER; You are there to
explain every gentleman's guestion.
The hon. Member himself is satisfied.

SHRI A. K. M. ISHAQUE; He takes
upon himself al} the responsibility.

SHRI SAMAR GUHA: For the last
five years we are hearing tbe same
replies given by the hon. Minister
either himself....

SHRI PILOO MODY: ... or himself.

SHRI SAMAR GUHA: Why the
international air traffic is not picking
up at Calcutta—the reason given is
about certain troubles. I want to
know from the hon. Minister whether
1t 15 g fact that more troubles are
there in Bombay due to frequent ram-
page by Shiv Sena and other elements
but alj the time they are giving the
blame to Calcutta that there were
troubles and for that reason they have
diverted the international flights from
Calcutta.

I want to know from the hon.
Mmister whether it ig not a fact that
international tourism is directly linked
with international flights and whether
it 1s also a fact that in the last three
or four Plans, the allocation for deve-
loping tourism in the eastern region
is much legs than the allocation made
for the western, northern and the
southern regions of the country. Is it
not a fact that these are the basic
reasons why international flights are
not coming forward to stop over at
Calcutta,

Sgcondly, is it a fact that inter-
ngtxonal flights that are using Dacca
arrport are not even coming to Cal-
cutty airport and they just skip over
Calcutty and go to Dacca? Why should
Not the hon, Minister take some inte-
;?“ to see that these international

ights that go to Dacca at least have
a stop-over at Caleutta also?

SRAVANA 25,1896 (SAKA)
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DR. SAROJINI MAHISH]; We are
trying our best to persuade the inter-
national airlines to pass and transit
through Calcutta. For thig purpose,
all the facilities that are necessary for
landing and take-off and other facili~
ties that are needed for an inter~
national airport are there. Added to
this, we are also building a hotel with
150 roomg just near the airport to give
better facilities for the transiting
passangers, Under these circumstances,
regarding what more efforts need to be
made, if the hon. Member is kind
enough to give his suggestions, we
shall be only too glad to consider them,

With regard to his complaint that
tourism is not being promoted in the
eastern region, the hon. Member may
know that once he accompanied me
to the Deega Beach where adequate
facilities are being created by the
State Government. All efforts are
being made to boost up tourism in the
Eastern Region. In Gauhati, a tourist
bungalow is under construction. In
the Khazirange sanctuary the accomo-
modation part is being strengthened
and the internal roads and other things
are also being created. In West
Bengal itself, as the hon. Member
knows with great difficulty we got a
piece of land in Darjeeling to build a
Youth  Hostel Also a piece of
land has been acquired 1n
Jaldapara for increasing the accommo-
dation there. In the Sunderbang and
the Deega beach, the tourist facilities
are being augmented and strengthened.
Sunderbans is said to be a bird sanc-
tuary but when I last went there,
there was not a single bird.

SHRI A. K. M. ISHAQUE: Have you
kept your eyes shut?

DR. SAROJINI MAHISHI: The
tigers are not to be seen, only their
pugmarks are seen. Ag I said, there
is a lot of potential for boosting up
tourism in the eastern region and all
efforts are being made both by the
States as well as the Central Gov-
ernments.



15 . Oral Answers
et w &) | faie

*368. ot wygritaw fey o :
w1 W iy a7 TR Y wer w6
fw - ' ‘

(%) w a¥ 1973-74 & W@
AT AT @ W AT gg AU &
FOE S FD AT KT AT A GnaT W
%Y faafe fpar mar §; W

(@) afz g at s\« s &
Fequt w1 frata f v § qar gaeT
fady wrar & frafe farar war € aur
Iqq Wi S @@ fa 9wy W
931 § 7
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Housge.

Statement
The Exports to Bangladesh under
the Balanced Trade and Payments
Arrangement upto 15th July, 1974
were:

Commodity (Value in
Rs. lakhs.)
1. Coal . . 128-61
2. Tobacco unmanufactured 327-97
3. Cement 122:35
4. Raw Cotton 269- 96
5. Cotton Textiles. 13°90
6. Stone boulders, wood, etc. . 15-31

7. Spare parts & Machinery,
etc. . . . . 1327
8. Books, Newspapers, etc. 773
9. Othezs, 17' 81
ToTAL . 916-91

Thereis no item of foodgrains in the
ent.
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SHR] A. C. GEORGE: I am sorry
the hon. Member has not got the reply
correctly. It is specifically mentioned
In the statement, that exports to
Bangladesh under the balanced trade
and payments arrangements upto the
15th July 1974 would be as under.
This comes to Rs 9.16 crores. It 1s
quite true that the wholething may
be Rs. 20 crores but this is only upto
15th July. These are all in the pro-
cess of movement and the physical
quantity exported upto this date is
what is given there. I do pot think
we have failed in the matter of ex-
port to our gopd friendly neighbouring
country Bangladesh.

ft ageltow fog oo ;. W aE
wdr ¢ fr Reaway, 197 ¥ oivdifrr
fawrg &% gror %A & forgow IWT
Hifr fraifor ft mfot; ofe gf, @
A whew ¥ oY whed R frd €,
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gw § & Jedw & fory feamr gure
fate  feqT qur § WYX fFaar fw
foaty foqr wT § 7

SHRI A. C. ' GEORGE: This loan
which the hon, Mémber is referring,
IDBI or something, does not come
under the purview of the commercial
agreement arrived at between Bangla
Desh Governmznt and the Govern-
ment of India,

SHBI R. S. PANDEY: It is a matter
of great happiness that we are export-
ing certain commodities to Bangladesh.
In respect of these commodities which
we have been exporting may I know
whether any complaints have been
received that the things exported
have not been up to the mark parti-
cularly textiles?

SHR] A. C. GEORGE: Stray com-
plaints were not hut not to the extent
the hon. Member points out. We have
evolved a procedure by which goods
exported are inspected by the Textile
Promotion Council etc. Where they
go outside the purview of the Promo-
tion Council there may be some com-
plaints,

SHRI P. VENKATASUBBAIAH:
Sir, among the list of commodities for
export, tobacco (unmanufactured) is
one of them. May I know from the
hon. Minister whether the export of
unmanufactured tobacco has been
channelised through the S.T.C. or
through private traders? If that ig so,
from which State this tobacco—most
of it—has been sent to Bangladesh?

SHRI A. C. GEORGE: The hon.
N{ember. Shri Venkatasubbaiah, ob-
viously knows that 99 per cent of the
tobaeco (unmenufactured) exported
to Bangladesh or, for that matter,
to any country, is from Andhra Pra-
desh. As per the agreement between

ingladesh ang Government of India,
this item is to be channelised through
the State Wrading Corporation and
our performance, <ompared to the
brevipug year, as a result of the trade
agreement, is “Quite satisfactory.
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SHRI SAMAR GUHA: May I know
from the Hon. Minister whether it is
a fact that the prices of which the
items that are mentioned here or, at
most of them, 1ike tobacco,
coal, raw cotton, textiles etc. for ex-
port to Bangladesh are sold there at
a much higher price and that is why
the traders and the people vf Bangla-
desh are against the trade with us and
there is growing criticism against
India by them? If so, whether Gov-
ernment will take up the matter with
Bangladesh Government to see that
prices that we fix here are not more
than what they fix while selling them
in Bangladesh?

SHRI PILOO MODY: Let us have a
price control in Bangladesh also!

SHRI A. C. GEORGE; The hon.
Member and this House will appre-
ciate that in an agreement between
the two countries we can only stipu-
late the price at which we arc selling
and at which we cap buy. At what
price they sell them ;s their look
out especially when the transac-
tions are through the S.T.C.

SHRI A. K. M. ISHAQUE- Will the
hon Minister kindly tell us whether it
is a fact that fish is being exported to
Bangladesh via Dinajpur? Also is it a
fact that fish is being get from Bngla-
desh side to West Bengal side? Also
is it a fact that from Coochbehar and
other areas fresh tobacco is being ex-
ported to Bangladesh? And the people
of Bangladesh has got a liking fdr
this tobacco.

SHRI A. C. GEORGE: Regarding
fish export, I am sure, the hon. Mem-
ber and the House will appreciate
one thing that with such a long
border, there may be a few stray
cases of smuggling from this side to
that side. But, we are progressively
taking measures to see that all these
loopholes are plugged and the fish
import is  handled by the
Fishing Corporation. The perfor-
mance is quite encouraging beceuse
we have provided for the import to the
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tune of over Rs. 3 crores. So far,
Rs. 2.74 crores worth of import is con-
tracted for. If there is some sugges-
tion for improvement. we will be too
happy to entertain it. Regarding
tobacco, the preference is that of the
buyer. We do not stipulate that you
do not take from such and such a
place. Whatever be the commodity
or destination they can obviously sug-
gest we will be too glad to cater to
their needs

MR. SPEAKER: I think on each and
every question—whether important or
not—so many hon. Members get up
everytime.

Taking over of the National Council
of Applied Economic Research

*371. SHRI R. P. YADAV: Yill
the Minister of FINANCE be
pleased to state whether Government
propose to take over the National
Council of Applied Economic
Research, New Delh) in view of the
useful work being done by it?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
No, Sir.

SHRI R. P. YADAV: In view of the
economic crisis in the country whether
Government has entrusted or is think-
ing of entrusting the work of research
with the Applied Economic Research
with a view to tiding over the crisis,
especially, with a view to arresting
the rise in prices and stablising the
same,

SHRI YESHWANTRAO CHAVAN:
Not at the moment. That is a good
suggestion.

Ban on Export of Yarn

*372. SHRI A. K. M. ISHAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether representations have
been made to Government by ihe de-
centralised sector of the textile indus-
trytoputawtalhanontheexporto
yarn; and -
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(b) if so, whether Government have
come to a decision? !

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE); (a) Yes, Sir.

(b) Government do not favour the
idea of completely stopping export of
yarn Some exports have to be allow-
ed to service bilateral trade commit-
ments and cater to the market for
high unit value industrial yarns
However, export of cotton yarn is be-
ing regulated through the Cotton Tex-
tiles Export Promotion Council and
Government are keeping a close watch
on the domestic yarn availability
situation.

SHRI A. K. M. ISHAQUE: Will the
hon. Minister kindly inform us whe-
ther it is a fact that large amount of
money is spent by way of subsidy for
maintaining export. If so, what is
the amount of subsidy given?
Secondly, whether there was yarn
famine in the country some time back
and how the necessity of the country
was set in view of this export policy
of the Government?

SHRI A. C. GEORGE: As was
pointed out we are selective about
allowing exports of yarn because it is
a commodity which caters to an
important raw material of the
decentraliseq sector of handloom
industry. In March 1978 when we
had difficulty about thel availability
of yarn because of power shortage we
banned the export but subsequently
when the availability was better we
progressively increase. Yarn export
is being regulated and we are not
giving any subsidy for yarn export.

SHRI A. K M. ISHAQUE: The
Minister hag agreed some export is
even now being made. Whether the
domestic nedés of the country are
fully met so that something is left
for export and secondly, 'whether
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price of yarn has gone up through-
out the country and affectey the price
of finisheq cloth?

SHRI A. C. GEORGE: There were
some difficulty in 1978 when there
was severe power shortage especially
jp Tamil Nadu. The position has
improvedq and of late the price of
varn hag stabilised. When we decide
about export of yarn we take into
consideration the internal availability,
requirements of the decentralised
sector and what best could be export-
ed, We are blending all these fac-
tors and thep only allowing the bare
minimum to be exported.

ot vy fomd : @ met agea |
¥ wiewT ITga’ g B\ ug ata @
W EfE v { S awFTAmT Y 3T
#1 qafer ATAT ¥ AT 7 @0 fefeaa
fraT AT § 99 T9 9T 98 AT A foaer
R Y? A E & wrrage fad
FAR A AT F Ay aqwIE I
T xlew oW faqg @Y & Lo a1t
frg wrg QY saTae wgey fafy
FFIT QF qvad ¢ MIATRAAY
FTAT qAFTIT WL ITHT 0 A5
FTHAN F9 ?

SHRI A. C. GEORGE: As I pointed
out earlier it will not be wise in the
larger interest to ban export of yarn
because quite a bit of contracts have
been concludeq and much of com-
mercial interest created. Secondly,
even whep, we allow exports we take
care of the needs of the decentralised
sector and then only certaip, counts
are allowed for export.

SHRI KRISHNA CHANDRA
HALDER: May I know the total
amount of yarn exporteq to foreign
countries, the names of the countries
to which it was exported and whe-
ther the weavers of our country have
suffered as a result of these exports?

SHRY A. C, GEORGE: In 1870, we
exported 304 million kg  worth
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Rs, 26.87 crores, in 1973, we exported
22.2 million kg. worth Rs. 2277
crores, and in 1873, we exported
11.9 million k.g. worth Rs, 13.07 cro-~
res. This year, we have earmarked
only 8 million k.g. for export. This
has to be revieweq as per the re-
quirement, the availability and the
overall textile policy.

SHRI KRISHNA CHANDRA
HALDER: To which countries were
they exported?

SHRI A, C. GEORGE: The destina-
tion are not readily available with
me,

SHRI BHAGWAT JHA AZAD, As-
suming that more production is re-
quired and export 1s also allowed to
go on, why is it that the allotments
which are made for the weavers are
being handey over to the big millow-
ners? For example, out of 8,560
bales or so allotted durmg a period
of six months to 2§ lakhs weavers
having 25,000 looms ;5 one city of
Bhagalpur alone, only 1600 bales or
so have been given. Taking into
account the export that has to be met
and the production, why 1s it that out
of an allotment of about 8560 bales
only about 1500 bales have been deli-
vereq to 25,000 looms employing
about 24 lakhs workers What do
Government propose to do in this
case? Is it due to efficiency on the
part of Government or inefficiency
on the part of Government?

SHRI A. C GEORGE: Sir, you will
kindly recollect that this particular
problem was discussed in detail in
this House during the session before
last. Our policy was to allot these
bales in different counts to the con-
cerneq State Governments and pre-
terably through the State textile
corporations, the Civil Supplies De-
partments or through the coopera~
tives. We tried our level best to
persuade all the State Governments
to operate it through them. In quite
a few cases, we feel that it would
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still be desirable for the Civil Sup-
plies Departments or the cooperatives
sor the ,concerned State Governments
to come forward 4o take wup this
responsibility.

SHRI BHAGWAT JHA AZAD:
BISCOMAN which is registered
agency has already paig the price
and still the bundles are not avail-

able, whereas the millowners had
been given the bundles.
SHRI A. C. GEORGE: 1 am not

aware of this particular matter.
MR, SPEAKER, Next question.

ot wy femi: afrwmry ?
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Raids by Income Tax Authorities in

Bombay
*373. PROF. MADHU DANDA-
VATE: Will the Minister of

FINANCE be pleaseq to state:

(a) whether there Were raids in
Bombay by the Income Tax Depart-
ment on the premises of the Fellow-
ship Society, Fellowship Society Trust,
Fellowship School angd also at the re-
sidence of the Superintendent of the
School, Secretary of the Fellowship
Society and the Constituted Attorney
of the Fellowship Society Trust on the
30th January, 1974;

(b) if so, whether during these raids
unaccounted money to the tune of
several lakhs of rupees and also gold
and jewellery worth several lakhy
of rupees were geized; and

(c) it so, what action has been taken
against nersons concerned?
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THE MINISTER OF STATH IN
THE MINISTRY OF FINANCE' (SHRI

K. R. GANESH): (a) A search was
carried out by the Income-tex De-
partment on 30th January, 1974 at
the residential and office premises of
the Superintendent of the Fellowship
School who is also Sectetdry of the
Fellowshig Trust sng at the residen-
tia] premises of hig son.

(bj In the above searcK the follow-
Ing were seized:—

Rs.
(i) Cash . . P 85,950
(ii) Fixed deposit receipts ,  3,89,780
(iii) Jewellery §5 730

Besides above, certain books of ac-
count were also seized.

(c¢) An order under section 132(5)
of the Income-tax Act, 1961 estimat-
ing the undisclosed income in a sum-
mary manner has been passeq deter-
mining the tax on the undisclosed in-
come at Rs, 1,24,844/-. Seized assets
to this extent were retained and the
balance was released.

Further investigations for comple-
tion of the assessments are being
made. Action may be called for
under the law from the penalty and
prosecution angles will be taken.

PROF. MADHU DANDAVATE: 1
would like to knoy whether it is true
that the Fellowship Society in Bom-
bay, whose premises were raided by
the income-tax authorities, as admit-
ted i the answer, received substan-
tial grant from the Maharashtra Gov-
ernment and in particular  whether
the grant received by them for the
year ending the 31st March, 1874 was
Rs, 1,83,215, and whether the Minister
of Prohibition 'in the Maharashtra
Government, Shri Mohan Lal Popat
had resigned as a sequel to the raids
that were orgenised by the Income-
tax Department authorities.
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SHRI K. R. GANESH: This infor-
mation whether this Society received
some grants from the Maharashtra
Government is not available with me.
Also at the moment, I am not aware
whether the Minister has resigned.

PROF. MADHU DANDAVATE:
Have you enquired afterwards?

SHRI K. R. GANESH:- The Trust is
an educationa]l trust. The Founders
were Shri’ Dharamsey Khatau, Shri
M. R. Jayakar ang Shri Jamnadas
Dwarkadas, The complaint was not
so much against the Trust; it was
against the  Superintendent of the
Trust for having an income dispro-
portionate to his means and living in
a luxurious manner beyond his
means, and also for some malpracti-
ces ip admission of students as well
as their promotion to the next class
etc. The residential premises of the
Superintendent as well as of his son
and also the office of the Superinten-
dent of the Trust were raided. I have
already indicated the  assets seized,
and the summary assessment of his
tax has already been determined. The
rest of the assets have been released.

PROF. MADHU DANDAVATE: Is
1t true that due to some intervention
Irom the Union Finance Ministry the
nvestigations undertaken were cold-
shouldered? Is it also true that after
recovery of unaccounted amounts to
the tune mentioned in the reply,
amounts worth lakhs of rupees were
returned to the Trust without che-
cking up these amounts from the
accounts that were submitteq to the
Registrar of Public Trust?

SHRI K. R, GANESH: It is not a2
fact—I do not know where from the
hon. member got this information—
that due to some intervention from
the Finance Ministry the whole thing
was  cold-shouldered. It is not a
correct statement, to put it mildly. 1
have already indicated the  assets
seized. The detailg given in my reply
do indjcate that the lakhs of rupees
warth: agsets whidh“he had indicated
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were not there.” I may also mention
that the fixed deposits of Rs, 3,54,000
which were seizeq bad to be returned
because the deposits belonged to the
Trust and not to the individual.

The point is that the raid was con-
ducted on intelligence received as
far as the individual igs concerned;
there have been mo complaints as far
as the Trust was concerned. I have
already indicated that the raid was
conducted in January. According to
the law, within 90 days sumrmary
assessment has got to be done. In
this case, it has been done and tax
amounting to Rs. 1,24,000 has been de-
termined and assets to that extent
have been kept and the rest released.

PROF. MADHU DANDAVATE. I
asked a specific question whether with-
out checking up the certified accounts
fileq with the Registrar of Public
Trusts the same amount was retur-
ned. If so, what was the reason for
domng so?

SHRI K. R GANESH, I have al-
ready indicated in the body of my
reply that further investigation for
completion of the assessment will be
made. Then as the assessments are
completed, concealment will be detec-
ted. Then from the prosecution angle,
things will go on The fact remains
that after summary assessment, the
whole procedure provided in the in-
come tax law will be gone through

The hon. member has raised an
important point and a reply is neces-
sary to clear some doubts If a raid
is conducted intg the house of an as-
sessee anq assets are seized—the as-
sets may be cash, fixeq deposits, se-
‘curities, jewellery and in  various
other forms-—unless it is proved be-
yond doubt by reopening the assess-
ment and detecting concealment, it
will not be possible to say that the
agsets which are seized are assets
which are concealed. That is why a
summary assessment is made. In
wnaking summary asséssment, as a re-
sult of information they had, they
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found after getting the explanation
of the assepsee that o much tax was
due; I had earlier indicated this
amount,

Further proceedings will go on; his
income-tax assessment will have to
be reopened ang it would be seen
whether there wag concealment of
income; whatever other things are
there wil] have to be done.

SHRI PRIYA RANJAN DAS
MUNSHI: In the present context we
appreciate the efforts of the Finance
Ministry to unearth  unaccounted
money. The hon. Member Danda-
vate put a quest.on about Bombay
which has become almost a city of
black money. I should like to know
from him whether they are deter-
mineq to 'make an  investigation
through his Ministry or any other
department to assess the resources
of those who purchaseq land benam
or in theiy own name in the Back-
bay Reclama.ion Scheme of Bombay
for the construction of houses? Se-
condly there is the film industry;
there are fi'sn producers who in the
name of distributors or producers in
the last few years, especially the
Hindi film industry, are making mo-
ney. Would the Ministry make a
specific enquiry into this matter?

SHRI K. R. GANESH. The hon.
Member has made some useful sug-
gestions. The House is aware that
in the recent past and earlicr also
many raids had been conducted in
Bombay and many rackets includ-
ing the Hundi racket, Hawala rac-
ket which were foung i the Bombay
city were revealed and to an ex-
tent these rackets have been broken.
The hon. Member refers to property
tranactions and the happenings in
the film industry. These are good
suggetions ang investigations  will
made into them,

SHRI DINESH CHANDRA GOS-
‘WAMI: The hon. Minister says that
investigationg are being carried on
Jnto certain alleged malpractices.
Apart from taking action under the
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Income-Tax Act, will they think of
proceeding agminst them for other
criminal offences?

SHRI K R. GANESH: I have al-
ready indicategy that further invest:-
gations from the penalty and prose-
cution angle will be conducted, Under
the Income-Tax Act a person can
be prosecuted; concealment or fraud
has to be established first. Then the
other questions will naturally arise
J1;mher the IP.C. or the Income-Tax

ct.
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINI
MAHISHI): (a) ‘'The Government
have fixed a target of 8 lakh tourists
by the end of 1978.

(b) A Statement is laid on the
table of the House,

Statement

The various steps taken by Govern-
ment to attract more tourists are as
under:

1. To promote mountaineerng
ang trekking, certain restricted
areas in Jammu & Kashmir, UP.,
Himachal Pradesh have been de-
clared open recently to foreign
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tourists at the instance of the
Department of Tourism,

2. To increase the foreign ex-
change earnings through tourism,
the Government have made it ob-
ligatory on hotels to receive pay-
+ments from foreign tourists in fore-
ign currency.

8. A vigorous market-oriented
drive has been launched in the po-
tential markets abroad. Under the
U.S.A. launched in collaboration
U.S.A’ launched i, collaboration
with Air India, efforts are being
made to attract 'more tourists from
Continental Europe and Americas.

4. A Govt. of India Tourwst Office
is being opened in West Asia to
attract tourists from the oil rich
countries.

5. Intensive publicity programme
in India and abroad with improved
quality of literature has beep un-
dertaken.

8. The policy regarding charter
flights has been liberalised.

7. Visa fees with a number of
countries on a reciprocal basis has
been abolished.

8. Bilateral agreements have been
made w.th West Germany, Yugos-
lavia Nordic Countries and Bulgaria
for the abolition of visas for stay
upto 80 days,

9. The period of validity of the
2] day landing permit, which per-
mits a visa-free entry, has been
raised to 28 days, permitting multi-
ple entries from neighbouring coun-
tries.

10. Facilitation procedures at air-
ports have been improved

11, Liquor permit are given to
foreign tourists free of charge on
all India basis by Indian Missions
and Government of India Tourist
Offices,

12. Efforts are being made to eli-
wminate the nuisance of beggars and
touts,
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13. A complaints cell in the De-
partment has beep created to deal
with all tourist complaints and for
taking remedial measures.

14. Incentives have been given
to the travel trade by way of re-
lease of foreign exchange to enable
them to undertake extensive over-
seas promotional tours and also to
advertise in the leading internatio-
nal travel magazines abroad,

15. As a part of publicity drive,
the Tourism Department incited
every year about three hundred
travel agents and about one hund-
red travel writters/journalists/TV/
Film producers from abroad for
familiarisation visits to India

16. Holiday resorts at Gulmarg,
Kovalam, and Goa are being crea-
teq for destination traffic,

17. Major improvements are being
made to our four international air-

ports.

18. Wild-Life tourism is being de-
veloped to attract wild life enthu-
siasts from abroad.

19, Financial assistance is given
t{o voluntary organisations/institg-
tiong and other private parties in
the tourists trade by way of grants
and loans for improving and aug-
menting tourist facilities.

90. Existing tourists facilities at
jmportant tourist centres are being
fmproved wherever possible,

91. Places of tourist interest in-
cluding archaeological monuments
are being developed.

29. A training prograx.'ame for
building up a cadre of tran'_ted and
qualified personnel for manning ou-
rist services 15 being organised

93, Special point io point fares
have also been jntroduced on some
international gectors of Air Ix‘\d.m
eg. New York—-—Bombay/De‘hx/
Parls——Delhi/Bombay/Calcutta ete.
within the IATA iramev«:ork. Con.
tinuous efforts ere being made
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through Air India to introduce at-
tractive promutional fares on as
many sectors as possible to reduce
the initial cost of travel to India
and to face the stiff competition
from other tourist destinations.

24. Special promotional fares pay.
able in foreign exchange will come
into operation from 1st September,
74. They are U.S. 8200/- for 14
days and U.S. $275/- for 21 days un-
restricted travel on the domestic
sectors of Indian Airlines,
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Loag advanced by Natonatised Banks
in U.P, Bihay and West Bengal

*369. SHRI SARJOO PANDEY: will
the Minister of FINANCE be pleased
to state:

(a) how much loan hationalised'
banks -have advanced to- the unemp-
loyed engineers, gmail-scale industria-
lists, small peasants and rickshaw
pullers in U.P., Bihar and West Ben-
gal during the last three years; and

(b) how much loan wag given tc the
big industrialists in these States in the
above mentioned period?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) and (b). The present arrange-
ments for flow of daty in the public
sector banks provide for compila-
tion of statistics jn respect of advances
to small borrowers in such broad ca-
tegories as “Agriculture”, “Small
Scale Industries”, “Professiona]l] and
Self-Employeq Persons”, “Road and
Water Transport Operators”, “Small
Business and Retail Trade”, etc. Ad-
vances to unemployed engineers would
figure mostly under the categories of
“Professional and Self-Employed Per-
sons” and “Small Scale Industry”, Ad.
vances to rickshaw pullers would also
generally figure under “Professional
and Self-Employed Persons”. Advan-
res to small peasants would be inclu-
ded in “Direct finance to Agriculture”,
for which category, holdingwise data
is also available for the period end-
ing 30th March, 1973. Details of the
outstanding advances of the public
sector banks under these priority sec-
tor categories in the States of Uttar
Pradesh, Bihar angq West Bengal, are
set out in Statements I ang II, laid
on the Table of the Mouse. [Placed
in Library See No, LT. 2802/74],

Available data of pubHe  sector
banks' outstarding advances {6 in-
dustries other than Small Scale In-
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dustries whish relate to end-Jume,
1978 are set out below:—
Amount
States * oustand-
ing.
(R‘. CIOM)
Uttar Pradesh , 197°20
Bihar . . . . o+ 11580
West Bengal . . . . 401- 68

Payment of Income Tax by Doctors,
Advocates and Engineers

*370, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE
be pleased to state:

(a) how many doctors, advocates
and contractors pay Income-tax in
each State;

(b) the amount of Income-tax col-
lected from these categories in 1971-
72, 1972-73, 1973-74;

(c) whether Government have got
machinery to cover and assess the
income of these sections of the so-
ciety; and

(d) what steps Government have
taleen to realise the Income-tax from
these seétions for the earlier period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) A statement indi~
cating the number of doctors, advo-
cates ang contractors who are on the
registers of the Income Tax Depart-
ment in the Various Commissioners’
Charges is laid op the Table of the
House.
LT-8203/741.

(b) The information is being col-
lected and wil] be laid on the Table
of the House,

(¢c) The Commissioners of Income-
tax have beep asked to launch a spe-
eial drive to collect necessary infor-
mation about the names ang addresses
of alj self-employed persons, such as
doctors, advocates, contractors, etc.,
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and bring such of them as are having
taxable incomt and not already on the
registers of the Income Tax Depart-
ment into the tax net. The survey
operations are being intensified for
this purpose

The work of survey has beem car-
rieq out in the past also. During 1972-
73 and 1973-74 the number of new
cases reporteq as a result of that sur-
vey is indicated in Annexure to the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-8203/74].

(d) Commissioners of Income-tax
have been recently instructed to issue
notices under section 139(2) of the
Income-tax Act, 1961 calling for the
returns of Income for the current year
to all such persons who are considered
to be having taxable income. They
have also been asked to take action
for assessing taxable income in the
earlier years, wherever necessary
after completion of the current assess~
ments.

Civil Afrport in Cochin

*375. SHRI 8. A. MURUGANAN-
THAM: Will the Minister of TOURISM
AND CIVIL: AVJATION he pleased
to state:

(a) whether Kerala Government has
offered the land required for a civil
airport in Cochin; and

(b) if so, the salient features of the
proposed airport and when the work
on this is expected to be started?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) No, Sir. The State
Government has been requested to
give the necessary land free of cost.

(b) Survey reports on various sites
for possible construction of a ecivil
aerodrome near Cochin are umnder
evaluation by the Civil Aviatioi;“be-
partment in consultation with Indian
Airlines. The project has been in-
cluded in the Fifth Plan.



35 Written Answers

Loan Advanced by Nationalised Banks
to Textile Ownery ang Industria.
lists in Bombay

*376. DR, RANEN SEN: will the
Minister of FINANCE be pleased to
state:

(a) whether Government had ad.
vanced g loan of Rs, 3 crores from the
nationalised banks to the textile
Ownerg and industrialists for the pur-
chase of yarn iy Bombay;

(b) if so, the salient features there-
of; and

(e) whether it had any impact on
the prices and availability of yarn?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Nationaliseg banks do
Tot maintain data of working capital
loans granted by them to the textile
industry so as to reflect the amount
utilised by the borrower concerned
exclusively for the purchase of yarn
B8 such. The available data of out-
standing advances granteg by the na-
tionalised banks on their own to all
industries, as a whole, and the share
of textile units therein, gs on the last
Friday of June 1978 is given below;—

(Rupees in crores),

Bombay All-India

A. Al Industry 424°40 2029°05%

B. Textile Industry 113 06 F436-02
C. Percentage of

BwA . 26°6%, 2159

(c) It is not possible to assess the
impact of working capital loans grant-
ed by banks to textile industry in
general on the price and availability
of yarn in the market,
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New Textile Policy to Boost Experts

*377. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB;

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government are con-
templating a new textile policy to
boost exports;

(b) if so, the main featureg of the
new policy; and

(¢) whether export oriented cotton
textile mills would be allowed some
latitude ip the matter of supply of
cloth at controlled prices for the
domestic markets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) ang (c). Proposals ip this re-
gard are under consideration of Gov-
ernment.

Aiq from COMECON Countries

*378. SHRI SHANKER RAO
SAVANT: Wil the Minister of
FINANCE be pleased to statej;

(a) whether the International In-
vestment Bank of Communist coun-
tries has offered to give substantial
credit to India for development pur-
poses; and

(b) if mo, the quantum of this cre-
dit and main terms of the offer?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Exploratory discussions were held
recently in Moscow with the Interna-
tional Investment Bank with regard
to possible financing by that Bank of
development projects in India, Fur-
ther discussions with the Bank are
expected.

(by Does not arise,
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Development of Gir Forest Sanctuary
in Junagarh (Gujarat)

*379. SHRI VEKARIA:
SHRI D. P. JADEJA;

‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the area earmarked for expand-
Ing Gir Forest Sanctuary in Juna-
garh in Gujarat State;

(b) the amount earmarked for the
development of the said sanctuary for
the year 1974-75; and

(c) the facilities given or proposed
to be given to the tourists there?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI); (a) Ap area of 147.11 sq kms.
has recently been addeq to the Gir
“Wild Life Sanctuary, making a total
areg of 1412.12 sq. kms.

(b) A provision of Rs, 11.04 lakhs
has been made in the State and Cen-
tral budgets during 1974-75 for deve-
lopment of Gir Wilg Life Sanctuary.

(¢) Facilities provided to tourists
visiting Gir Wild Life Sanctuary in-
clude transport, accommodation,
mealsjrefreshments, lion shows and
excursions

Railge in Bank Interest Rates by
Reserve Bank of India
*380. SHRI N, E. HORO:
SHRI K. MALLANNA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank of
India has recently raised the bank
interest rates; and

{b) if so, the particulars thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
() and (b). Ves, Sir. The revised
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rates of interest o, deposits of diffe~
rent maturities and on advances of
various cetegories, effective from 23rd
July, 1974, are set out in Statements
I and II, laid on the Table of the
House. [Pluced in Library. See No.
LT-8203/74].

Decline in Foetweay Export

*381. SHRI GAJADHAR MAJHI:

SHRI DEBENDRA NATH
MAHATA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there has
decline in footwear
1973-74,

been any
export during

(b) if so, the rcasons therefor; and

(c) the efforts of Government to
boost up exports during the current
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir. Ex-
portgs of leather footwears during
1973-74 are estimated to be of higher
value than that during 1872-73.

(b) Does not arise.

(¢) The following steps have been
taken to promote export of leather
footwear duiring the current year.—

(i) The export of semi-processed
leather has been regulated through
a quota scheme, with the view that
additional quantities of leather
should be available to manufactu-
rers of leather footwear,

(i1) The State Trading Corpora~
tion, through whom the export of
footwear is canalised, is formulating
a scheme for assisting the leather
industry including footwear for ex-
port purposes.

(ii1) A standing lisi of wmachinery
required inter alia for manufactur.
of leather footwear has been dawn
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up, import of which will be allowed
against impart replenishment licen-
ces and capital goods lcences,

(iv) Air-freight subsidy scheme on
export of lesther footwear has been
:gended upto 30th September,

L 8

Non-fulfilment of ExPort Obligation
by ceriatn Millg

*382, SHRI 8. N, SINGH DEO; will
the Minister of COMMERCE be plea-
sed to state;

(8) whether Kohinoor Mills and
Navajivan Mills are lable for penal-
ty for non.fulfilment of export obli-
gation for January—June, 1973 gnd
July—December 1973 periods; and

(b) if so, whether any action has
been taken by the Textile Commis-
sioner against these defaulting mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In terms
of the voluntary export obligation
undertaken by the Indian Cotton Mills'
Federation in 1973, all composite cot-
ton textile mills were to export 15
per cent of their production of cloth
during the calendar year. The mills
were, however, given the option of
transferring the obhgation to other
composite mills on mutually accept-
able terms. Against the obligation to
export 5228 lakh sq. metres of cloth
in 1973, Mis Kohinoor Mills them-
selveg exporteq 2259 lakh gq. metres
of cloth and transferred the balance
obligation to some other mills includ-
ing New Great Eastern Spinning &
Weaving Mills, Maharana Mills, Swan
Mills, etc Similarly the export obli-
gation applicable to M|s. Navijivan
Mills during 1873 was 9.88 lakh sq.
metres. The mills did not export any
cloth in their own name but transfer-
red their obligation to M|s. Hindustan
Spinning and Weaving Mills Ltd. As
the unfulfilled portion of the obliga-
tions of the two mills was duly ac-
cepted and fulfilled by the transferee
mills there was no overall default on
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the part of the two mills refrred to in
the Hon’ble Member’s guestion, In
the plrcumstances, the duestion of
LCMYT. levying any penalty or taking
any other action agpinst the miils eon-
cerned does not arise.
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Taking over of Textile Mills

*384, SHRIMATI ROZA DESH-
PANDE: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have deci-
ded to nationalise the textile mills
which were already under Government
control; and

(b) if so, the broad features there-
of? ot

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A C. GEORGE): (a) Yes, Sir.

(b) It is proposed to enact suitable
legislation, for the purpose, shortly.

Changes in Syste; of Taxation

2542. SHRI MADHU LIMAYE: will
the Mister of FINANCE be pleased
to state:

(a) whether any policy frame is
being prepared in regard to the ne-
ceseary changes in tax laws for the
Fifth Plan period,

(b) whether the object of these tax
changes will be to stimulate the flow-
ing back of a higher proportion of
corporate profits; and

(cy if so, the main lines on whick
changes in tax laws will be under-
taken?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to_(c). The fiscal policy of Gov-
ernment is kept under constant re-
view. A policy framework related
to taxation in the context of the Fifth
Five Year Plan hag been indicated in
the Draft Fufth F.ve Year Plan. A
Fiwscal Policy Cell has also been
set up in the Depariment of Economic
Affnirs to study in depth the various
aspects of taxation ,with 5 view to
making the {ax system more progres-
sive, equitable, elastic and balanced in
its overall socia]l and economic effects.

AUGUST 16, "1074

Written Answers 44

Investment of Money by AR.C. in
State Cooperative Banky in
Panjab

2543. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of:
FINANCE be pleased to state:

(a) whether Agricultural Refinance
Corporation hag invested any sum in
the State Cooperative Banks in
Punjab; and

(b) if so, the sum invested?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b).
Upto June 30, 1974, loans given by
Agricultural Refinance Corporation to
Punjab State Cooperative Bank Limit-
ed amounted to Rs 629 crores and
the debentures subseribed to by Agri-
cultural Refinance Corporation in
Punjab State Cooperative Land Mort-
gage Bank Ltd amounted to Rs 2386
crores

Import of Newsprint according to
Agreement

2544 SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have
been getting the Newsprint according
to the import agreement from other
countries; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). There
has been difficulty in securing supplies
according to stipulated time schedule
from Seandinavia, Czechoslavakia and
Bangladesh due to shipping and trans-
port problems,
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Telephone Calls in Government
Offices

2646. SHRI SUKHDEQO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether expenditure on tele-
phone calls in respect of Government
of India offices have considerably in~
creageq in the first six months of the
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year 1974 as compared to the corres-
ponding period of the year 1973; and

(b) if so, the stepg Government
propose to take to check this?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). The re-
quisite information is befng collected
and will be laid on the Tuable of the
House

Levy of Employment Tax

2547 SHRI BANAMALI PATNAIK:
Wil the Minister of FINANCE
be pleased to state:

(a) whether Government
to levy on employment tax;

propose

{b) if so, the broad outlines of the
proposal; and

{c) the reaction of the employees
thereto and the stage at which the
matter stands at present?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The imposition of an em-
ployment tax or an employment gur-
charge is one of the various sugges-
tions which have been received for
raising additional resources for the
economic development of the country
and all such sudeestions are consider-
ed at the time of framing the annual
budget. s
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Reduction in Budgetary Deficit

2849. SHRI C. K. CHANDRAPPAN:
Will the Minister of FINANCE
be pleased to state:

(a) whether officlal sources have
claimed that the Budgetary deficit
would be reduced to half for

1873-74 against the revised estimate
for 1974-73; and

(b) if 80, the salient features
thereof?
THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN).
(a) and (b). Government are not
aware of any such official claim. The
Revised Estimates for 1974-78 will be
finalised onlv at the time of present-

ing the Budget for 1975-76 in February
1975.

Evasion of Taxes by Riria Group of
Industries

2550, SHRI BHOGENDRA JHA:
Wil} the Minister of FINANCE be
pleased to state

(a) the number of occasion and
the number of cases when Birla
Group of Industries have been found
evading Income tax, customs and
excise duties since 1971; and

(b) what action Government have
taken againyt them?
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THE MINISTER OF STATE 1¢ THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) and (b). Evasion
of in€ome-tax by the Birla Group
of Industries had come to the notice
of Government in the course of in-
vestigations and had also been refer-
red to in certain memoranda submit~
ted by Shri Chandra Shekhar. A spe-
cial cell was set yp in August 1972 to
conduct comprehensive and continuing
probe into the tax matters of some of
the large industrial houses of which
the Birlar group is one. As a result
of this probe, 39 income-tax, 213 weal-
th tax and 3 gift tax assessments of
the Birla group 15 one. As a result
far been re-opened. Investigations re-
lating to these caseg are ip progrest
Besides the abvoe, during the years
1970-71, 1971-72 and 1972-73, penal-
ties were initiated in 8, 11 and 7 cases
respectively and penalties aggregating
Rs. 2,24,133 have been imposed during
this period.

Information regarding evasion of
customs and central excizé duties by
the Birla Group of Industries is being
collected and will be laid on the Table
of the House as soon ag possible.
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Development of Shawl-wool Industry
in Ladakh

2554. SHRI KUSHOK BAKULA:

Will the Minister of COMMERCE
be pleased to state the steps taken te

develop shawl-wool industry in
Ladakh?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): The Government of
India allocates 50 per cent of the total
foreign exchange ceiling available for
the worsted handloom sector of the
woollett indusiry from time to time, 0
the Director of Industries, Jummy &
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Kashmir. Over and above this, an ad-
ditional foreign exchange ceiling of
Rs. ten lakhg for the import of Raffals
Yarn Wool Tops hag been released in
January, 1974, for the shawl industry
in the Jammu & Kashmir State to the
State Directoy of Industries. Actual
allocation amongst individual unitg in
the several parts of the State is done
by the State Direclor of Industries
who would be taking necessary steps
for assist.ng and developing the shawl
. wool industrv in Ladakh.

Additional flights operateg by Indian
Airlines during Railway Strike

2555. SHRI S. A. MURUGANAN-
THAM: Will the Minuster of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Indiap Airlines
rated addilional flights during
periog of Railway strike; and

ope-
the

(b) if so, the particulars thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Yes, Sir.

(b) A statement giving particulars
of the additional flights operated by
Indian Airlineg during the railway
strike is laid on the Table of the
House.
LT-8205/741.

Steps to ensure strict health regula-
tions in Ramjit Hotel, Delhi

2556. SHRI N. K. SANGII:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether a surprise check by
the Delhi Health authorities have
revealed that in Ranjit Hotel, Delhi
the kitchen is kept untidy. utensils
not safe for cooking and the gene-
ral hygienic conditions are far from

satisfactory;

() if so, whether these defects
were not pointed out by the inspec-
tion unit of India Tourism Develop-
ment Corporation who run the hotel;

and
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(c) whether the hotel authorities
have been asked to rectify the situa-
tion withi, a month failing which
the licence will be cancelley and if
50, whether the needful has been done
ard what steps are being taken to en-
sure strict health regulations maintain-
ed in the working of the hotel?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR, SAROJINI MAHI-

SHI): (a) to (c). As a result of a

meeting between the officialg of the
Minjstry of Health ang the Indian
Tourism Development Corporation, a
team consisting of representatives of
the Directorate General of ITealth Ser-
vices and the Health Department of
the Municipal Corporation of Delh:
visited various India Tourism Deve-
lopment Corporation hoiels in Delhi.
The team made suggestiong for im~
provements in kitchen hygiene, raw
material storage, hygiene of {ood-
handlers, general environmental gani~
iation, ete. in Ranjit Hotel. The team
also suggested that the improvements
should be effected within one month.
No notice, however, regarding cancel-
lation of licence wag eigther given or
received by Ran)it Hotel. The sug-
gestions made by the team have been
implemented and a constant vigil is
being kept 10 ensure high standard of
hygiene.

Indo-Soviet Trade Plan for 1974

2557, SHRI N. K. SANGHI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether an official delegation
was sent to Moscow Tecently to
review the progress of the Indo-
Soviet trade plan for 1974;

(b) if go, the areas where trade
agreements are suffering from inade-
quate implementation and the names
of the commodities affected; and

(c) what steps have been evolved
to ensure that agreement reached
are fully implemented by both the
countries? !
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes, Sir.

(b) and (c). An over-all review of
the implementation of the 1974 trade
prolocol was made during thig visit.
Both sides noted that contracts for
supply of most of the goods from the
USSR to India and vice versa have
been concluded for the quantities and
values in conformity with the 1074
trade protocol.

On a review 0" payment position,
trade provisions for some of the In-
dian export itemy v:z, handtools, auto-
mobile componentc dyestuff, pharma-
ceuticals, castoroil, oilcakes, ctc. were
suitably cnhaaced.

Reimburvement of Price Differentials
to Exporterg of Engineering Goods

2558. SHRI D. D DESAJL: Will the
Ministcr of COMMERCE be pleased
to sisfer

(a) whether the decision to with-
drav the facihty of reimbursing
price differentials to exporters of
engincering goods has resulted in a
policy murder;

(b) if so, whether Government
have appropriated nearly a crore of
rupees which ought to have gone to
exporters;

(¢) if so, whether Government are
thinking of reintroducing the earlier
commitment to reimburse price
differential; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). In the
context of rising international prices
of steel which completely offset the
price differentials the scheme for re-
imbursement of difference between the
injernational and gdomestic prices of
various categories of steel, was with-
drawn with effect from 26-10-72. There
is therefore no question of policy mur-
der or appropriation of money by
Government on this account.
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(c) and (d). There is no proposal
under congideration of the Govern~
ment to re-introduce the scheme for
reasons indicated above.

Investment of money by Nationalised
Banks in Agricultural Sector im
Gujarat

255). SHRI D. D. DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Central Government
has directed the banks to invest in
agricultural sector; and

(b) if so. the money invested by
the nationalised banks in Gujarat and
Orissa in thig field?

THE DEVUTY MINISTER IN TIE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI);: (a) Govern-
ment and Reserve Bank of India have
been, from time to time, impressing
upon the banks to formulate schemes
under which all viable proposals in
the priority sector, including the agri-
cultural sector, can be increasingly
financed by the banks. This is in pur-
suance of the objectiveg for nationali-
sation of banks.

(b) The outstandings of advances to
agriculture made by the nationalised
bankg in the two States at the end of
December, 1973 were as under:

(Amount inRs. Lakhsy

Provisional
Gujarat 4166-6
Orissa . . . . . 185738

Price Pooling System of Tea

2560. SHRI D. D. DESAI; Will the
Minister of COMMERCE be pleased
to state:

(a) whether India is trying to work
out a Price Pooling system in con-
sultation with other tea producing.
countries; and
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(b3 whether the question of retuc-
ing duties on tea has also been con-
sidered?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
-A. C. GEORGE): (a) No, Sir.

(b) No, Sir. There was no discus-
sion in the F.A.O. on the question of
reducing duties on tea in exporting
wcountries.

Facilities Provided by Import Policy

2581. SHRI B GANGADEB: Will
‘the Minister of COMMERCE be
pleased to state:

(2) whether his Ministry has called
upen the trade and industry to make
full use of the new facilities provid-
wed in 1974-76 import policy; and

(b) it s0, the reaction of trade and
industry thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, 8ir.

(b) The facilities provided in the
import policy for 1974-75, have gene-
rally been well received.

Cash Asusistance to Walnut Exporters

2562. SHRT ANADI CHARAN DAS:
Will the Minister of COMMERCE be
pleased to state:

(a) whether cash assistance to
Walhut exporteTs was sanctioned by
Government for three years from
October, 1972 at the rate of 5 per
cent F.0.B, realisation plus additional
2} per cent if exports exceeded the
previous 12 months exports by at
least 10 per oent; and

(b) if so, the reasons for sanction-
ing the eash assistance even though
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there was 1o lofs on exports and the
industry had actually realiseqd higher
costs between September, 1972 to
January, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. The
scheme was however, withdrawn with
effect from 1-10-73 when, as a result
of improvement in market conditions,
it wag felt that the commodity could
stand i the export market on its own
without any cash assistance.

(b) The expert realisation figures
for the period September, 1972 to Jan-
uary, 1973, published by The Directo-
rate General of Commercial Intelli-
gence and Statistics, Calcutta, were
not available to the Government at
the time when the decision regarding
the grant of cash assistance was taken.
The F.0.B. realisation figures for
1971.72 available at that time indicated
that the trade suffered an estimated
average logg of over 5 per cent on ex-
ports. Other reasons which had pro-
mpted the Government in allowing
cash assistance were as follows:—

(i) A Market Orientation Tour
conducted under the aegis of
Indian Institute of Foreign
Trade 1n 1971 had recommen-
ded the grant of 10 per cent
cash assistance to boost up the
export of Walnuts.

Since we had potential  for
attaining once again the ex-
port level of over 5000 tonncs
which had been tounched in
the pest, it was felt that the
grant of cash assistance would
provide the necessary compe-
tive edge to our exports.

(i)

(iii) Internal prices were ruliui
high and the grant of cash
assistance was expected to
tempt the exporters to export
more rather than cash in on
the high Internal prices by di-
verting their stocks for local
consumption.
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Business compioted by LIC. during
1073.1¢

2563. SHRI ARVIND M. PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the value of new business com-
pleted by the Life Insurance Corpora-
tion during the year 1978-74,

(b) what was the book value of
investment of Life Insurance Cor-
poration during 1973-74; and

(c) how do these figures compare
with the figures for the previous two
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) to
(¢). The new business written by the
LIC. during the years 1971-72, 1972-
73 and 1973-74 and the total book
value of its investments at the end of
each of these years are given below:

Year New Busi- Invest-
ness (Sum meats.
assured)
(Rupees 1n crores).
1971-72 . 163989 1927°59
1972-73 . 207520 2172 38
1973-74 . *2591-29 #2450°71

*These gre provisional figures subject
to sudit,

Opening of Branches of Nationalised
panks in Punjab and Haryana
during 1974-75

2564, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state the
names of the places where the

s of the nationalised banks
W be opened in Punjab and
Haryana dufing the year 1974-75?
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THE MINISTER OF FINANCE
(SHRI ¥ESHWANTRAO CHAVAN):
The Reserve Bank has reported that
as at the end of June, 1974, public
sector banks had 684 and 37 licences|
allotments on hand for opening bran.
cheg in Punjab and Haryana respec-
tively. The names of the places where
these offices are expected to be opened
are indicated mn the statement laid on
the Table of the House. [Placed in
Library. See No. LT-8208/74].

Seizure of Black Momey in Bombay
Calcutta, Madras and Delhi

2565. PROFF NARAIN CHAND
PARASHAR'
SHRI C. K. CHANDRAP-
PAN:

Will the Minister of FINANCE be
plegsed to state;

(a) the gmount of black money re-
covereqd from the Metropolitan cities
of Bombay, Calcutta, Madras and
Delhi during the last three years
separately;

(b) the number of persons against
whom action was taken in this con-
nection separately; and

(c) the number of persons prose-
cuted and those punished during these
years, city-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) The value of
cash, jewellery and other assets geized
in the metropolitan cities of Bome
bay, Madrag and Delhi is ag under:—

Cityl 1971-72  1972-73  1973-74

Bombay . 65,01,638* 89,50,272 75,I4,I1S

Madras . 12,17.314 88.34,153 39,08,919
Dethi . *3,55.345 29,99.736 33.44»33§

*In addition, 3927 sovereigns an 63383
Kgs. of gold Were also scized.
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The information relating to Calcutta
is being collected and will be lald on
the Table of the House as soon as the
same is available.

(b) Number of persons against
whom action was taken in thig con-
nection is as under:=

City 1971-72  1972-73 1973-74
Bombay . 43 58 62
Madras . 18 34 21
Dellu . SO 6s 40

The information in respect of the City
of Calcutta is being collected and will
be laid on the Table of the House as
soopn as the same is collected.

(c) The information is being collec-
ted and will be laid on the Table of
the House as soon as possible.

Functions of Export Councilg

2566. SHRI JAGANNATH MISHRA.
‘Will the Minister of COMMERCE be
pleased to state:

(a) the number of export councils
functioning in the country and their
main functions;

(b) whether there is any Govern-
mental control over the functioning
of these councils;

{c) if not, whether ‘Government
propose to have a control over the
functioning of these councils; and

{d) if so, the broad features there-
of? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) There are 17 Ex~
port Promeotion Councils functioning in
the country. Their main functions
are:—

(i) Assisting product develop-
ment.
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~(ii) Undertaking market studieg in
individual foreign countries,

(ili) furnishing foreign market in-
telligence.

(iv) Maintaining information about
the capacity, production, pro-
duct range and export worth-
iness of members.

(v) General publicity.

(vi) Sending out delegations, study
cum-sales teams and inviting
foreign delegations.

(b) Yes, Sir. There is Governmen-
tal control over the functioning of
these councils.

(¢) and (d). Do not arise.

Export of Sugar

2567. SHRI JAGANNATH MISHRA:;
Will the Minister of COMMERCE be
pleased to state:

(a) the total guantity of sugar ox-
ported to foreign countrieg during the
yearg 1972 and 1973 and the foreign
exchange earned as a result thereof;
and

(b) the quantity of sugar proposed
to be exported during the year 1974
and the names of countries to which
it would be exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C., GEORGE): (a) 98, 827 tonnes
of sugar valueg at Rs. 12.50 crores was
exporteq to foreign countries in 1872
and 195,042 tonnes valued at Rs. 42.21
crores was exported in 1873.

(b) A substantial quantity i; ex-
pected to be exported depending upon
supply, demand, and market conditions,
Some of the countries to which sugar
has been exported are the UK, the
U.8.A, geveral couniries of the West
Asia, Sri Lanka and Maldive.
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Revision of Rates of Premium and
Dividenq on L.I.C, Policies

2568. SHRI JAGANNATH MISHRA:

Will the Minister of FINANCE be
pleaseid to state:

(a) whether the rate of premium
and dividend on LIC policies has re-
.mamed the same despite significent
increase in profits;

(b) if so, the reasons therefor;

(c) whether Government proposc to
‘appoint any Committee to consider
the question of revision of rates of
premium and dividend; and

(d) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGID): (a) and (b)
The rates of bonus have been gradual-
1y increased by the LIC from Rs. 12.80
and Rs. 14.00 per thousand sum assur-
ed per annum on Endowment Assuran-
weg and Whole Life Assurances to Rs.
17.80 and Rs. 22 00 respectively. While
the increased income has been largely
neutralised by the rising costs of ad-
ministration, resulting from jinflation,
#the Life Insurance Corporatiop is alive
40 the need to improve its profitability
:ndf is taking various steps in this bee

alf.

In view of the uncertainty of the
trend of future expenses gs also the
fact that equity to with-profit policy-
holders can be ensured through the
mechanism of bonus distribution, the
Life Insurance Corporations has defer-
red consideration of revision of rates
of premium under the with-profit
plans till such time as the expenses
‘have stabilised, However, in the cise
of the without-profit policies, the Life
Insurance Corporation has, on actua-
rial considerations, reduced premium
rates under certain without-profit
plans and annuity plans in recent
yesrs,
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(e) No such proposal is at present
under consideration of Government.

(d) Does not arise.

’

Implementation of Development Sche-
mes Chalked out under Lead Bank
Scheme in Kerala

2569. SHRIMATI BHARGAVI
THANKAPPAN: Wil the Mimster
of FINANCE be pleased to state:

(a) whether development 'schemes
chalked out under the Lead Bank
Scheme for the selecteq districts of
Kerala have since been implemenied;
and

(b) if so, the extent o progress
achieved so far ipn this regard?

THE MINISTER OF FINANCE (SHR1

YESHWANTRAO CHAVAN): (a) and
(b) Under the lead bank scheme,
banks having lead responsibility are
to carry out surveys an in the distrites
allotteq to them so as to locate growth
cenire~ and identify credit gaps. Such
suiveys have been carried out in res-
pect of all districts jn Kerala, The
lead banks have also set up district
level consultative committeeg in all
the districts 1o gecure a coordinated
approach gmong the different financial
institutions in extending banking faci-
lities in the districts. The task of
identifyng bankable developmental
programmes and extending credit in a
coordinated manner for such schemes
is a continuous process.

Arrearg of Income Tax in Kerala

2570. SHRI BHARGAVI THAN-
KAPPAN: Will the Minister of FIN-
ANCE be pleased to state:

(a) the amount of Income tax ar«
rears at present in Kerala; and
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(b) the amount of Income tax
wenlised in that State during the last
two years?

THE MINISTRR OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) The gross and
net arrears of Incometax, including
Gorporation-tax, outstanding as on
81-3-1974 in the charge of Commissio-
ner of Imcome-tax, Xerala are as
follows:—

(Amount in crores of Rs.)

Gross arrears. Net arrears.

902 3-65

(b) The total amount of Income-tax,
including Corporation-tax, realised in
the charge of Commissioner of In-
come-tax, Kerala during the last two
years is as under:—

PFinancial Year. Net collection of In-

come-tax.

(In crores of Rs.)

9273 . . .
1973-74 .

17:90
20°37

Black Mﬂﬁey Unearthed durln‘ Last
Two Years

2571, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) the amount of black money re-
covered from the country during the
years 1973 and 1974 so far;

(b) the number of persons against
whom action was taken in this con-
nection; and

(c) the number of persons prose-
cuted and of those punished during
this period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH); (a) and (b) The value
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of assets seized during 1872-73, 1973~
P4 and for the period from April to
June, 1974 in the course of searches
conducted by the Income-~tax Depart-
mupt amounted to W, 454 Takls, Rs.
4idolhhhs and Rs. 159 likhs Tedpec-
tively.

2. The number of persons in whose
cases searches were conducted during
1972-78, 1973-74 and for the period
from April to June, 1874 ig 532, 538
and 103 respectively.

3. After the searcheg are conducted,
action is initiated in cases where cash
and other gssets are seized so as 1o
pasg orders under section 132(5) of the
the Income-tax Act, 1961 estimating
the undisclosed income in summary
manner and retaining that much of
the seized assets ag are necessary to
cover the tax liabilities. Also, assess-
ments are then finalised on the basis
of seized materials, including incrimi-
nating books of account and documents
Proceedings for levy of penalties for
concealment of incomejwealth and
prosecution, where necessary, are also
initiated.

4. It hag to be mentioned that the
amount of assets seized in a search is
not a total indicator of its success or
utjlity. Equaliy important are the
books of account an documents which
bear proof of clandestine and unrecord-
ed transactions. Searches constitute
one of the most potent weapons for
tackling black money and tax evasion.
Apart from bringing to light the black
money and evasion of tax of the par-
ticular persong whose premises were
searched, they are also meant to have
a deterrent effect on others who may
be inclined or tempted to evade taxes.
Still otherg who have concealed their
incomes also often, because of the fear
of searches, come forth voluntarily to
disclose their concealed income under
the provisions of Secstion 271(4A) of
the Income-tax Act, 1061

(c) The information is being col-
lactednndwmbelaldonthehbhof
the House 88 soon as poesible.
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Potential for More Textile Industries
in Kerala

2572, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether Kerala has potential
for more textile industries; and

(b) 1 so, which are the districts
where new factories are proposed to
be located?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). The
licensing policy followed during the
Fourth Plan period in regard to crea-
tion of further spindleage and loom-
age was not based on any State-wise
allocation. The creation of new
spinning units was encouraged in the
cooperativd or public sector but no
application was received for setting
up of such new spianing units in
Kerala. While permitting expansion
of the cotton textile industry during
the Fifth Plan period, creation | of
additional capacity in areas where
there is an unsatisfied demand for
yarn for handlooms and powerloom
weavers and also in areas where
cotton is grown in sufficient quantity
but there is little, if any, local de-
mand for spinning units, would be
kept in view. Applicationg recom-
mended by the Kerala Government,
which fall within approved criteria,
will receive favourable consideration.

Import of Books by S.1.C.

2573. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Wil the Minister of COMMERCE
be pleased to state:

(a) whether there is a shortage af
foreign books in the country:

{b) it so, whether this is due to the

change of polfey regarding import of
books by Stite Trading Corporatiom:
and

1728 18-+ -
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{c) whethey it has caused an adverse
impact on indigenous book market of

the country and if so, Government's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) No specific
complainis have been received by
Government in this behalf.

(b) and (c). Do not arise.

Arrearg of Income Tax against Firms
and individuals above rupees one lakh

2574. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Will the Minister of FINANCE
be pleased to state:

(a) the names of pergons and firms
against whom arrears of Income Tax
of more than Rupees one lakh have
been outstanding in the country;

(b) since when this amount has
been outstanding; and

(c¢) what steps have been taken by
Government for itg recovery?”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R. GANESH): (a) Information
1egarding arrears of Income-tax due
from firms and individuals against
whom arrears exceed Rs. 1 lakh is
not readily available as it is not msin.
tained in the Ministry and will have
to be collected from the field organi-
sations spread over the entire coun-
try. However, information regard-
ing firms and individuals against
whom arrears of income-tax exceeded
Re. 10 lakhs ag on 31-3-74 is available
in the Ministry and the nemes of
such persons are given in the state.
ment laid on the Table of the House
{Placed in Library. See No, [.T-8207/
4],

e e e i o st
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{b) These arrears relate to a large
number of past assessment years, the
earliest assessment year being 1940-41
and the latest 1973-74.

Arrears remain uncollecteg because
of a variety of reasons some of which
are given below:—

(i) They are stayed by various
authorities including Appellate au-
thorities like Income-tax Appellate
Tribunal;

(ii) They are the subject matter
of writs filed in High Courts who
have issued jnjunctiong restraining
the department from  collecting
them;

(iii) D.IT., Relief claim is pend-
ing; !

(iv) Demands are due fropy per-
sons who have left India;

(v) Amounts are disputed in ap-
peals though not stayed;

(vi) Sale of shares in private li-
mited companies present difficulties
because, firstly, these shares are not
freely transferable and, secondly,
buyers may not be interested, as
minority shareholderg may not have
any effective say in the manage-
ment of the affairs of company;

(vil) Sale of attached immovable
property also becomes difficult be-
cause of lack of buyers due to the
influence exerteq by the tax de-
faulters or the unpopular localily of
the building. Sometimes the bids
are lower than the reserve price
and auction sales have to be held
more than once;

(vili) Disputes regarding the
ownership of assets give rise to col-
lective and protracted litigation;

(ix) Assessees have died leaving
behind no assets or have become
insolvent or are untraceable or
have no attachable assets; and

(x) Demands are of a protective
nature,
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(cy Al steps provided in law, in-
cluding the following have been
taken/are being taken depending
upon the facts and circumstances of
each case:—

(i) Levy of penalty under section
221 of the Income-~tax Act, 1961 for
non-payment of tax.

(ii) Attachment of salary under
section 226(2).

(iii) Attachment of garnishee debts
under section 226(3).

(iv) Attachment of money in
courts under section 226(4).

(v) Distraint and sale of movable
property under section 226(5).

(vi) Issue of Recovery Certifi-

cates under section 222,

(vii) Attachment/sale of movable/
immovable property.

(viii) Detention of assessee in

civil prison.

Export of Sugar during current year

2575. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be plea-
sed to state;

(a) the quantity of sugar exported
during the current year with unit value
realiscd and how does it compare with
the figures for the same period last
year;

(b) what percentage does it repre-
sent in the total production last year;
and

(c¢) the particulars of any other com-
mitted exports in the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The quantity
of sugar actually exported during the
current year (upto 11th August, 1974)
and during the corresponding period
last year has been 22,758 tonnes
and 84,700 tonnes respectively. The
average f.0.b realisation during the
last year (upto 11th August,  1973)
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was Rs. ;215&%&&1@“
the correspon period this year, it
ig estimated to be Re. 3U58 per tonne.

(b) 2.19 per gent of the total pro-
duction of 38.78 lakh tor?nes during
197273 seagon.

(c) Contracts for export of a fur-
ther quantity of a little oer 38 lac
tonnes during the current year have
been finalised.

Foreign Aid

2576. SHRI 8. R. DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) the quantum of aid approved
by the Intérnational Bank for Recons-
truction and Development to India for
the current year to ‘meet the country’s
foreign exchange requirements for im-
port of industrial raw materials and
components;

(b) whether it represents the total
aid asked for or whether the reactions
in certain countries over the recent
nuclear explosion by Indig have had a
limiting effect on the aid; and

(c) the steps taken to dispel the
fegrs and hesitation on the gart of
aid giving countries and to ensure nor-
mal flow of aid?

THE MINISTER OF FINANCE
(SHREI YESHWANTRAO CHAVAN):
(a) India has signed an Agrgement
on 20th May, 1974, with the Inter-
national Development Association, for
a credit of Rs. 11250 crores ($130
million) for the Ninth Industrial
Imports Project to finance the foreign
exchange requirements of imported
Taw  materials, components and
spares needed by industrial units in
selseted priority industries.

(b) The recent nuclear explosion
has not affected the aggregate flow of
aid dbeing received by this country
from sbroad or on the credit referred
10 in ().

(¢) Oup pesition hes been explain-
ed to the international community
abd many counttles have Indicated
fn increase in their aid commitmens
to India this yeur.
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Rrcling in Expart of Jute Manufactures

2577. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the expert of jute ma-
nufactures declined during the year
1973-74 as compared to the year 1972-
73. and

(b) if so, to what extent and the
reasons therefor?

THE UTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes, Sir.

(b) The export of jute manufactu-
res declineq from 578,400 tonnes
valued at Rs. 249.08 crgres in 1972~
73 to 545400 tonnes valued at Rs.
222.8% crores in 1973-T4. This decline
was caused due to several factors like
disruption in production on account
of strike in the industry lasting over
a month as well as power cuts; non-
availability of adequate shipping
space etc.

Bomb Expjosion in frant of LA. Offiee
in Dacca

2598. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state: .

(a) whether a bomb exploded in
front of the Indian Aijrlines office ot
Moti Jheel Commercial areg in Dacca
on the 15th June, 1974; and

(h) if 80, the damage cauged to Air.
lines’ offize as a result thereof?

THE MINISTER. OF TOURIEM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Two
‘molotov cocktaiy’ were thrown, gim-
ed at the passenger coach parked by
the side of staff quarters, and also on
the gate of the staff quarters on the
night of 15th June, 1874. No damage
was caused.

Gity Becking Ofme of Indien  Air-
lines at Mesi Zhaed, Becta and ta the
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passenger coach perked by the side
of the office on the night of 14th
June, 1974 resulting in a loss of Rs.
1000 (approx.).

Demand by Handioom Weavers to
check increase in  Price of Yarn

2579. SHRI SUKHDEO PRASAD
VERMA;

DR, H. P. SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) wbither the Handloom Weavers
Congress have recently demanded
firm steps to check the steady increase
in the price of yarns, colours and che-
micals which is falling heavily on
poor weavers; and

(b) if go, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Various repre-
sentations to check the jincrease in
the prices of yarn, dyes and chemicals
required for the Handloom Industry
have been received.

(b) The Indian Cotton Mills, Fede-
ration had, at the instance of Gov-
ernment and in consultation with the
Textile Commissioner, evolved a
scheme, in April, 1974, for disciplin-
ing prices of cotton yarn. Under
this scheme, the prices of yarn have
been pegged at the levels prevailing
on the 28th March, 1874, and State
Government nominees, State Corpo-
rations and apex bodies of weavers
are allowed to lift yarn directly from
mills. The Scheme is presently in
force until the end of August, 1974,
and has had a stabilising effect on
prices of cotton yarn. As regards dyes
and chemicals, a provision already
exists in the policy for registered ex-
porters for the import of scarce dyes
and chemicals oagainst exports of
textile items. Steps are also being
taken to step up the indigenous pro-

duction of dyes and chemicals.

AUGUST 16,1072

Written Answers 7%

frer shorror ¥ dow anatedt
Reeif Wt e

2580. ¥To wesharome whiv :
st wriee fay @
i faret qaft g wE X A g v e

(%) ®r 99F Haras & oA
frwmr ¥ S4ey wAEr W T vE A
¥ daq a@ feur wr §,

(=) aix &, @ wwew  fawrr
# @& %1 frry v @ % gware
y witre 994 ¥ da7 1@ fon o &

() vu® wroor W @ W S
AT T WA FA F WY A
aro #y S9E BRr ¢ ), A

(w) <y whefar & faez
FT TAE T G R ?

fugwr Wiy % oo W (o
wee wiw) @ (%) A ().
Trorex w7 A favr & & 28w -
Rer g WX IT A G I HQ AF
¥ A e g VA fRr A T
g1 gk wwiEAEld AT
aqr 39 ¥ OF q¢ w0 AQsl T
F@ & o §O FHEN F T
Wi & GO e 1 TaT AT | IIGET
arwer 3 Y 20 ®07 ofr g & Ay
&1 Prar e T T 1T A
1974 ¥ firay ot qr a4T AT THET
wr g [ €8 WA feur S YR
B v AER w w w wowd Ad R

() Wz (7) . w (%)
o (®) % IO W AT §T T I
afl IR

v



73 Written Answers

dawr ¥ W frafe e wgt @
waw

2581. o FFHIATCIAN qtiad :
o wrswe fag :
Fr: afoer g agaaas zw
3 B drar qmw e af 1974~75
fra-firr aegal & fagty foerr a3 ?

wifrem swrers 3§ g (s go
Yo wrk) : wre ST S Ay & i
qifta =TT oAqr quaT T8 #,
o i ow o & wafa & (97 28 Trawag
1973 ¥ IA AT, TF M2 H 30.5
=t v aF feaw fgm ¥y fafafe=
TEIHT F 5 T H UTATE | T F
¥ sty qre A awrer 3w A fRY A
¥ frafai ¥ froiver € mfver § ¢
(1) ®va=, ( 2) wfafay weams, (3)
iz, (4) 17718 (5) §@haw, (6)4T,
(7) a=frd agi v OF, (8) &M
AeeT, grige, WY, TR, I
AGT A7 Foq7, AAAEE, froww, (9)
srIifew qar T gy, (10) fra
guart, Tfewl q4r aga 34, (11)
qarfrs gqr  WEAd ', (12)
woTd, (13) WY A, aar T W
FH TT F ITHT AT 50,000 Fo F
afgws & 7 & 1 (14) 7 I,
Witaw qw ewr 2T Az (15) AT
X 71 §RE (16) FAfam Tr
frafr s Fraaer fafrresy &
Wiy wEE, 1 ®0T To & dr ¥
e v fafa =%

SRAVANA 25, 1896 (SAKA)

Written Answers 74

Al T vy g gaw &
FTE A RO T (T 5 aTe fatAT
¥ oo, 1A ¥ £ ga omw
qI WA & e w gmET W F7 J,
Wi fesy, w4, q@T Ivea, gh-
fasm wgw, wie safr 7a.q, =
Sa:fr wHT Wrix qETE T ¥ aqw ¥
qr ey g &

Facilities for Tourists visiting Birds
Sanctuary of Nal Sarovar (Gujarat)

2583. SHRI VEKARIA: Will the
Minjster of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether proper facilities have
been provided for tourists visiting
Birdg Sanctuary of Nal Sarovar in
Gujarat; and

(b) if so, the number of tourist
lodges constructed and the facilities
provided to the tourists there?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The facilities pro-
vided for tourists at Nal Sarovar Bird
Sanctuary include a Holiday Home
and Restaurant, a picnic ghed and
Boating facilifies. The State Govern-
ment propose to construct a dormitory
there during the Fifth Five Year
Plan. Subject to availability of funds
and feasibility study, it is also pro-
posed to construct a Rest House at
Nal Sarovar Bird Sanctuary during
the Fifth Five Year Plan.

Indian participation in Foreign
Companies engaged in Exporis

2584, SHRI MADHU LIMAYE:
Wwill the Minister of FINANCE be
pleased to refer to the reply given
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te Unstarred Question No. 9885 on
v 10th May, 1974 regarding Indian

cipation in foreign companies

cagaged in exports. and state:

{z) the number of companies
whose exports are below 60 per cent
¢f their production;

tb) what is the meaning of the
expression ‘specified period’  within
which these companies will have to
convert themselves into Indian com-
penies or if they are registered in
India glready, they will have to have
Indian participation of not less than
2% per cent of their equity;

(c) whether the specified time ha_d
been laid down in the case of each
cormpany; and

:d) whether penal action would be
taten against those companies which
fail 1o comply with these regulations
and instructions?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) The information is not readily
available and the same will be laid
on the Table of the House as soon as

ready.

(b) and (c). The specified period in
each case will depend inter alia upon
the size of the foreign branch/eom-
pany, the extent of dilution of foreign
chareholding involved and may nor-
mally range between 2 to 3 years. The
period will be specified in each case
i+ the Reserve Bank of India while
e-mmunicating its decision to the
rarlty concerned on its application
vnder Foreign Exchange Regulation

Act.

(d) Adequate powers have been
vested under the Foreign Exchange
TRegulation Act, 1973 to enable the
Reserve Bank of India to take penal
action for the non-compliance of tl:xe
regulations or directions given by it.
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Investment Opportunities in South
East Asia

2585. SHRI MADHU LIMAYE:.

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI ANADI CHARAN DAS:
SHRI D. D. DESAI:
SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Indian
entrepreneurg are increasingly direct-
ing their attention to investment op-
portunities in South East Asia:

(b) the number of ventures already
started by them: and

(¢) the number of proposals under
consideration by the Government of
India and the countries concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Of the approved Indian indus-
trial joint ventures to be set up in
South Asian countries, 21 have gone
into production and 39 are under im-
plementation at various stages.

(¢) There are 12 proposals under
consideration proposed by Indian in-
dustrialists to be set up in South East
Asian countries, namely, Malaysia (2),
Indonesia (3), Phjlippines (3), Thai-
land (1) and Iran (3).

Decision of Government on the Re-
commendations of Banking Com-
mission
2586. SHRI MADHU LIMAYE:
SHRI JAGANNATH
MISHRA:

SHRI S. R. DAMANI:

Will the Minister of FINANCE
be pleased to state:

(a) whether out of 400 recommen-
dations of the aBnking Commission,
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the recommendation about the Nation-
al Banking Service Comrmission has
been accepted by Government;

(2) what steps have been taken to
establish the National Banking Service
Commission; and

(¢) whether Government propose to
take decision on the remaining recom-
mendations of the Banking Commis-
sion?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Decisions on the major re-
commendationg of the Banking Com-
mission have been taken and placed
en the Table of the House. The re-
maining  recommendations of the
Banking Commission, are in an ad-
vanced stage of examination.

Government have accepted in prin-
ciple the recommendation of the
Banking Commission to set up a Na-
tional Banking Service Commission on
the lines of Union Public
Commission for recruitment of em-
ployees in public sector banks and ex-
pect to finalise soon the necessary
legislation outlining the scope and
jurisdiction of the Commission,

Purchase of Airbuses by Indian
Airlines

2587. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether Indian Airlineg is ne-
gotiating with a French firm for the
purchase of some air buses for its in-
ternal flights;

(b) if 30, whether the efficacy of the
aircraft has been tested;

(¢) if so, the results of the test with
regard to fuel consumption and opera-
tional economy as compared to the
present operating aircraft; angd

(d) when a decision in this regard
will be taken?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (d). The question of the
type and nmumber of additional air-
craft to be purchased to augment
Indian Airlines’ fleet is being exa-
mined and, in that process, wide-
bodied aircraft like the A 300-B may
be studied a long with gther aircraft.

Utilisation of Hangars at Calcutia

Airport
2588. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister

of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the annual loss suffered due to
non-utilisation of hangars construct-
ed at Calcutta airport,

(b) since when they are not being
used after their construction; and

(c) the steps now being taken tc
use them profitably either by Indian
Airlines or by giving them on rent to
other foreign air companies?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR): (a) If the hangers had
been fully occupied throughout, #he
Airports Authority would have earn-
ed additional revenue of Rs. 3.8 lakh
per annum.

(b) Three hangers at Calcutta air-
port are not being utilised at present
from the dates given below:

Hangar No, Date from which not
utilised.
12 5 . I-1-1973
13 . . 19-11-1973
18 . g 31-10-1969

However two of these were in occu-

pation for limited periods after these
dates,
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(c) Hangars nos. 12 and 13 are lo-
cated in sn area earmarked for being
handed over to Indian Airlines for
their residential colony. The question
of shifting these hangars from Cal-
cutta is being examined by the Aun-
thority. The Authority is alsp exa-
mining in consultation with Indian
Airlineg and other agencies the ques-

tion of utilisation of hangar no. 18.

Ganja and Smuggled Goods Selzeg on
Indo-Nepal Border

2590. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE
be pleased to refer to the reply given
to the Unstarred Question No. 3368 on
the 15th March, 1974 regarding smug-
gled goods seized in 1972 and 1878 and
state:

(a) the average per day regarding
seizure of smuggled goods of nen-
Nepalese origin and Nepali ganja on
the Indo-Nepal Border, particularly in
areas bordering Bihar and how many
pcrsong have been arrested, prosecut-
ed or sentenced during the last three
Yyears;

(b) whether the Customs Iuspector
of Jai Nagar and Block Development
Officer of Basopatti in the district of
Madhubani were caught red-handed
while smuggling contraband goods
themselves during the month of May,
1974; and

(¢) if so, what action was taken
against them?

THE MINISTER OF STATE IN THY
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (a) The information is
being collected and will be laid on the
table of the House as early ag possible.

(b) and (c). The matter was en-
quired into and it was found that a
Customs Inspector and his driver were
the victims at the hands of the stu-
dents at Jai Nagar on the 5th May,
1974,

lnt?‘e matter is again being looked

- .
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Proposal tp Turn the Money Advaneed
by CGovernment/Public Fhaneial
Institutions to Industrial Under-
takings, into Equity Shares

2591, SHRI BHOGENDRA JHA:!
W.1l the Minister of Finance be
pleaseg to state:

(a) the list of industirial undertak-
mngs owned or managed by the 76
houses named by the Monopolies En-
quiry Commission in which Govern-
ment or public financial institutions
have made mvestments or advanced
credits and whether it is proposed to
convert the entire public money into
equity shares; and

(b) it so, an outlineg thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The required information
1in respect of assistance ganctioned by
the Industrial Development Bank of
India, the Industrial Finance Corpora-
tion of India, the Industrial Credit and
Investment Corporation of India
Limited, the Life Insurance Corpora-
tion of India and the Unit Trust of
India in the manner in which they
maintain their data is given in the
statements I, II, IH, IV and V res-
pectively laid en the Table of the
House, [Placed in Library. See No.
LT-8206/74].

Government have jssued suitable
guidelines to the five all-India public
financial institutions that in case of
substantial assistance to any industrial
concern including any concern owned,
managed or controlled by the large
industrial houses, the Institutions
should stipulate conVuﬂbﬂity clauses
in their loan assistance agreements.
The guidelines were placed on the
Table of the House in reply to Un-
starred Question No, 3765 answered
on 2nd July, 1871,

As per the guidelines the institutions
have starting incorporating converti-
bility clauses in their loan agreements.
The actual option to cenvert the loans
in whole or in part into equity is to
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be exerrised.by, fhe financial institu-
tions” &t the apﬁroyt:?t‘e “time, in ac-
cordance with the terms of the con-
vertibility clause written in, in the
loan agreements. The actual exercise
of option to convert a portion of the
loan into equity depends on various
factors viz., the nature of the project,
the expected yield on equity ete. In
the case of a new project generally the
option to convert the loan into equity
will normally be available after about
5 years while in the case of substan-
tial expansion, it may be somewhat
earlier. So far the institutions have
converted a portion of the loans into

equity in respect of assistance to four
industrial concerns.

In respect of loans given in the past,
before the issue of guidelines, it js not
proposed to convert all such loans into
equity but the financial institutions
concerned would have discretion to
negotiate conversion if there is a de-
fault, each case being settled om its
own merits by negotiations with the
industrial concerns.

Efforts for Artificia] Raing

2592, SHRI VISHWANATH PRA-
TAP SINGH: Wil] the Minister of
TOURISM AND CIVIL AVIATION
be pleaseq to state:

(a) whether efforts are being made
in the country for having artificlal
rains;

(b) if so, the nature thereof; and

(c) the extent to which such tech~
niques have proved useful to agricul-
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). Experiments are
being conducted near Poona and in
the Rihand catchment areg in Uttar
Pradesh by eeeding clouds with com-
mon salt from the air and neaxr Madras,
Hissar (Haryana) and Godra (Guja-
rat) from the ground.
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(¢) The experimenis will have to
be conducted for a pumber of years

before a reliable evaluation of the re-
sults can be made.

Deterioration of efficiency of Works
in the Oﬂlce of CDA, Patng

2593. SHRI1 RAMAVATAR
SHASTRI: Will the Minister of
FINANCE be pleagsed to state:

(a) whether standards and efficien-
cies of works in the office of C.D.A.,
Patna bave deteriorated for the last
three years due to factionalism,
favouritism, anti-employee and anti~

assocjation policies pursued by the
authorities;

(b) whether complaintg from
various sources have been received
by the Financial Adviser, Controller
General of Defence Accounts and

Government since the last threc
years; and

(c) if so, what action Government
have taken or propose to take against

the authorities for the above mala-
dies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH): (a) No, Sir,

(b) Yes, Sir.

(c) On investigation it was found
that the complaints were not $ustified.

Decline in exportig to Gulf Countries

2594, SHR1I MOHINDER SINGH
GILL; Will the Minister of COM-
MERCE be pleased to state:

(a) whether in recent years ‘many
a trade delegation and individual
businessmen have expressed their
disappointment at the unhelpful atti-
wude of our Missions abroad:

(b) if so, whether our Missions arc
not eguipped with sufficient staff for
handling commercial problems and
also that the Commercial Sacretaries
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and  other officers are frequently

transferred; ang

{c) whether our exports in the
year 1972-73 declined by 15 per cent
az compared to the previous year io
the Guif Countries mainly because of
these reasong?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

ib) Our Missions aBroad have ade-
quate staff for handling commercial
work. A constant review is also made
tc ensure adequacy of commercial
staff in keeping with developments in
India’s foreign trade. The fenure of
officers in Missions abroad is 8 years,
but in the case of Commercial Repre-
sentatives, this can be extended to 4
years,

(c) India’s exports to the Gulf
Countries in 1972-73 were of the order
of Rs. 33.08 crores, as compared to
R=. 26.39 crores in the preceding year.

Separate Commissioner for Handloom

Industry
2595, SHRI ISHAQUE SAM-
BHALI: Will the Minister of

CCMMERCE be pleased to state:

(a) whethre Government propose
to appoint a separate Commissioner
for the Handloom Industry at the
Centre; and

(b) if so, the broadg features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). A re-
commendation tg this effect has been
made by the High-powered-Study
Team headed by Shri B. Sivaraman, in
its report submitted to Government
cn 20th July, 1974. The recommenda-~
tion is being examined.
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Increase in price of Coffee

2596. SHRI ISHAQUE SAM-
BHALI: Will the Minister ot
COMMERCE be pleased to state:

(a) whether the State Government
of Kerala has suggested an ad hoc
increase in the price of coffee; and

(b) if so, the broad features there-
of anq Government’s decision there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Gov-
ernment of Kerala requested that in
view of increase in labour wages and
price of some inputs, a reasonable in-
crease in price of coffee may be allow-
ed by the Central Govermment. The
matter has been considered and the
reserve price for pool sales of coffee
has been raised to Rs. 4.25 per point
pending a study of the cast of produc-
tion of coffee.

Financial Assistance to Assam for
Relief Works gque to Floods

2597. SHRI Y. ESWARA REDDY.:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are awar?

of the recent flood situstion in
Assam effecting at least two lakhs
people; and

(b) if so, the assistance given by
Government towards relief measures?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): 7a) Yes, Sir.

(b) Pollowing the recommendations
of the Sixth Finance Commission, the
previous scheme of Central assistance
to States for natural calamity relief
expenditure has been rescindeq with
effect from 1st April, 1974,
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Inoreime in Jate Export Prices

2568, SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE be
pleaséd to state:

(a) whether  Government have
decided to increase jute export prices;
and |

(b) if 30, by how thuch and the
expécted increase in the total export
éarnings during the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Export
prices of jute manufactures except
curpet backing depend on the market
forces of supply and defiond aird thefe
is no priee control. Carpet backing is
exported on a fixed price basis and
this price was increased by Rs. 200 per
ton in March, 1974,

Request mude by Fighée Minister of
Punjab regarding Rellef from Oredit
Squeeze

2589. SHRY MOHINDER SINGH
GILL: Will the Minister of FINANCE
be pleased to state:

(a) whether keéping 1n view the
fact that the private money-lenders
dre making cdpital out of the situa-
tion, the Finance Minister of Punjab
has written to the Governor of the
Reéqurve Babk of Indly réyunsting for
relief from credit sqoceze as 8
special cese; and

(b) if g0, whether any reply has
been sent to him in this regard?

THE MIN] OF FINANCE
(SHRI mﬂ%o CHAVAN):
(a) and (b). The Reserve Bank has
reported that the Governor, Reserve
Bank in June, 1974 received a letter
from the Finmnce Mihister of Punjab
requesting rellef from credit resiric-
tions for the small scale industries in
Puidah, and that the Governot in M
reply had, inter glia, clarified that the
policy of giving preferential attention
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to the credit réquirements of small
scale industries had not been sus-
pended or abridged.

Devaldation of Rupee

2600. SHRI P. VENKATASUB-
BIAH: Will the Minister of FINANCE
be pleased to state whether there is
any proposal to dévalue the itipee to
restore its purchasing power?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
No, Bir,

Indo-S§ri Lanka i’n‘é Reélations
2601. SHRT BANAMAL! PAT-

NAIK: Will the Minister of COM-
MERCE be pleased to state:

(a) whéthét India and Sri Lanka
propose to review furthér the trade
relations between the two countries;

(b) if so, the steps taken in this
regard; and

(c) the oufcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMEHKCE (SHRI
A C GEORGBE): (a) to (c). The Indo-
Sri Lanka Sub-committee on Econo-
mic Cooperation meets at regular in-
térvals to feview the trade Sows be-
tween India amd Sri Lanks. The last
mediing of the Sub-con¥mitie¢ was
held in Colombo in Jund, 1974 The
discussions covered muatters relsting
to expansion of mutusl {rade, parti-
cularly i régiird to imfsbrt of specific
commodittes from Ceylon by Iadia.

Implementation of Order ing regard
to trangfer of certals Contreller of
Defence Accounts

2602. SHRI RAMAVATAR
SHASTRI: Will the Minister of
FINANCE be pleased to state:

(a) whether a panel of transfer list
for certajin Controllers of Defence
Actountg has been made in the year
1972;
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(b) if so, the reasons for not
implementing the said order as yet;

(c) whether various complaints
have been received against a certain
Controller of Defence Accounts; and

(d) if so, the action taken by Gov-
ernment on those complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K,
R GANESH): (d) and (b). Transfers
of certain Controllers of Defence
Accounts were approved im 1972,
While some o0f these transfers were
given effect, the others had to be re-
viewed on administrative grounds.

(c) It is presumed that the refer-
ence 18 to complaintg against C.D.A.
(Patna). While some of the letters
received have been critical of the ad-
ministration of the Controller, others
are in support of it.

(@) Government are seized of the
matter,

Change in designation of accountants
UDCs, and LD.Cs. Working in
Defence Accounts Department

2063. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether the designation of Ac-
countants, U.D.Cs. and L.D.Cs. work-
ing in Defence Accounts Department
have been changed as had been domne
with staff of Indian Audit and Ac-
counts Department;

(b) whether the Accountants of
Defence Accounts Department have
been granted some functional powers
with the change of designation as has
been given to the staff of Indian Audit
and Accounts Department; and

(c) it not, the reasons for discrimi-
nation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (8) Yes, Sir.

{b) end (c). Not yet, Sir. The
matter is under active consideration.

AUGUST 18, 1974

Written Answers 88

Ampouni Granted by Government for
running Wet Canteen in the Office of
CD.A, Patng

2604. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be plessed to state:

(a) how much amounts have been
granted by the Government for running
Wet Canteen in the Office of Control-
ler of Defence Accounts, Patna since
the year 1972 to-date and the items on
which the amount sanctioned by Gov-
ernment and amount obtained by the
sale proceeds of the Wet Canteen
have been spent;

(b) the source of income of Staff
Welfare Commitee CSD Canteen, Gro-
cery shopg and Benevolent Fund in
the Office of the C.D.A., Patna, includ-
g Government aids;

(c) the procedures of running above
organizations in Controller of Defence
Accounts, Patna and by whom the
Managing Committeee have been
formed;

(d) whether Accountg of these or-
ganizations have been audited since
the year 1972 to-date; and

(e) if so, particulars of accounts to-
gether with the reasons in cases
where there has been misuse, misap-
propriation and bungling in handling
accounts?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) The amounts grant-
ed by the Government for Wet Can-
teen in the Office of C.D.A. Patna,
since the year 1973 to-date are se
under:—

(1) Subsidy towards the wages of
Canteen staff:—

*

Rs,
1972 (calendar year) . . 4048:00
1973 do. . . 6196 60
1974 (upto 6/74) . . . 4888-90
ToTAL . . 1;,-1-3:;;;

s bt st
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(ii) Amount sanctioned by the
Government ag granti—

Rs.
1972-73. . . . 17,000-00
1973-74 . . . . . 1,500 00
ToTAL. . . . m

The amount indicated at (i) above
was utilised for disbursement of wages
of the Canteep staff. Out of Rs. 18,500
referred to at (i1) above, an expendi~
ture of about Rs. 17,450 was incurred
on the purchase of furniture, crock-
ery, canteen equipment etec.

The amount obtalhied by sale pro-
ceeds in the canteen was spent on pur-
chase of crockery, vegetables, oils,
coke, tea, sugar, maida, suji, milk and
milk products etc. for preparation of
tea and edible articleg sold in the
Canteen,

(b) (1) Staff Welfare Commitiee

The funds of the Committee are
mainly derived from advance remit-
tances from those desirous of purchas-
ing books/publications, brought out
by the Committee. No grant was
sanctioned by Government.

CD.A. . . . .
One of the ACs DA | . .
One of the Accounts Officers .
Staff Members.
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(ii) C.S.D. Canteen

The principal sources of fundg for
this Canteen are deposits obtained
from members, loan from C.S.D. (1),
Bombay, capitalisation of profit and
loan from other sister bodies having
a similar objective ie., welfare of the

staff. No grant was sanctioned by
Government.

(iji) Grocery Shop (Grocery Distrn
but'on Centre)

The funds for running the Grocery
Distribution Centre have been raised
by obtaining membership fee of Rs. 10~
from the staff who have become mem-
bers, loan from sister bodies and capi-
talisation of profits. No grant was
sanctioned by Government.

(iv) Benevolent Fund

The fund has been raised by sub-
scriptions from the members of the
staff No grant was sanctioned by
Government.

(¢) (i) Staff Welfare Committee
The management vests at present

with a Managing Committee compris-
ing the following:—

Ex-officio Chairman.

Officer-in-Charge.

Additional officer-in-charge.

. . Three, including two staff members of the Local Regio-

nal Council.

(ify CSD. Canteen

The canteen is run by a Mansging Committee comprising the following:—

Patron . . . . . CD.A.

President . . . , Oneofthe JCs DA

Vice-Pragident , One ~f the DCsDA/ACsSDA All nominated by
the Patron,

Officer-in-Charge . . One of the AOs.

Minsger-cam-Cashier . . One ) EBlected in the General Body

WMW . . One }Meeting of the members by ballot.

Members Fou~
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(i1) Grocery Shop (Urdery Distri butéen Cuntre)
The Grocary Distribuflsh Centre ferun by a Managing Tfitenittee com-

M the following:—

Pgggon ., . . . . CpaA
Presidenmt . . . . Oneofthe JCs DA

* Nominated by the CDA.
Qfficezin-Charge . . . Oneof the AQs
Manager-cum-Cashier . . OneS. O. (Accounts)

T S e

Asstt. Managers ., . ., , Two. hg & bers by ballot.
Members . . . . Four,

(iv) Benepolent Fund

The fund is ryn by a Committee comprising the following :—

Chairman , . . . , CDA
Vice-Charrmap . . . Oneof the JC§ DA
G -l, Nominated by CDA.
Member . . . . JCDA (AN)
Elected Members . . . Four—-Electnd by q%hers of the Fund sexving 1n the
office of CDA, Patna.

(d) ang (e) (i) Staff Welfare Com-
mittee

Accounts have been audited upto
financjal year ending 3/74 and no mis-
appropriation, bungling or misuse has
heen discpvered.

(1) C.S.D. Canteen

Accounts upto finandlal year end-
ng March 1974 Rave been audited and
no misuse, micappropriation and
bungling has beepn found.

(ii1) Grocery Shop (Grocery Distri-
bution Centre)

Accounts upto financial year ending
Mareh 1974 have been awdited snd no
misuse, masappropriation and bungling
has been discovered.

(1v) Benevolent Fund

The Benevolent Society was formed
on 5th May 1978. According to the
bye-laws of this Savigty, the seoounis
are to be audited annually. Action to
get the accoumts audited i Deing
taken. Tt may be stated fhat a sum

of Rs 608/- only has so far been col-
lected as subscription and out of it
only Rs. 20/- have been spent. No
misuse, misgppropriation or bungling
has taken pilace.

Lo ot mitnlvt B to Relay
T s

z805. SHRI G P. YADAV:

SHRI MADHAVRAO
SCINDIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a good deal of foreign
exchange is being IMdst because his

MW zguﬁq tq clear the pro-
cedura hhu?&le in 3 w:;t of export
of rqse wood;

(k) the broad facts thereof and the
nameg of the guilty persons and the
action taken by Government against
thesn; and

(c) the steps being taken hy
ernment to ensure that no h
cime in the way of ewport of: rese
wood in future?



93 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b)'Does not arise.

(¢) The export of rose wood conti-
nues to be regulated within annual
ceiling which is fixed as per advice
from the Ministry of Agriculture and
the concerned State Governments.
During the current year full quota of
rose wood has been released
for export from all the ports
except Cochin. Fifty per cent
of the quota allocated to
Cochin has also been released. The
balance quota of 50 per cent will be
released from that porf s s0on as the
State Government concerned finalises
its proposal for imposition of certain
safeguards to check illicit fellings, As
there is a great demand for rose wood
in foreign markets the entire quota
will be exported much before the close
or the licensing year and we are im-
pressing on the Kerala State Govern-
ment to finalise their stand on export
modalities.

Opium Cultivation in Dehra Dun

2606. SHRI M. S. PURTY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the opium cultivation,
which has been becoming popular in
the Chakrata block of Dehra Dun Dis-
trict and Puroula block of Uttarkashi
District, is being discouraged by Gov-
ernment;

(b) whether India is exporting
opium to foreign countries also; and

(¢) if so, the reasons for not en-
couraging the cultivators to grow
more opium?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). India is
exporting opium to a number of
foreign countries. However, the Gov-
ernment of India’s policy in regard to
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cultivation of poppy for opium pro-
duction is guided by its international
obligations to restrict such produc-
tion to world’s medical and scientific
needs and to the areas which are am-
enable to effective control. Chakrata
and Puroula blocks in Dehra Dun and
Uttar Kashi districts are hilly and
jungle areas where it is  extremely
difficult to exercise efficient supervi-
sion and control. Cultivation of pop-
py for production of opium is, there-
fore, not allowed in these areas. How-
ever for production of, seeds, poppy
cultivation is undertaken in these
blocks on restricted basis under the
contro} of the State Government.

Scope for Indian Woollen Knitwear
Abroad

2607. SHRI N. E. HORO: Will the
Minister of COMMERCE bz pleased to
state:

(a) whether the West European
countries have vast scope for Indian
woollen knitwear and the market of
these products is so extensive and full

of potential that the export can be
boosted up;
(b) if so, whether Government

have appointed any committee to make
assessment and suggest measures in
this regard; and

(¢) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir. How-
ever, the demand being for highly
sophisticated garments which India
is not manufacturing at present and
the uncompetitive price are the two
hurdles coming in the way of large
scale exports of Indian woollen kni-
wear to West European countries.

(b) No, Sir.

(¢) Does not arise,
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Loan advanced by LIOC. to Indian
Limited

2608. SHRI N. E.. HORQ: Will the
Minister of FINANCE be pleased to
gtate:

- (a) whether the Life Insurance
Corporation hag presented a chegque
for Rs..10 crores to the Indian Farmers
Fertiliser Corporation Limited; and

(b) if so, the terms of this loan and

how this money is being used augment
fertiliser availability?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir, LIC. haq sanctioneq to
the Corporation a term loan of Rs. 10
croreg in July 1971 and the loan has
since been disbursed in full in gne
instalment.

(b) The loan is secured by a first
mortgage of the Corporation’s fixed
ascets, both present and future, and
by a floating charge on its current as-
sets, such floating charge being sub-
ject to the hypothecation of some of
the current assetz in favour of the
Corpcration’s Bankers for cash credit
andlor overdraft facilities for its
working capital requirements. The
loan carries interest at the rate of
94 per cent per annum subject to a
rebate of 1 per cent per annum for
prompt payment of instalments of in-
terest and of repayment of the loan on
the due dates, and will be repayable
in ‘accordance with su~h gchedule of
repayment as may be fixed by L.IC.
On IFFCO reaching full capaeity pro-
duction, it will be in & position to
supply annually fertilizers to the ex-
tent as fellows: .

(1) UREA (46%) . 3,96,000 Tonnes.
() NPK ,
10-26-36 . 92,800
12-32-16 . 92,800 -,
14-36-12 . ... 1,389,900
' 3,75,500 »
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2609. SHRI K. MALANNA will t.he
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether there ls any proposal
ungler the condderation ot Govern-
ment, to discourage displey of ‘Com-
munal’ name boards at places of
tourist resorts; and

- (b) if 8o, the broad outlines thereof?

- THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): (a) and (b). The Department
is concerned with the preservation of
the environment of our cultural and
natural heritages, and is interested in
ensuring that the erection of name
boards or hoardings do not in any
manner spojl the natural beauty of the
places of tourist interest.

Suggestion by Export Credit and
Guarantee Corporation of India to
SBI regarding protection
to Exporters

2610, SHRI D. B. CHANDRA
GOWDA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Export Credit and
Guarantee Corporation of India has
suggested to the State Bank of India
to introduce a suitable policy to pro-
tect exporterg from losses arising out
of delayed unloading of their cargo
by shipping lines on account of bun-
kering difficulties; and

(b) if o, the nature of the sugges-
tions made and how far they are
being’ unplementedf

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) gnd (h), The State Bank ‘of India
hasrmrthdtmm March, 1974 it
had' guggested to the Byport Credit

‘ahd_ Guifantee Corporition of Indla

the tion should
gzt"lendw”éfhﬁéducmd
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policy to afford protection to expor-
ters against losseg arising, inter alia,
out of additional transportation/
storage/insurance charges consequent
on shipping lines unloading the car-
g0 at a port other than the one to
which it has been booked. The sug-
gestion is reported to be under consi-
deration of the Export Credit & Gua-
rantee Corporation of India,

Indo-Sudanese Trade Agreement

2611. SHRI GAJADHAR MAJHI:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Indo-Sudanese trade
dgreement is again in danger of
rollapsing as the Sudanese are unable
to settle their Trade I'mbalance
ihrough the export of cotton;

(b) if so, the broud features
regarding the difficulties coming in
the way; and

(¢} the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GRORGE): (a) to (c). The
present estimated imbalance against
Sudan in Indo-Sudan Trade under the
Trade Arrangement is  approx.
£ 11.4 million. Both the countries are
making efforts to reduce this imba-
lance, In this connection an Indian
Trade Delegation visited Sudan re-
cently and held talks with Sudanese
authorities, A contract for sale to
India of 10.900 tonnes of oilseeds worth
about £ 2.5 million has been conclud-
ed. A Sudatese delegation is likely
to vinit Indla shostly for further talks,
The position is-bding kept constantly
under review, ‘

1723 LS—5
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Air Pact with Bangladesh

2612, SHRI GAJADHAR MAJHI.
DR. H. P. SHARMA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
statoe:

(a) whether there has recently
been any pact between India and
Bangladesh governing the operation
of their national airlines to and
through each other’s territory;

(b) if so0, the main features there-
of: angd

(c) the number of air services
operating under the agreement at
present?

THE MINSTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) As a result of inter-
governmental consultations held in
New Delhi from June 26-July 3, 1974,
a draft air services agreement  was
initialled which will now be submit-
fed to the respective governments for
approval and signature.

_(b) According to the provisions of
the draft agreement, Air India and
Indian Airlines shall have the right
to operate up to 30 services a week to
Dacca and Chittagong. Of these, two
can be operated by Air India through
Dacca to pointg beyond. Similarly,
Bangladesh Biman shall have the
right to operate 30 services per week,
28 to Calcutta and two through Bom-~
bay to points beyond.

(c) At present, Air India is operat-
ing two weekly services between Indix
and Dacca with Boeing 707s. Indian
Airlineg is operating a daily flight
between Calcutta and Daccg  with
Boeing 737  aircraft. Bangladesh
Biman is operating 21 services per
week from Chittagong and Dacca to
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Calcutta  Pending approval ang sig-
nature of the air services agreement.
These services are operated on the
basis of temporary authorisationa.

Shortage of raw material in Pashmina
Shawl Indusiry in Kashmir

2613. SHRI G Y. KRISHNAN: Wwill
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Pashmina shawl indus-
try 1n the Kashmir Valley, which
emplovs about 5,000 artisans, 1s,
starved of raw ‘pasham’ wool because
of large-scale smugghng from Lada-
kh* and

(b) if »0, what efforts have been
made by Government to check smug-
gling 1n the Ladakh 1egion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) No such report
has been 1eceived by Government

(b) Does not arise

Working of Airconditioning Plant in
the departure lounge of Delhi
Airport

2614. SHRI C K JAFFER
SHARIFF: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) whether the airconditioning
plant in the Departure lounge of Delh:
Airport was out of commission from
the evening of 20th June to 22nd
June, 1974 causing great inconveni-
ence o paeengers; and

(b) if so, the reasons therefor”?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI RAJ

R): (a) and (b). The air-
conditi plant in the domestic
departure loungs of Delhi airport was

out of cormnission from the evening
of the 20th to 22nd June, 1974 Que to
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water shortage. Alr circulators were
provided on the Jist June to reduce
the inconvenience to passengers.

The international departure area
did not have airconditioning from the
evenmg of the 20th Juge till the
morning of 21st June. 1974 except for
a short period. This was due te
water shortage and minor defects in
the water pump. The blowers were,
however, working

Increased investment from West

Germany

2615 SHRI C. K CHANDRAPPAN:
Will the Minster of FINANCE
be pleased to state:

(a) whether Government are expect-
ing 1ncreased West German capstal
nvestment after flve years of stag
nation, and

(b) the sectors in which this capital
would be utilised i India?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN):
(a) and (b). The Government have
no knowledge nor are the Govern-
ment expecting any incieased West
German Capital Investment

Amount of loan granted by SBI to
small framers in Madhya
Pradesh

2616 SHRI MARTAND SINGH
Wil the Mister of FINANCE
be pleased to state the amount of loaa
granted, by SBI to the small farme:s
in Madhya Pradesh during the last
three years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHTAGI): The
figures of outstandings of advances by
the State Bank of Indin to Parmers
withholdings wupto 8 hectaves and



wor Written Answers

those with holdings over 2 hectares
‘but less than 4 hectares in Madhya

SRAVANA 25, 1896 (SAKA)

Written Answers 102

Pradesh, on the available dates, are

indicated below:

{Rs. in lakhs)

Farmers with holdings

Qutstandings

December December September March
1971 1972 1973 1974
Upto 2 hectares. . . 11-73 2505 38-64 75-73
‘Over 2 hectares but l2ss than 4 hectares . 29-54 3318 45-19 69- 76
‘Payment of Increase Pension to Retired increase at all pension disbursing

Military Personnel

2617, SHRI NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the amount of increase
in pension payable tg retired Military
personnel has since been paid to
‘them;

(b) if so, the date with effect frumn
‘which the payment has been com-
menced; and

(¢) if not. the reasons therefor and
ithe likely date by which the payment
avould be made?

‘THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) Pension Disburs-
ing Officers have been authorised Ly
CDA (Pensions), Allahabad through
express circulars to pay the relief
sanctioned by the Government to
the Armed Forces Pensioners. Some
vf the Pension Disbursing Officers
‘have made the payment in July, 1974.

(b) Payment commenced from
July, 1974

(¢) Since accounts; for disburse-
ment of pension from all Peusion
Disbursing Officers for July, 1974
‘have not been received, the exanct

‘position in regard to payment of the

centres is not known, although the
accounts Treceived from some centres
de shew that the increase has been
paid. The payment of increase will
depend, amongst other things, on
when the pensioners turn  up next
fo; receiving payment of pensions.
Since the Pension Disbursing Officers
have already been authorised to pay
the increases sanctioned, it may be
expected that payment will be made
when the pensioners appear next for
drawing their pensions. ’

Excise Duty on Conductors

2618. SHRI SATYENDRA NARAIN
SINHA: Will the Minister of
FINANCE be pleased t5 state:

(a) whether as per excise duly
regulation, tariff rate applicable
only in the case of Conductors manu-
factureq according to any standard
specification;

i

(b) whetaer Superintendent  of
Central Excise, Assessment Unit No.
VIII/3 is not accepting I1.T.D. Speci-
fication No. S/WC-101A as a standard
specification thus causing hardship to
the Conductor Manufacturers in Cal-
cutta; ) ’

(¢) whether this LT.D. specification
is being accepted in all other States
by Superintendents of Excise as 2
standard specification; and
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(d) if so, why the Superintendent
of Excise, Calcutta is not accepting
this 1.T.D. gpecification as a standard
specification?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). Tariff
values in respect of wires and cables
weie fixed vide notification No. 76/
74-Central Excises, dated the 20th
April, 1974. Ag per proviso 3 to the
notification, nothing contained in this
notification applies to electric wires
and cables manufactured according to
any special specification given by a
purchaser. Accordingly, such wires
and cables as are not covered under
the said notification would pe asses-
sable as per value determined under
Seclion 4 of the Central Excises and
Salt Act, 1944,

It 18 a fact that the Superintendent
of Central Excise, Assessment Unit
No. VIII/3 has not accepted IT.D.
Specification No. S/WC-101A as a
standarq specification in view of pro-
viso 3 of notification No. 76/74-Cen-
tral Excises, dated the 20th Apnl, 74.

(c) The relevant
being collected.

information, 18

(d) In an order passed on 20th July,
1973 the concerned Assistant Collec-
tor of Central Excise at Calcutta has
decided that the ACSR Conductors in
question were manufactured accord-
ing to special specifications given by
the purchaser and therefore, not
entitled to assessment under notifica-
tion No. 76/74-Central Excises, dated
the 20th April, 1974,

Party, however, has since gone in
appeal before Appellate Collector of
Central Excise, Calcutta who is yet to
take a decision.

Loan from Worlg Bank

2619, SHRI RAJDEO SINGH: will
the Minister of FINANCE be pleased
to state:

(a) whether there is any possibility
of India getting additional assiitance
from the World Bank group to pro-
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mote the growth of gmall geale indus—
tries including those with an export
potential; and

(b) it s0, whether this assistance
will be selective or general?

THE MINISTER OF. FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The World Bank Group
has provided a Credit of Rs 18.75
crores ($25 million) for the capital
needs of small and ‘medium-sized en-
terprises; Government of India s ex-
ploring the possibility of getting ad-
ditiona] assistance from the World
Bank Group to promote the growth of
smali-scale industries including those
with an export potential. For this
purpose, a World Bank Team had
recently visited India to identify a
project for which additional asgis-
tauce could be made available and
its report has not yet become avail-
able It is therefore not possible to
indicate at this stage Whether this
assistance will be selective or general

Trade between India and U.S.A.

2620 SHRI RAJDEO SINGH Will
the Minister of COMMERCE be
pleaseq to state:

(a) whether TJS A ig trying to pro-
mote trade with India on g barter
basis; and

(b) whether Indian manufacturers
have reacted favourably tp such deal”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE); (8) and (b). Neo
proposals for any barter deal with
the US.A has been received,

Steey rise in Imports

2621. SHRT RAJDEO SINGH: Will
the Minister of COMMERICE be
pleased to state:

(a) whether there was a steep rise
in imports to the tune ot 443 P.C
over the last yeur's impotis &g a resu’s
of price hike in, food imports; and
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(b) whether to counter this, a deter-
mined effort is being made to take
advantage of  worlg community trends
to increase the volume and value of
exports in thoge items in which we
are favourably placed like sugar, tea,
iron ore and jute?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The provisional
imports figures for 1973-74 indicate
.an increasse in imports during the
.year of 44.3 per cent. Increase in im-
ports was due $o the rise in prices of
almost all major items like oi] and
«<0il products, fertilisers, chemicals,

.steel, machinery etc. apart from food-
grains.

(b) Yes. Sir, it is the Government’'s
-policy $o encourage exports of all
~commodities with an export potential
besides the well established items

like sugar, tea, iron ore, jute manu-
factures ete.

Export of Colr and Coir Products

2622. SHR1 RAJDEO SINGH. Will

*the Minister of COMMERCE be
pleased to state:

(a) whether exports of coir and coir
products during 1973-74 have exceeded
“the target fixed for the year;

(b) whether Government is con-
tempiating steps to modernise the
coir industry %0 meet the changing
requirements of foreign buyers and to
meet the challenge posed by wmecha-
‘nised industry elsewhere; and

(c) if go, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Yes, Sir.

(c) Mechanisati’on is proposed to
be undertagken for production of some
type of mats and mattings chiefly
for export market.  Mechanisation
wil] be introduced in such a way as

1o have po adverse effect on the lab-
-our engaged in the eo}r industry.
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frafadl & swv TRA SEl 9T qF
fiey oy ¥ o7 1973-74 F AT A
¥ g & i & gawr frarw
g ¥ 1 g gEEEr I e gel
£ Faerfr & e o< & w4
iy wreat w e i oy v fear
1 qeawa {wa AT )

WET A% 1974-75 W1 HdW § B
frer wrrarr st Fawrfeat & a7, Tl
1 4 faufaat & @ifoa o gt
q¢ fRy o o % ¥ far Wi
mRIAAT 2% %1 ot faselr doar A 7€
| wiw, 1974 § W R H 7l

(n) 7@ s¥@ A AW
afe e § 6 1972-73 T 1973~
74 ¥ @t GadY TEW F@ T 9. 60
e v @ ey s iR 1973-74

3% g g4 g wall 93,2, 330

sy g 5@ w w4, g
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& wrar T wre ¥ oot Wy fawifant
& GER 1973-74 ¥ T HORAT
¥ fuY 6,69 0w v ¥ wAw
WX @ wdy faad gx ¥ Herrdfi
WRRET & TTH 97 W 7T F A
awdl ¥ 1 wa gw 107475 ¥ faeli
wemar ¥ fd wrvw goEre ¥ Mg
urer 9a sra gt gar ¥ )

fowew

1973~74 % Y9 st &7 44y
faafadl & safag g st & foR
# wdy ofwat

(wire

¥9at ¥)
1. Ay 9dw 15. 00
2. WY 5.00
3. fugre 1.70
4. qwT 56.25
5. M Q1T FW 2.75
6. ¥ty 26,37
7. ¥ 1.13
8. Wy Nqnr 6.69
9. ACAR 114.09
10. ¥y 9.10
11, TRrea™ 38.50
12, afreery 5.00
13. fago 1.00
14. 39T aqw 16.25
15. afren dwry 4.50
A : 303.33
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Loan advanced by Nationalised Bauks.
to Person, Companies and
Corporations.

2624. SHRI SAMAR GUHA: wiip
the Minister of FINANCE be pleased
to state:

(a) the amount advanced by nation-
alised banks to persons, companies or
corporations, for purposes related to
(i) agriculture (ii) big industries (iii):
small.scale industries (iv) trade and
commerce (v) house-building (vi)
development projects and (vii) other
purposeg during the years 1871-.73;

(b) State-wize break-up of sucly
figures;

(c) the amount of loans ->mained
unpaid after due dates of clearance
during the same periods; and

(d) State-wise break-up of the
figures of such unpaid loans?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to (d). The information is being
collected, to the extent possible, and
will be laid on the Table of the House,

Decling in Copper price in
World Market

2625. SHRI NAWAIL, KISHORE:
SHARMA: Will the Minister of
COMMERCE be pleased to state:

(a) whether there has been a sharp-
fall in price of copper in the World
Market;

() if do, the adverne effects of

such a fal} on price of copper on
Indien trade ang export of copper;
and

(c) the steps contempllhd in thu-
regard?

h-d i
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) to (¢). Inter-
mational price of copper which had
registered a steep increase in 1973 and
the first few months of 1974, has de-
clined a little during recent months.
India does not export copper but
imports it in substantial quantities.
The effect of these price fluctuations
on trade can be assessed only after
the trend in international prices has
stabilised.

Application received under Self-
Employment Scheme by SBI and
Nationalised Banks

2627, SHRI MARTAND SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) the number of gpplications
under the Self-Employment Scheme
receiveq by the nationalised bsnks
and the State Bank of India, State-
wise, during the period frowm January
to ‘June, 1974; and

(b) the number of applications with
loan amount, State-wise sanctioned
during the above period?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(8) and (b). The present arrangements
for data flow do not provide for com-
pilation of detailed information re-
garding the number of applications
received. Advances in respect of Sel-
BEmployment Schemes would general-
ly figure under the priority sector
category of “Professional and Self-
Employed Persons”, the latest avail-
sble data i, respect of which are set
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out in the statement laid on the Table
of the House. [Placed in Libirary.
See No. LT-8209/741.

Export of Finished Leather Goods

2628. SHRI MARTAND SINGH:
Will the Minister of COMMERCE be
pPleased to state:

(a) whether Government have
created infra-structure for the export
of the finisheq leather goods,

(b) if so, the salient features there-
of; and

(c) the amount of foreign exchange
earned during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Gov-
ernment have taken certain steps for
switching over from exports of gemi-
processeq hides and sking to those of
finished leather and leather goods.
These are:— '

(i) A provision 1n the mport
policy for the registered ex-
porters has been made that 3
per cent replenishment al-
lowed against exports of E.I
tanneq and chrome hides and
skins, at least 2|3rd import
replenishment has to be com-
pulsorily utilised for the im-
port of machinery tools, and
equipments required for bal-
ancing modernisation and
various expansions.

(ii) A comprehensive list of ma-

chinery required for the

manufacturg of finished lea-
ther, leather manufactures
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and footwear has been drawn
up. The manyfacturers are
alloweg to import these ma-
chinery itgms without having
to approach the D.G.T.D.
every time.

A hst of chemjcals and dyes
allowed to imports these ma-
import replenishment had
been expanded,

Manufacturers of semi-finish-
leather can instal capacity to
manufacture finished leather
to the full extent of their
semi-processed capacity, with.
out having to obtiain licenses
for the purpose. They can go
ahead with the purchase of
machinery which may be in-
digenously available and apply
for permission to import
capital, goods machinery that
is not indigenously available.
After they have installed
capacity to produce finished
leather, they can get their
licenses endorsed for the pro-
duction of finished leather.
This will help in the progres-
sive conversion capacity for
manufacture of semi-finished
leather to that of production
of finished leather and leather
goods,

New units for manufacture of
finished leather and leather
manufactures are being allow-
to be set up. They would
start from the stage of semi-
processed hides and skins, In
the case of foreign companies,
large industrial houses and in
cages involving foreign colla.
boration, substantial export
obligations would be pres-
cribed, :

Air freight subsidy allowed on
export of (a) finished leather
and leather goods and (b)
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leather footwears and com-
ponents,

(¢) The amount of foreign exchange
earned by way of exports of finished
leather goods and leather footwegrs is
as under: —

(Value in crore rupees)

1972-73  1973-7
(Eltxnmted?)

Finishd lsather and

leather goods includ-

ing furs. . N 23° 62 19-65
Leather footweer com-

ponems 10°27 11 48

Schemes submitted for Financial
Agsistance from LIC, by the
Government of Kerala

2629. SHR1 VAYALAR RAVI: Wil
the Minister of FINANCE be pleascd
to state:

(a) the nature of the schemes which
the Government of Kerala and diffe-
rent semi-Government jinstitutions in
that State have submitted for financial
assistance from the Life Insurance
Corporation of India for the year
1974.75;

(b) how many of these schemes
have been ganctioned by the L.IC.
and the total amount allotted for these
schemes; and

(¢c) the number of schemesg still
pending decision of the L.I.C. and the
time by which they are expected tc
be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) t0 (c), The
necesgary information is given in the
attached statement,
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Statement

Schemes submitted by the Government of Flerala and semi-Government Insututions in that State
20 the Life Insurance Corporation for financial assistance in 1974-75.

(Rs Crores
Scheme Assistance Amount
o ru%uested Allocated Remarks
of by L.I.C.

1. Idikki Power Project . . . . 3 60 Under considera-

ton by the LIC,
Dectsion  ex

by the end of this
month.

2. Kerals’s accelerated Power programme
during the Fifth Plan . . . . 50 00*

Under examination
by the L. I. C.
3. 204 continuing rural piped wate™ supply
schemes . . . . . 0 65 o 5o
4- 139 new rural piped water supply schemes | 02§ Under examumnation
by the L.I.C.
5. “One lakh bouses’ scheme . . . 150 I 50
6. Financing of primarv cooperative housing
societies . . . . o 50 Under examination
by the L. I, C.
*}or the Fifth Plan period as a whole.
& fag e Central Assistance for Development

of Pilgrim Centres
2630. Sit SATE NAW : 7

P 2631. SHRI VAYALAR RAVI: will

aforwr aat 7g T A FO FA 6 the Minister of TOURISM AND CIVIL
AVIATION leased to state:

(%) w s w8y w41 QI wfaey be plessed fo state

¥ Ia% g & gcq'fmrq‘t F7 QA (a) whether Government of Kerala
§T ST A T A1 WAy AN WA R hag requested for any assistance from

the Central Government for the deve-
®YE 7T ST gAnT fRaT &, W1 lopment of certain pilgrim centres in

that State which are also important
(m) afe g, aY aqAld 7 fagzor  tourdst centres; and

w7 ¢ AR for-fomr 30t & FasarelY fovadt
wrar ¥ FrTw WA e oy 7O (b) if 0, the broad outlines thereof
and the reaction of Government there-
whten swee % gk (st O
R0 '"'::w) * g’%’;ﬁ: :’g THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM AND CIVIL
Sw ey %‘ﬁr&g{r e Y wr  AVIATION (DR. SAROJINI MAH-

Y T ISHI): (a) and (b), A request was
'@'t: bl w3 & received from the Government of
AN gearger  fewrodw aff 3o Karala for Central assistance for the
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development of fecilities for pilgrims
at Sabarmmalai, Guruvaynr, Malaya-
thur and Mamburam. Die to con-
straint on resources and other prio-
rities, it has not been found possible
to divert funds for the provisions of
facilities at these places. Besides, the
responsibility for the development of
pilgrim centres is primarily that of
the State Government,

w W g
2632. oft wwE™ WAWWT
wiforeq 93} 78 Favy #Y o7 w4 fr

(%) = sope a@ & I #
frrafz &1 wadrariy, Ak
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- (w) s ene gt i wEe g fead-
fo Al w-wy iy vy ?

wrfore mam (st o
wWo wwi ): (%) wkR (@) wmER:
mmfwcwauhquiaa‘m afan
ArarfeaY grer A 9 ot & a&R aET
o7 ¥rmg fraffer Wl £ oY o
e aqr v Y sy & fore
i =17 &Y 91 W wA ofaw g€
a Ay af -

ae ad Fagar aq v

zo/frur %o [ frur

1971-72 . . 7 13 1971 6 51

1972-73 . . . 6 82 1972 6.26

1973-74 . . 7.53 1973 5 99
(¥ ¥ Fearaa qer arfaw §)

Foreign Exchange earnings from
Export of Colr and Coly Preducts

2633. SHRI N. K. P. SALVE: Will
the Minister of COMMERCE be pleas-~
ot to gtate:

(a) the names of the countries
which import Coir ang oir products
from India: and

{b) the fortign exchenge ewrned
m’mumm‘m-

wise, through such exports during
1972-78 and 1073-74?

“ THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
A C GEORGE): (s) apd (b). In
1073.74, 82 countries imported coir
and colr produets from India. The
naméds of the mijor impofrting coun-
triu-ndth.valueotmomoteom
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products made to those countries dur-
ing 1972-73 and 1878-74 are given
below; —

Rs. in Lakhs,

Name of the country  1972-73  1973-74

T, Austratia ., g 46°93 686 2
2. Canada 3660 3477
3. Bast Cermany/ | 35 25 33-02
4. France F . 176°35 145° 84
. Japan . . 2117 17-87
6. UL K. 211 32 17511
7- US.S.R. . . 8207 49°15
8. Yugosls ia}) . 17°92 18- 54
9. Czechrslovakia . 3 44 33° 11
7.0 Bulgarm . . 19-81 7 73
11. Poland . 1852 2% 83
12. US.A, . 170-03 19190
13. Gireece . 17' 84 2094
14. West Germany . 13131 112-86
15. Switzerland o 2963 T0° 82
36. Rurms . 17:67 24¢30
17. Spaws . . 193§ 29+23
38. Nethetlands 12789 T12°12
39. ltaly, o . 11§5°22 17969
20. Belgiun . 30°26 71-54
21, Denmark | . 39°12 4541
a2. Turkey . . 11-64 1178

Budgetary Deficit during 1973-74

2834. SHR1I MURASOL! MARAN:
Will the Ministey of FINANCE be
pleased to stite;

(a) whether the actual budgetary
deficit of Ra. 320 crores during 1973-74
includes. the burden on account of
imported wheat or whether it hag been
shifteq to banks; and

(b)i!n,thepmmw
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THE MINISTER OF FINANCE"
(SHRI YESHWANTRAO CHAVAN):
(a) and (b)., All debits raisedq in
1973.-74 against the Food Corporation
of India for food imports have been-~
paid by the Corporation, except for
Rs. 6 crores.

Bank credit availed of by the Food*
Corporation at the end of 1973-74 was
Rs: 289 crores as against Rs, 284 crores
at the commencement of the year.
The bank credit availed of by the
Corporation is for meeting its overall
requirements of funds including cost
of imports

Budgetary deficit during the Finanejat.
Year 1973-14

2635 SHRI MURASOLI MARAN:

Will the Minister of FINANCE
he pleased to refer to his speech in
Parliament on 4th May, 1974 saying:
that the actual budgetary deficit in the
financia] year 1973-74 wag Rupees 320
crores and state:

(a) whether that actual deficit was
the figure available on the last Friday
of the financial year or on March 31;
and

(b) the exact deficit on thoge twe
points of time?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The budgetary deficit on
the last Friday of March, 1974 was
Rs. 208.77 crores and the budgetary
deficit as per the Books of the Reserve
Bank of India at the end of the fin-
ancial year 1973-74 after carrying out
all adjustments, was Rs, 318.67 crores.

Estimated Budgetarv Deficit during the
Years 1974-7%

2836. SHRI MURASOL] MARAN:
Wili the Minister of FINANCE be
pleased to state: e

{a) whether the estimated budge-
taxy deficit for the yemr 19%4-75 is.
Rupees 125 eroves;

- e m—— e Ao
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(b) whether the actual budgetary

defiat for 1973-74 war rupees 320
«CTOTeS;
(c) if so, whether they include

“Government’s borrowing from the
Reserve Bank in the form of ad hoc
Treasury Bills and borrowing from
Reserve Bank in other forms too; and

(d) it so, the particulars thereof?

THE MINISTER OF TFINANCE
(SHRI YESHWANTRAO CHAVAN):
* {a) Budget for 1874-75 as finally
adopted estimated a deficit of Rs.
125.92 crores,

(b) As per the books of Reserve
‘Bank the actual budgetary deficit for
1978-74 was Rs 318.87 crores

(c) and (d). The budgetary deficit
‘was computed on the following basis-

1973-74 197475
. Net expansion of
treasury bills in-
cluding ad jocs issed
to Reserve Bank. 340 41 125 7%
2, Conversion of ad
hoc i n ta long dated
sccurities 100 00
3. Variation 1n  cash
balance. —121 74 o 14
(— incregse
-decrease) 318 67 125 92

Training Institutes for Tourist Guides

2637, PROF, NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether there are any institutes
in the country wherg suitable training
is offered to youngmen and women for
‘working ag Tourist Guides; and

(b) if 80, the names of these insti-
tutes and the pattery of admission to
them?

AUGUST 16, 1974
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAH-
ISHI)© (a) ang (b). Tourist guides
are trained by the field toursit offices
of the Govt, of India located at 11
mmportant tourist centres. The dura-
tion of the training is three months
and swtable university graduates are
admitted to it. Those who success-
fully complete the training are issued
the hicence to work as approved guides
of the Department of Tourism

Compulisory Export Obligation om
Manufacturing Units

2638 SHRI VASANT SATHE
SHRI DHAMANKAR-

Will the Minister of COMMERCE
be pleased to state

(a) whether Government are consi-
dering 1mposition of compulsory ex-
port obligation on all manufacturing
units, including industrial units run
by ndividuals;

(b) 1f so, whether the extent of
such obligation will be uniform for
all units irrespective of whether or
not they get foreign exchange alloca-
tions,

{c) what are the considerations that
weigh to take such a step, and

{d) whether Government have idcn-
tified products having larger export
potential and the industries with ex
ports commitments would be comper-
sated for higher prices of imported
itemg used by them as raw matenals®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c), Export
obligations are imposed by the Licens-
ing Cammitiee, the Yoreign Investment
Board and the Capital Goods Commut-
tee on Industrial units on the merts
of ench case snd in the light of the
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licensing policy announced in Febru-
ary, 1973. While imposing export ob-
ligation, export potential for the pro-
duct, net foreign exchange earnings
and the desirability of exporting the
product in the context of the present
stage of development of the industry
concerned and other relevant factors
are also taken into consideration,

(d) Identification of items having
export potential is a continuous pro-
cess and the position of products so
identifled is reviewed from time to
time. Grant of export incentives in
relation to various export products is
also bemg constantly reviewed from
time to time,

Collection under small saving schemes

263% SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of FINANCE
be pleased to state

(a) the total amount of small sav-
mgs collections during the Fourth
plan period;

{b) whether any analysis has been
made as to its contribution by the
people with smal] means, by middle
class and by the upper strata of
~ociety and 1if so, with what results:
and

(c) what gpecial steps are prop s-ed
Mo be taken to encourage savings by
the small farmers and low income and
fixed income groups?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATT SUSHILA ROHATGI): (a)
Rs. 1,350 crores approximately (Net).

(b) Statistics of amall savings col-
lections are not maintsined according
to income brackets of the investors.

(c) Some of the measures taken for
encouraging savings by the small far-
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mers and low income and fixed income
groups are detailed below:

(i) The extra Departmental
Branches Post Masters have
been given incentives in the
form of commission on Post
Office Time Deposits and net
increase in accretion in Post
Office Savings Bank accounts
in their offices.

(ii) The Protecteg Savings Scheme
applicable to § years Recur-
ring Deposits of denomination
of Rs, 5 and 10 provides for
the payment of full maturity
value 1 the unfortunate event
of the death of the depositor
provided that the deposits in
the account have been made
for 24 months without default,

(iii) The Post Office Prize Incen-
tive Scheme introduced from
December 1878 provides for
the award of prizes totalling
Rs. 20.50 lakhs twice a year
to those who have opened a
Post Office Savings Bank Ac-
count and kept a minimum
balance of Rs. 200 during
April-September and October-
March of each year.

(1v) The rates of interest for all

Small Savings Securities have
been stepped up by 1 to 2
per cent with effect from 23rd
July, 1974,

uwe waqre W faws

2640. =Y siwx zaw fag : wv
srfore &Y a7 Ttk ®Y Far w8 .

(%) nwaFauf Faws AN ¥
fawra & AT grEE ARTFAE Faw
For% § 7 7y gvHT A gk fewrw
Ffwe NéZnassramfy . AT

() afe g7, A & @3dY q8q @@
s g?
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wifwa sharer & ot (st qe
owni): (%) WX (w), qTW7, Te
sirqre o7 fagty sy & fedr fafuw
E vl Y § ) wRE qeTeET
afufa am &Y ow afefa @7 gamt 9
‘famt v & fEd, oY gus  Fr
Farew qar gt fofa @y & fog
" fol o afed, earfar Yoy 9w
afafagrer & wf fawrfoat & afcom-
- vyeq faaw oy a9t ¥ faelem sq@
W g

(1)1 s, 1973 & sy,
qEE ¥ HF A€ 97 frale v,
40 wfamr & werax 30 afi—
we qAQ1 AU, HeAW TEf 47 40
Fuawt 20 9frma g, A
o g Twet arf fews a3
o 20 P & wnwE 15
wfenaawr 7, & fraragr

{2) worm A fireserm AWT Sivr-
FA, 1973 ¥ =Tz ¥ v A7
FETEw TR & fo7 qur mg
# wre was w71 gty g3y
& gfee & ooty 1974 ®
Id frT qaes fear 7.7

(3) whr¥ee aar fafnlwm waw
IATTH HT JEATEH AGT FHBT
fagie wary & &R soqs ganr
warzar € wf o

(4) fodw & maw & frafay #
WA HWH ST H SAA
ad ®r agarr [ Y gfew ®
LY qTOT ®A, I qifne v
war vawr Feate wox & 9y
afrr w gy s for &
wygdt fomr & wv # wew
s fovern wqrio fara war
t N
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2641 &t wier wane fog ;oo
faer walt g Fordy o wor % f -

(%) 31 gt 1974 v& fagv
AT | frod dw ¥ e syargrez
fayr , ot

() 313, 1973 o fagrv
HTETT ¥ et gy frar ar ?

frr s #  wow Wt (s
Fowtomim) (%) 42 07 AT HA 1

() 0 84 372 24d

Publicity about Darjeeling as a
Tourist Spot

2642 SHR1 A XK M [ISHAQUL
Will the Minister of TOURISM AND
CIVIL AVIATION be plessed tc
state

(a) whether Danjecling 15 one of the
moust ~sought .or lull stations ot Indn
and 1s o big tourist attruction evin
for foreign tourists and

(b) whethex any publiaty has berr
made 1browd about Darjeeling as 2
tourist «pot with a view to attrcdt
toreign tourists?

THE MINISTER OF STATE IN THF
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR SAROJINI MAH
I1SHI): (a) Yes, Sir

(b) The Department of Touriv
has arranged the production of a dv
cumentary film on Darjeeling entitlc
“Dai)eeling the Himalayan Fantas
through the Govt, of West Bengal
The prints of this documentary are
being prepared for distribution to
Tourist Offices in India and abroad
with a view to publicising Darjeelins
as a major touxist centre. Darjeelint
has slgo been glven cowerage in tht
touriet literature produced by tn¢
Department of Tourism.
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Masier Pian to develop Sunderban as
4 Tourist Snot

2643. SHRI A. K M, ISHAQUE:
‘Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(1) whether the forests of Sunder-
ban m West Bengal have tremendous
tourist attraction;

(b) if so, whether Sunderban is on
the tourist map of India; and

(c) whether any master-plan has
been prepared to develop Sunderban
as a tourist spot?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAH-
ISHI): (a) to (¢) Sunderban is one
of the 9 sanctuaries selected in the
country under ‘Tiger Project' for
preservation and breeding of the
“Tiger. The State Government also
arranges seasonal conducted tours to
this Sanctuary.

Utilisation of capacities in Public
Sector Undertakings
2644 SHRI S. R. DAMANI: Wwill

the Minister of FINANCE be pleased
‘to state-

(a) the figures of capacity utiliza«
tion in such of the public sector
undertakings which have crossed the
gestation period during the last three
vears;

(b) the reasons for under-utiliza-
tion wherever it exists; and

(c) the details of the role played
by the Bureau of Public Enterprises
in improving the working of these
undertakings?

THE MINISTER OF STATE IN
“THE 'MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The information
4ds given in the attached statement.

(b) the main reasons for under-
utilization of capacity were:

(i) Design defects and equipment
inadequacies.

(ii) Power shortage and failures.
(ii{) High maintenance down time.

(iv) Shortage of and poor quality
of raw materials.

(v) Disturbed labour conditions.
(vi) Low labour productlvity.

(vii) Inadequate demand in certain
cases.

(1iii} Time required for developimg
necessary operafive and tech-
nical skills, setting up of de-
sign, tooling ang other prod-
duction support services for
sophisticated equipment and
processes in complex engineer
ing plants.

(¢) The Bureau of Public Enter-
prises assist the public undertaking in
improving their performance in the
following ways.. -

(i) Exploring all avenues of eco-
nomy in capital cost of pro-
jects*

(i1) Conducting running appraisa!
of the performance of the en-
terprises to identify road-
blocks and take remedial ac-
tion;

(ii1) Introduction of new manage-
ment techniques like PERT/
CPM, MBO, etc:

(1v) Advising undertakings on pre-
ventive maintenance;

(v) Better materials management;

(vi) Management selection, deve~
lopment and training;

(vii) Rationalisation of wage and
personal policies;

(viii) Better management informa-
tion eystems for evaluation
and control of gperations;
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(ix) Improving financial manage-
} ment;

(x) Assisting the undertakings in
processing their matters with
Government; and

(xi) Undertaking special trouble-
shooting studies wherever
necessary.

Statement

Figures of capacity utilisation of
Enterprises/Units which have cros-
sed the gestation period during the
last three years

9, of Capacity Utihsation
1972-73  1973-74
1. Bharat Heaw Plates
& Vessels Ltd. . 27 31
2. Bharat Reavy Lliec-
tricals Lud., Hardwar 24 44
3. Cement Corporation
of India Ltd., p?(ur—
kanta Unie. | . 47 ss

4 Tnven Structurals
Led . 54 69

5. Madras Jerulizers
Led- . .

79 76

Help given to varioug State Tourism

Departments
2645. SHRI SHANKER RAO
SAVANT. Will the Muuster of

TOURISM AND CIVIL AVIATION
be pleased to state

(a) in what way hig Ministry helps
the State Departments of Tourigm;

(b) what help has the Central Gov-
erntient given to the Department of
Tourism of the Maharashtra Govern-
ment during 1973-74 and 1974-75 till
the end of June; and

(c) what attempts gre made by his
Ministry to co-ordinate the activities
of the Centrdl and State Departments
of Tourism and with what result?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL.
AVIATION (DR. SAROJINI MAHI-
SHI): (a) Tourism ig essentinlly a co-
operative undertaking in which be-
sides the Centrdl Government, the
States and several other agencies have
an important part to play. Firstly,
several tourism schemey are taken up
by the Centre at places of actual or
potential attraction for tourists in the
States. Secondly, the “Central Gov-
ernment assists the Stai, Govern-
ments 1n the various measures ad-
opled fur the promotion and develop-
ment of tourism in the couatry
Thirdly, the Centre undertakes pub-
licity within India and abroad for the
promotion of various tourist centres
and facilities 1n the States Fourthly,
the Centrc assists in several aspects
such traming of guides and other
tourism personnel, allotment of cars.
constiruction of hotels etc etc

{b) An expenditure of Rs 9.38 lakhs
was incurred on tourism schemes in

the Central Sector in Maharashtra
during the period.
(¢) The coordmation of tourism

schemes in the Central and State Sec-
tors is achieved through periodic meet-
mngs with the officials of the State
Governments, discussions at the plan-
ning stage in the Working Group of
the Planning Commission at the time
of formulating the Five Year Plans
and subsequent Annual Plans. It is
also ensured through discussions in
the mneetings of the Tourist Develop-
ment Council and State Tourist Ad-
visory Councils.

Rate of interest on Government

borrowings
2648. SHRI SHANKAR RAO
SAVANT: Will the Minister of

FINANCE be pleaseq to stale:

(a) at what rate of interést were
government borrowings done during
1072-78, 1873-74 and are Being donc
duribg 1914-78;
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(b) at what rate of interest lending
wag and is being done by nationalised
banks during these years; and

(c) the effect of the higher rate f
interest on lending on industry, gene-
ral economy and prices?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). The rates of inferest on
market loans floated by the Central
Government and the rates of interest
on lending by nationalised banks are
set out in statements I and II laid on
the Table of the House., ([Placed in
Library. See No. LT-8210/74].

(c) The increase in interest rate on
lending by Banks has been adopted
as a means of credit restriction and
restraint on bank credit to commer-
cial sector which has been an import-
ant factor in the expansion of money
supply since 1973-74. The effect of
incease in lending rates on industrial
costs is likely to be negligible as pay-
ment of interest Torms a very small
part (2-3 per cent) of cost of pro-
duction in organised industry. More-
over, some concession in lending rates
is allowed on priority sectors like ex-
ports and food Pprocurement. As re-
gards its effect on general economy
and prices the increase in lending
rates is expected to be anti-inflation-
ary and ig thus likely to be a contri-
butory factor in the improvement of
genera]l economic situation.

Amount {0 be osliested frem big jute
industrialisty by J.CX.

2647, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MERCE be pleased to state:

(a) the amount actually to be col-
letted by Jute Corporatiop of India
from the big jute industrialists, like
Maclesd Company and oOthers in
Calcutta;

(b) whether the Jute Corporation
Bosrd condlsty of the management of
jute industrinlists; and
1723 1.S.—8,
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{c) if so, how effectively the Jute
Corporation can function without in-
terference of the big business houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) As on 27th July,

. 1974 a sum of gbout Rs. 15.83 crores

was outstanding from different jute
mills to Jute Corporation of India.

(b) and (¢). Out of 10 directors in
position on the Board of Directors of
Jute Corporation of India only two
represent the industry and the rest
are either functional directorg or re-
present the Central and State Gov-
ernment interests, .

Problem of acctumalation of long
staple cotton with farmers

2648. SHRI P. M. MEHRTA: Will the
Minister of COMMERCE be pleased
to state:

(a) whether TUnion Government
have given any directive to the State
Government of Gujarat for tackling
the problem of accumulation of long
staple cotton with farmers;

(b) whether the Advisor of the
Governor of Gujarat had discussions
with them in July, 1974; and

(c) if so, the decisions reached in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) No, Sir.

(b) Yes, Sir.

(c) To relieve the problem of un-
sold cotton in Gujarat with effect
from 6-8-1974 the stock limit impos-
ed on the Bills has been relaxed in
the case of milly in Ahmedabad and
Bombay inasmuch as they would be
in a position to purchese cotton equal
to their two meonths’ average oon-
sumption instead of one and e half
months in the case of mils elsewhere
In the country. The possibllity of
extending increased credit facilities to
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the Cotton Corporation of India tp en-
able the Corporation to make some
additional purchases of cotton in
Gujarat are also under active con-
sideration.

Scheme to atiract tourists for travel
by Aflr India

2649. SHRI VAYALAR RAVI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose
t{o introduce any special scheme to
attract more tourists to travel in
Arr India; and

(b) if so, a brief outline of the
scheme and the action taken in this
regard?

THE MINISTER OF OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL. AVIATION (DR. SAROJINI
MAHISHI): (a) and (b). Presently
there are¢ several promotional fares
available for promotion of tourist tra-
fic to India. In addition to this, Air
India has plans to introduce a special
round-the-world group tour basing
fare of US $1000. This fare will be
available to groups of 10 or more per-
sons. To this amaunt, will be added
ihe cost of land arrangements such as
hotel accommodation, surface trans-
portation and sightseeing.

It is proposed to introduce this fare
through YATA. The proposal will be
placed on the agenda of the next IATA
Traffic Conference.

Imported edible olls in custody of
ST.C

26560. SHRI N. K. P. SALVE: Wwill
the Minister of COMMERCE be
pleaseg to state:

(a) whether one of thg reasong for
sharp increase in prices of edible oils
has been Government's indecision to
release the back-log of imported oils
under the Pricing System prevalent
before June, 1974; and
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(b) the total muantity of imported
edible oils in the cusitody of the State
Trading Corporatioy, of India at the
end of May, 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) 5,060 M/Ts.

Produetion of controlleg cloth

2651. SHRI N. K. P. SALVE:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Textile Industry
wag able to produce the quantity of
controlled cloth during April-June,
1974; as envisaged under the Control-
led Cloth Scheme,

(b) if not, the reasong therefor;

(c) whether any penalty was im-
posed on the Textile mills for non-
fulfilment of thexr obligations; and

(d) the total amount of penalty re-
alised during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (d). While
final figures are not available, during
the quarier April-June, 1874 the pro-
duction of controlled cloth by mills will
be lower than the obligation This
1s due to the fact that the mills took
some time to adjust their production
programme in gecodanee with the
new policy which weas apmounced in
April, 1974. Availability of suitable
cottons, restrictions imposed on mills
for holding cotton stocks and power
cuts in some States were some of the
other factors which inhibited mulls
from fulfilling their obligation to pro-
duce controlled cloth to the full ex-
tent. Taking these factors into ac-
count, the mills have been allowed to
make good the shortfall in production
during April-June, 1974, by the end of
September, 1974, The question of
levy of penalty does not, therefore,
arise a1 this stage.
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Maintenance of incomplete records in
the Office of Incomme Tax Commis-
Ihgegm-ﬂ,Newmm

2652. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINA-
NCE be pleased to state:

(a) whether a large number of
annual D.C. Registerg in Distriet VIII
under  Income-tax  Commissioner,
Range II, New Delhi are not being
maintained properly, with the result
that a large number of tax payers,
who have already paid their tax, are
subjected to harassment by the staff
of the Tax Collection Cell in the said
district gnd asked to produce photostat
copieg of the tax receipts, failing
which tax recovery proceedings are
initiated;

(b) the nimber of employees work-
ing in the said District’s Collection
Cell for over three years;

(c) what action isg being taken by
Government to avoid harassment 0
the public; and

(d) whether Government propose
10 replace annual D.C. Registers with
ledger folios of all assessees now that
they have been gllotted permanent
-account numbers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (a) Demand and Col-
lection Registers are being properly
maintained and payments made by
assessees duly recorded in District
VIII, New Delhi. However, in those
cases where copies of challans are not
readily available in the Income-tax
Office, assessees are being asked to
furnish copieg of challans for verfica-
tion and recoxd. This is being done
with a view to avoid initiation of re-
covery proceedings and tonsequent
harassment in those cases where pay-
ments have already been made. Photo-
stat copies have not been insisted
upon in any case,

(b) Nil.
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(c) Instructions hace been issued
to ensuye proper adjustment of all tax
payments to avoid harassment to the
public.

(d) the Central Government hag ap-
pointed a Committee of Experts to
examine the accounting and collec-
tion procedureg obtaining in the In-
come-tax Department and suggest
changes for their streamlining and
rationalisatioi. @ The report of the
Committee is awaited.

Export of Ready Made Garments by
Small Scale Industries

2655. SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
COMMERCE be pleased to state

(a) whethey Delhi Small Scale
Industries Corporation have secured
orders for export of ready made gar-
ments to foreign countries;

(b) it so, the particulars of the
amount for which the orders have
been received and the nsmes of the
countries from where such orders
have been received; and

(c) the broad features of the steps
being taken by Government through
their Embass.es in foreign countries
and by holding exhibitions there to
popularise the Indian ready-made
garments in those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Gov-
ernment is not aware of Delhi Small
Scale Industries Corporation having
secured orders for export of ready-
made garments,

(c) Both the Government and the
Cotton Textile Export Promotion
Council are participating in various
important Trade Fairs abroad specia-
lising in readymade garments and the
results of these participations have
been very encouraging, in as much as
garments exports have risen from Rs.
14 crores in 1871-72 to Rs. 40 crores in
1973-74.
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2658, SHRI NAWAL ‘KISHORE
SHARMA: Wil the Minister of
COMMERCE be pleased to state:

(a) whether trade protocol has
been reached between India and
Afghanistan for the year 1874-75;

(by it 80, the particulars and
value of the commodities to be ex-
changed ags a result of the agree-
ment; and

(¢) t'he extent to which hoth the
countries woulg be benefiteq as a
result of such an agreement?

THE DEPUTY MINIS INT
MINISTRY OF COMME’II‘I%RE N(SH}lIilI:
A. C. GEORGE): (a) to (c).
no fresh trade protocol has been con-
cluded between India ang Afghanis-
tan, the two Governments have re-
cently reviewed the special arrange-
ment for regulating trade flow Dbet-
ween the countries during 1974-75, 1t
has been decided to continue  the
trade on the same basis as in the pre-
ceeding two years, The details of the
commodities to be traded between the
two countries are contained in the
Indo-Afghan Trade Arrangement
concluded on 20-2-1972 for a period
of three years, a copy of which is
available in the Parliament Library.
The continuance of trade between the
two countries would doubtleasly lead
to strengthening of mutual commer-
cial and economic relations,

Income Tax Scrolis

2656. SHRI CHANDRA SHEKHAR
SINGH: *Will the Minister of FINA-
NCE be pleased to state:

(a) whether the Reserve Bank of
India iz sending a copy of income
Tax gerolls to the Statistics Cells of
the Tncome Tax Department ih each
of the metropolitan cities;
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(b) whether no copy of such scrolls
is sent t0 the cancerned colleetion
cells of the Ingome Tax Department
due to which verification of tax-
payers’ clahm of having paid the tax
becomes difficult and is resulty in a
lot of inconvenience o tax payers;
ang -

(c) if so, steps contemplateq by
Government to remedy this situation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b)Y No copy of such Scrolls is sent
tc the concerned Income-tax Districts|
Circles However, the payments
shown in the Scrolls are recorded in
a District{Circles-wise Register main-
tained in the Statistical Section of
the Commissioner’s Office where the
name of the assessee, Permanent Ac-
count Number, assessment year and
amount of tax paid are entered. After
recording the payments the counmter-
foils of challans which are received
along with the Scrolls are passed on
to tte respective Districts/Circles
From the challans received in the
Collection Cells of the District/Circl
es, entries are made 1n the Dailv
Collection Registers and Demand and
Collection Registers which are kep!
in the Collection Cells. The verifi-
cation of payments is made from
entires in the Daily Collection Regis-
ter, Demand and Collection Registe
maintained in the Collection Cell or
from the districtwise registers main-
tained in the Statistics Cell of the
Office of the Commissioner of Income-
tax No difficulty is, therefore, experi-
enced by the Collection Cells in the
matter of verification of tax-payers
claim for want of copy of the Serolls

(c¢) Does not arise.
Operation of Indian Banky in Foreign
Jountries

2667. BHRI BHAGIRATH BHAN-
WAR: Will the Minister of FINANCE
be pleased to state: .

() the number and names of
Indian banks operating in foreign
countries;
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1)) the names of countrjes of their
operation; and

{c) the rate of growth of these
‘banks during the last three years?

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVANY:
(a) and (M). 8 Indian commercial
banks were having 81 branches in 16
different foreign countries, as on 31st
July, 1074. The names of these banks

SRAVANA 25, 1896 (SAKA)
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and the foreign countries in which
their overseas branches are operating
are indicated in the attached state-
ment.

(c) Reserve Bank of India hag re-
ported that during the period from
1971 to 1973 increase in deposits and
advances of foreign branches of Indian
commercial banks have been approxi-
mately of the order of 57 per cent and
100 per cent respectively.

Statesnent

COUNTRY-WISE DISTRIBUTION OF BRANCHES OF INDIAN COMMERICIAL
BANKS ABROAD AS ON 31ST JULY, 1974.

S. No. Name of the Bank Name of the Country No. of

Branches

1. State Bank of India . U. K. . . 2

Sn Lanka . . 1

U.S. A . . X

Sikkim . . . . I

Maldive Islan s 1

2. Bank of Baroda . . . . Thji Islands | . R

Guyana . 2

Kenya . . 7

Mauritius 5

UK. ., . . 4

Duba1 , T

Abu Dhabi 1

3. Bank of India . . Hong Koag . . I

Japan | . . 2

g(enyn . . . 2

mngapore . .

(5 SR 6

France , . . 1

4. Central Bank of India . . U. K. . . I

Indian Bank . . . . Sri Lanka ., . . 1

Singapore ., . . 1

6. Indian Overseas Bank - R Sri lanka . . . 1

Hong Kong . R . . 2

Singapore . B . . 1

7. United Commercial Bank . Hong Kong . . . 2

Smgpore . . 3

. . 1

8. Bharat Ovesseas Bank Ltd. . Thailand .. . . 1

TotAL . . . . . . 61

NOTE : . 1. ‘The erstwhile branches in Malaysia of three Indian banks, namely, Unite’
Cammercial Indian Rank and Indian Overseas Bank, have been taken over by the United
Asian Bank , Kudls Tumpur, in which the aforesaid three indian banks hold one-third

of the share capital.

2. Bank of Baroda and Bank of India have subsidiaries in Uganda and Nigeria,

3. Uhited Commercid! Bank  holds 20 %, of the share
MmMﬁMdemMWonhe

oftthm:Blnko. Sikkim
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Foreign Banks in the Country

2658. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of FINANCE
be pleased to state:

(a) the
foreign banks
country; and

(b) the rate of growth of foreign
banks during the last three years?

number and names of
operating in the

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) There are at present 11 foreign
banks operating in the country. They
are:

(1) American Express Interna-
tional Banking Corporation.

(2) Algemene Bank Nederland
NV.

(3) Bank of America
(4) Bank of Tokyo.
(5) Banque Nationale De Paris.
(6) British Bank of Middle East.
(7) Chartered Bank
(8) First National City Bank.
(9) Mercantile Bank.

(10) Mitsui Bank.

(11) National and Grindlays Bank.

(b) The rate of growth of deposits
and advances of foreign banks operat-
ing mn India, during the last three
years, was ag follows:

Percentage Percentage
increase in increase in

Year deposits  advances
over the  over the
previous  previous

year year
1971 . 128 5 ;—
1972 . . 1I°9 39
1973 12°2 12 0

—

There has been mo ingrease in the
number of offices of foreign banks
during the s three yeare, ’
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Export of Rallway Wagons to
Bangiadosh

2659. DR. H. P. SHARMA: Will
the Minister of COMMERCE be pleas-~
ed to state:

(a) whether negotiations have
lately been going on regarding ex-
port of railway wagons and coaches
to Bangladesh;

(b) it so, the number of wagons
and coaches proposed to be exported
to Bangladesh; and

(c) the salient features of the
agreement, if any, reached as a re-
sult thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) Yes Sir.

(b) and (c). (i) Contract for supply
of 500 Broad Gauge 4-Wheeler
Coveredq Wagons to Bangladesh
Railway, valued at about Rs. 33
crores was signed by the Projects
and Equipment Corporation on
27-7-1974 The supplies are to com-
mence within 15 months of coming
into force of the contract and comp-
letd in six monthsg thereafter.

(n) Projects and Equipment Cor-
poration’s offer for the supply of 50
Broag Gauge Thirq Class Coaches
to Bangladesh Railways has been
accepted and the contract is likely
to be signed shortly Deliveries will
conrmence within 4 months of the
coming into force of the contract and
completed in 3 monthg thereafter.

Dates of Occurrence and Intensity of
Earthquake Shocks

2660. SHRI B. R. SHUKLA: wWill
the Minister of TOURISM AND
CIVIL, AVIATION be pleased to
state:

(8) the Places in. varius of
thy  countty .whese uwmke
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shocks occurred during the last three
years; and

(b) the dates of their occurrence
and the intensity of each of them?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (DR, SAROJINI
MAHISHI): (a) and (b). A statement
giving the information is laid on the
Table of the Sabha. [Placed in
Library. See No. LT-8211|74].

Suspension of Junjor Officers in REBI

2661. SHRI BANAMALI BABU:
Will the Minister of FINANCE
be pleased to state:

(a) whether a few junior officers
have been suspended in the Reserve
Bank of India for their involvement
in a foreign exchange racket; and

(b) if so, the factg thereof?

THE MNISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) It is a fact that two junior
officers of the Reserve Bank of India
have been suspended for their sus-
pected involvement in 5 case of re-
mittances of foreign exchange on
spuricus permits.

(b) A case of fraud had come to
notice where large remittances were
being made to Hongkong on gpurious
permits. The case was entrusted
to the Enforcement Directorate for
investigation.

As a result of these investigations
two - referred. to in part (a)
of the Question have been placed
under- wispansion, a8 mimg facie,
;Jlgzd gppear to be jnvolved in the
raud, * ' T ot

¥
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Presence of Blue Buills in the Vieinity
of Pelli Ajrport

2662. SHRI KUSHOK BAKULA:
SHRI M. M. JOSEFH:

Will the DMmister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have
seen the newspaper reports about
the presence of Nilgai (blue bulls)
in the vicinity of Delhi Airport and
International Airports Authority of
India’s intentiop, of killing them to
ensure air safety; and

(b) what steps Government pro-
pose to take to stop International
Airports Authority of India from
resorting to killing these species and
to capture thes: creatures alive and
keep them in a wild life sanctuary?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) The International  Airports
Authority of India has no intention
of Killing the ‘nilgais’ seen some t:me
back ip the vicinity of Palawn airport;
they are in touch with various autho-
rities to find a human solution to the
problem consistent with the demands
of safety of human lives.

Loan from World Bank

2663. SHRI R. K. SINHA: Will
the Mijnister of FINANCE be pleased
to state:

(a) the amount of loap sanctioned
by the Warld Bank for utilisation in
Faizabad, U.P. during the last three
years and during the current year;

(b) the extent to which thig loan
was utilised and the particulars of
projects on which the amount was
utilised or is proposed to be utilised
in future; ang

(c) the machinery of Government
to ensure proper utilisati of
amount” recefved from World k*
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THE MININTHER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) Presumably the hon. Member
18 referring to the UP Agrieultural
Credit Project, agreement for which
was signed with the International
Development Assomation on 8th
June, 1873 This agréement provides
for a Credit of about Rs 285 crores
(§ 38 millionr) to finance a three-
year programme of farmers’ invest-
ments in minor irrigation in 14 dis-
tricts 1, the eastern part of Uttar
Prades, including Fazabad Distt
No separate loan/credit has been
sanctioned by the World Bank Group
for utilisation in the district of Faiza-
bad as such.

(b) Investments to be financed
under the Project will be for cons-
tructiop, of 10,000 masonary or dug-
wells equipped with Persian wheels
20,000 shallow tubewells and 20,000
medium-depth tubewells energized by
electric or diesel pumpsets This
Credit has been utilised to the extent
of Rs 33 crores ($4 4 million) as on
June 30 1974

(¢) The proceeds of the Credit are
relent bv the Government of India
to the Agricultural Refinance Corpo-
ration (ARC) ARC supervises and
refinances the loans advanced by

selected commercial banks and the
Uttar Pradesh State Cooperative
Land Development Bank These

nstitutiong follow their normal bank-
ing practices to ensure proper utali-
sation of the credit
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Baa . on Export of Cattle Feed

266§, SHRI 8. N. MISRA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether there is any proposal
under consideration of Government
to ban the exports of cattle feed;

(b) if g0, the main features there~
of; and

(¢) the quantity and value of ex-
ported and the foreign exchange

earneq thereby during the last three
years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

(c) the guantjty and value of ex-
ports of Feeding stuff for cattle during
the last three yearg is as follows:—

Quantity in Value in

Year. ‘000’ tonnes Rs, lakhs
1971~732 . . . 929 4397
1972-73 . . . 1147 7907
1973-74 . . . 1047 13781

(April-Jan., 1974)

Under-Invoiced Exports of Shrimps
to Japap by Certain Companies

2666. SHRI S. N. MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) whether certain companies
under-invoiceg exports of shrimps to
Japan by about $2 pr kilo blow the
international prices; and

(b) if a0, the particulars thereof

and actipn taken by Govermment in
the matter?

THE MINISTER OF 'STATE IN
THE OF FINANCE (SHR
K. R G ): (a) and (b). Four
cages df undei-invoicing in export of .
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shrimps to Japan were noticed at
Cochin Custom House in the last two
years. In al] these cases the
difference in prices when compared
to prices of other exporters during
the period ranged by about Rs 2/-
per kilo or more. In none of these
cases exports were permitteg and
penalties were imposed on the parties.
The names of the firms involved, the

extent of under-invoicing and the
amount of penalties imposed were
as follows:
Extent of Amount of
Name of firm.  under- penalty
invoicing. imposed
Rs.
1. Messers Shah Frozen
Foods (P) Lud.,
Cochin., . 15,000 2,000
2. Messers Ocean
Fisheries Cochin. 3,325 1,000
3. Messers India To-
bacco Co., Bombay 11,630 2,000
4. Messers  Kerala
Food  Packers, Alle-
ppey. O § #11 2,000

Penalities ang Interest on Arrears of
Income-tax

2667. SHRI P. GANGA REDDY:
Will the Minister of FINANCE
be pleased to state:

(a) the amount of penalties com-
prising the arreay amounts of
Income-tax during the years 1871-72,
1972-73 and 1973-74; and

(b) the amount of interest inciud-
ed in these arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
amounts’' of pemities and- ‘inm:t
inel in the gross arress ~
cum:?'hx (Intluding c«ﬂxﬂnhl-
tax) as at the end of the Amancisl
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years 187172 ang 1972-73 are as

follows:~
—_ vt & Wi & fodr oy Wy Wi
Finacal Your! Pessltes laterest e &% & agelt o dovr 1w,
(n crores of Ruposs) 1974 4 T wT AN T § 1 ¥W T,
—— - 1973-74 wx fald wr o & fory
1972-73 . 74 48 98-03 TR Y T qU a7 ¥ fod gw A
— — % %37 woz # ¥y 10 wOT My

Similar information as &t the end &% agweqr ¥ wdy t

of the financial year 1978-74 15 not
readily available The same is being
collected and will be laad on the
Table of the House as early as pos-
sible

(T) 7 ¥ W FUTA T
¢ fr & wa¥ sr94Y vl @wt ¥ Ifag

W ¥ omw ogw e & fag
whpn ofe % it woy ot
e

2668, St WAWE UNGT @ F.T
foe 7t ag @k Y For AN e
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¥ ford ofiper i § SV F T 7T a7
W g,

(=) afx &1, @1 feudft wY
®1 JTAT w47 AT F1 7@y Pyt
T Enfy , 1%

(w) W s g ® fARw
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WX g% 1T 9w f5y 1 uEa
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fer wrahw W fernfert & s,
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2669. =t g WP W
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arew fear mar &, o

(1) srowt QYT wrfamfasy wY wfy-
wifew agmar 374 TR AT oW
frarg it aid wredan v,
LaF &

frer stwrer % et (uoeht
gein it ) (%) goerinta &
def o wmx Rw ¥ v X f
foh ¥ wfewt 9t % om ¥ g
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wfawt & aw wfawe wqaer & wivd
wT 1973 & va ¥ fronfufer :—

TFTT N (A
Tt #)
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¥ FY dhar aF 37 ITENl ¥ Awa
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7% yfe & fag fed w4 ovy =ww 27
Iganl & wwria s €

5. 4 ¥ wga oR framl/waer &
faear afe ¥@ a@i 71 fed 9 ¥y
woil & frg wmyfes wifeat e g
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gy | T

6. fadr waor TT Ao WX aw
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¥ AT WG o 93 AN 3 A
Ao & FY & 4w armst & o
BR frgml w1 am g

7. NI frod d% A WY B8R A
AT € ¥ gaw framl ¥ 87 X
% fag g8 wriedw feara wry fad
4

8. BR nYT &Y urfas framY & wdr
T WA NETAL F HAAT @4 ATf9-
form &% wad A agw FW@ g

Seniority of Staff Officers Grade 1II in
the Depariment of Banking Operation

and Development
2670. SHRI S. M. BANERJEE:
Will the Minmster of FINANCE

be pleased to state;

(a) whether the sgeniority of Staff
Officers Grade II in the Department
of Banking Operation and Develop-
ment in the Reserve Bank of India
was independent;

(b) whether the seniorities have
been combined recently giving it
retrospective effect;

(¢) whether any representation has
been made against the scheme of
combined seniority and if so, the action
taken by the Bank;

(d) whether the Bank took into
account the seniority claim of Staff
Officers Grade II of Department of
Banking Operation and Development
constituted on the basis of higher
qualifications before introduging the
Combined Seniority List; and

(e) if g0, whether the Bank has any

AUGUST 16, 1974
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THE MINISTER OF FINANCE
O CHAVAN):
(a) to (e). Reserve Bank of India
has reparteq that previously for the
purpose of promption, seniority, etc.
officers Grade II (promotees) attached
to the various Departments of the
Bank have been divideq into 5 groups
of which the Department of Banking
Operations and Development, Indus-
trial Finance Department, Department
of non-banking Companies, Deposit
Insurance Corporation and Credit
Guarantee Corporation of India, to-
gether constituted one single group.
As the wide variationg obtaining 1n
the promotional oppartunities of the
officers Grade II attached to the °
various groups, had been a constant
cause of complaints, the question of
devising a suitabla scheme for
equahisation of such opportunities for
the officer staff in the various groups
was remitted by the Bank to the
Officer; Cadre Review Committee.
The Cadre Review Committee in 1its
report submitted in 1972 had recom-
mended the drawing up of a common
seniority list of all groups in each
grade with g view to bring about
mobility of staff and equalisation of
promotional oportunities for officers
belonging to different groups. The
Comnmittee had also recommended
regularisation of all provisional ap-
pointments in staff officer grade II
made from 1st January 1970 onwards
on the basis of common seniority list.
Accordingly the Reserve Bank 1s
drawing a common seniority list of
all staff officers Grade II (promotees)
in all groups with effect from 1st
January 1970 for the purpose of
regularising provisiona] appointments.
The Bank in implementing the above
recommendation of the Cadre Review
Committee has considereq several
individual and joint representations
received by it for and against the

of The
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Committee’s recommendation; but it
has takeu care to see that regualari-
sation of provisional appointments is
underteken in a phased manner so
that reversions of junior employees
are minimised, ’

Loss in Government owned Companies

2671, SHRI C. H. MOHAMAD
KOYA: Will the Minister of FIN-
ANCE be pleased to state the steps
taken by him to wipe out the loss 1n
Government owned companies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): Government cons-
tantly appraise the performance of
Central Government Enterprises with
a view to taking remedial action to
improve operations. Some of the
important measures taken in the
regard are.

(i) improvement in production
planning ang control, personnel
management, materials manage-
ment, industrial engineering;

(un) better maintenance organijsa-
tion ang practices to reduce equip-
ment down-time;

(i1i) introduuction of incentive
schemeg for improving motivation;

(iv) training at all levels for bet-
ter managerial performance and
increased productivity;

(v) wherever demand has been
inadequate, diversification and
greater export efforts; and

(vi) import of raw materials and
components wherever necessary.

The effect of these steps ig already
reflected in the working results for
1972-73 which show that after a lapse
of many years the Public Enterprises
a5 a group earned & net profit. The
regults for 1973-74, foy which the
audited accounty are yet to be com-
pleted, dre expected to be better.

SRAVANA 25, 1808 (SAKA)
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Scheme Initisted by Commercial
Banks Regarding Financing of Pri-
mary Agrisuliurst Socleites

2678. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FIN-
ANCE be pleaseg to state:

(a) whether any scheme for financ-
ing primary agricultural socleties
have been initiated by the commer-
cial banks;

(b) if so, what amount has been
placeg at the disposal of Credit
Society of Punjab;

(c) whether any branches have
been opened by the Commercial
bagkn in the rural area of Punjab;
ant ]

(dy # so, places where
branches have been opened?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) Les,
Sir, 1n the State; of Uttar Pradesh,
Haryana, Andhra Pradesh, Madhya
Pradesh, Karnataka, OriSsa, West
Bengal, Jammu and Kashmlr Maha-
rashtra and Bihar.

(b) The scheme has not yet been
extended to Punjab, The State Gov-
ernment have not shown much in-
terest in the scheme.

(c) Yes, Sir.

(d3 The information is being col-
lected and will be laid on the Table
of the House.

Detention of Russian Book Entitled
“Gulag Archipelago” by Customs
Authorities

2674. SHRI P, GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE
be pleased to state:
(&) whether Customs$ Atthorities

have withheld Alexander Solzhenit-
syn's book “Gulag Archipelago”; and

(b)Y if po, the reasors therefor?

AUGUST 18, 1874
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(BHRI K. R. GANESH): (1) and (b).
Under Government of India’s Noti-
fication Customs No. 25 dated 9-3-1980,
if any newspaper, new sheet, book
or other document containing any
words, signs or visible representa-
tions which undermine or are likely
to undermine the friendly relations
of India with foreign States, is im-
ported, then their entry into India is
prohibited. The consignment was
released after completion of scrutiny

Increas.ng of India’s Exports

2675. SHRI P, GANGADEB:
SHRI SHRIKISHAN MODI:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whethey there are certain
obstacles in the way of increasing
India's exports;

(b) whether Government propose to
take any steps for the removal of
such obstacles; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (c). Among
the obstacles which exports from
India face, mention may be made of
inadequate production base, ghortage
of raw materials, transport and ship-
ping difficulties, competition from
synthetics, currency fluctuations, pull
of domest:c demandg and inflationary
pressures.

In order to overcome thesé obstacles
policies and programmes are being
implemented to identify areas and
items with export potential, streng-
thening of production base especially
of export oriented units, arrange
supply of raw materials both im-
ported ang indigénous at international
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‘prices, simplily ths present arrange-
ments regarding issue of import
Heentes and grant of cash éompen-
satory support, establish zonal coun-
cils at major Indian ports to resolve
‘the shopping dificulties and introduce
a scheme in consultation woth the Re-
serve Bank of India to over-come
difficulties in foreign exchange fluc-
tuations.

Setting up of Export-Import Bank
2676. SHRI P. GANGADEB:

Will the Minister of FINANCE
‘be pleased to state:

(a) whethey Government have
received the report of the Committee
on the setting up of an Export-Import
Bank;

(b) if 30, salient features thereof;
and

(e) if not, reasons for the delay
and when the report is expected to be
submitted?

THE MNISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Government is awaiting
the report of the Committee which
expect to sumbit it by the end of
September, 1974.

it st wfeme fewr i
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Freezing of Payment of Bonus by
Industrial Establishments

2679 SHRI K. LAKKAPPA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government are con-
sidering to freeze the payment of
bonus by all industrial establish-
ments; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(2) No, Sir.

(b) Any measure to freeze the
payment of bonug by all industral
establishments may lead fo a cut i
the incomc;:*‘ of ll;::e sectiong of tthe
working 'Wever, g% an ant-
inflationary measure, tthMdnlonﬂl
Emoluments (Compulsory Deposit)
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Ordinance, 1974, would immobilise
jucremental spending power -on ac-
count of additiomsl wages ang dear-
fiess allowances for a temporary
period without interfering with the
future flow of such income. Addi-
tional wages for the purpose of this
Ordinance include additional bonus.

mmmcmumm
of Raw Jute

2680, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE
be pleased to state:

(a) what steps if any have been
faken by Government during the last
three years to ensure eronomic
prices to the jute growerg in the
Eastern region;

(b) the outcome of the steps taken
so far;

(c) the role of Jute Corporation of
India in this cennection;

(d) whether any survey has been
made regarding the cost of produc-
tion of a maund of raw jute; and

(@) it s0, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
AC. GEORGE): (a) to (c). The prices
of raw jute are primarily determined
by the market forces of demand and
supply. However, for ensuring a
minimum remunerative price to the
grower, Government fix minimum
support price op the statutory basis
every year on the basis of the recom-
mendations of the Agricultural prices
Commission which consider all the
relevant factorg before making their
recommendations, The minimum sup~
port prices of faw Jute have -
sively increqseq from Rs. 118.8
19‘71—-7! to Rs 118 1, 1972.73 and
Re. 125. in 1913.74 per quintal for
Assemn Bottom. Yor 1074-75 ‘ha Pﬂ“
hu Yeen incregmed to

Ry, 128 ot the Bp country mlrm
One ¢t the primary objectives of the
723 L.S.~—~T
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Jute Corporation of India set up in
1671 is to conduct price support
operations with a view to ensure that
the prices of raw jute do not fall
below the statutory mmimum price.
As a resuit of the purchase operations
of the Jute Corporation, the prices
of raw jute have generally remained
above the statutory minimum prices
at all places except in some remote
isolated pockets. Besides, g8 a price
gtabilisation measure Government
have agreed to the creation of buffer
stock and issued directiongs to the
jute mills to buy raw jute of specified
quantities The J.CJI. will apply a
crucial role 1n maintaining a balance
between, supply and demand so that
open market price do not sag.

{d) and (e). Ag a part of a com-
prehensive scheme for study of cost
of cultivation of principa] crops a
survey of cost of production of jute
m Assam, Orrisa, Bihar ang West
Bengal was initiated in 1973-74 and
the field data collected are under scru-

tiny ot the Ministry of Agriculture,

Money Saved ag a Resuilt of Economy
lve

2681, SHRI JYOTIRMOY BOSU:
Will the WMinister of FINANCE
be pleased tp rtate:

(a) total amount of money saved
in the course of Government drive
for economy in expenditure year-
wise during 1871-72 to 1973-74;

(b) Department-wise list of items
where expenditure was reduced and
the extent of reduction in each case;

(¢) Department-wise amount of
money planned to be saved out of
the total budgetsry asllocation for
1974-T75;

(d) whether there is any scheme
to peg expenditure Mﬁuhﬂy on
Police at 1978-74 level; and

(e) 1f not, the reasons therefor?

1
t -
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). During
the last few years a number of eco-
nomy measures were taken by Gov-
ernment, primarily with the object of
reducing administrative expenditure.

The more important of these measures

are.—

(i) A ban on revision of pay

scales;

(ii) A partial ban on recruitment
to certain categories of posts;

(iii) Restrictions on purchase of

imported cars;

(iv) Curtailment of travelling

allowance; and

(v) Intensification of staff inspec-
tion studies.

Apart from the above, the following
economy measures were initiated dur-
ing 1971-72 in the context of the finan-
cial strain as a result of the influx of
refugees from Bangladesh and the
unsettled conditions on our borders
and were continueq in 1972-73:

(1) a ban on creation of posts on
non-Plan side.

(2) reduction in the budget pro-
vision made for contingencies,
Travelling Allowances, Enter-
tainment, etc.

(3) non-filling of vacant posts in
certain circumstances;

(4) restrictions on the purchase
of furniture, decorative arti-
cles etc; and

(5) stricter control on foreign

deputations.

Adoption of the foregoing wmeasures
helped, in a significant ._easure, in
containing the growth of administra-
tive expenditure. However, economy
achieved thereby was, to some extent,
offset by increases in expenditure due
to normal expansion in govermmental
activities, payment of additional in-
terim relief to staff and impact of in-
crease in railway fares, postal rates

AUGUST 16, 1974
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etc. In the circumstances, it is not
possible to isolate and identify in pre-
cise terms the savings during 1971-72
and 1972-73 arising out of the various
economy measures mentioned above.
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In 1973-74 a series of further eco-
nomy measures were introduced in
the non-Plan expenditure of Govern-
ment with a view to restricting the

extent of deficit financing. These
were:
Economy in contingencies and

travelling allowances; deferment of
construction of non-functional build-
ings which have not proceeded be-
yond the plinth level; deferment of
annual repairs and maintenance of
Government buildings except a few
prestigious buildings; ban on crea-
tion of new posts which have re-
mained vacant for more than six
monthg deferment of rotational tra-
nsfer of officers in various branches
of Government to save on transfer
allowances; savings in petrol con-
sumption by departmental vehicles
and on telephone calls; economies
in expenditure on entertainment and
foreign travel; economy in expenses
involved in holding of conferences,
seminars and meetings; keeping to
a minimum invitations for holding
international gatherings; directing
the public sector undertakings to
minimise their cash losses by gene-
rating more internal resources
through efficient functioning, etc.

In addition, it was found necessary
to effect economies in Plan expendi-
ture as well. It was decided to effect
a 10 per cent reduction in the bud-
getary support for the Central Minis-
tries/Departments. Administrative
Ministries/Departments were given
discretion to distribute this quantum
of saving over the various schemes,
keeping in mind Plan and inter se
priorities and ensuring that the pro-
gress of key projects and programmes
of high priority which were in an ad-
vanced stage of completion was not
adversely affected while projects and
schemes which were less essential and
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would require relatively long period
to mature, were slowed down. A sav-
ing of Rs. 100 crores was also propos-
ed in Central assistance to State
Plans.

It was cxpected that there would be
an aggregate saving of about Rs. 400
crores as a result of these measures.
‘These economy measures have been
implemented, by and large, by the
different Ministries/Departments. The
assessment of savings made in 1973-74
in the different Ministries/Depart-
ments is given in the attached state-
ment. These savings do not, nor
were they intended fo take into ac-
count the additional liabilities devolv-
ing on Government on account of re-
vision of pay and allowances of Gov-
ernment servants, food subsidy, addi-
tional assistance to States on account
of matural calamities, etc. and certain
-additional funds gllowed 4o . several
Ministries /Departments on account of
key projects and schemes.

As stated above, actual adjustment
of expenditure among different
schemes and programmes was effected
by the administrative Ministries in
‘the light of the principles mentioned
above and Plan priorities. The actuals
figures will be available when the
final accounts for the year become
available.

(¢) Many of the economy measures,
‘mentioned above, are fo be continued
during 1974-75  also. Instructions
have already been issued for strict
implementation of the measures re-
lating to deferment of construction of
non-functional buildings, annual re-
‘pairs and maintenance of Government
buildings, ban on creation of new
posts which have remained vacant
for more than six months, saving in
petrol consumption in departmental
wehicles, telephone calls and use of
paper and 20 per cent reduttion in the
number of telephones in Government.
Many of these economy measures have
been taken into account while framing
the budget provisiong for  1974-75.
‘Further economy measures for this
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year are also under consideration. It
is not possible to give any estimate
of savings in 1974-75 on this account
at this stage.

(d) and (e). It is intended to effect
maxirhum possible econ®my in Gov-
ernmental expenditure in 1974-73. So
far as Police expenditure is concem-
ed, during 1974-75 there is no force
expansion in any of the police or other
armed forces under the control of the
Home Ministry as compared to the
level existing in 19¥3-74. Additional
provision made in 1974-75 as compar-
ed to the budget provision of last yzar
is mainly for implementation of Pay
Commission’s recommendations and
for increase in dearness allowance.

Statement

S.No.  Ministry, Department Total
Savings
Reported
(Rs. in crores.)
1. Agriculture . . . 13- 84
2. Food . 5 : . 4 47
3. Community Development 5-40
4. Co-operation . 10°13
5. Indian Council of Agricul-
tural Research . . . 387
6. Commerce . . . 034
7. Communication and OCS ., 0-02
8. Posts and Telegraphs . . 3°29
9. Education . . . 1176
10. Social Welfare . . 248
11. Economic Affairs (Finance) . 2:93
12. Banking (Finance) . 7+ 50
13. Expenditure (Finance) . 158+ 45
14. Revenue & Insurance
(Finance) ” " 2 3913
*includes Rs. 93:98 crores savings in

Fentral assistance to State Plan, Rs. 34 crores
3ovings in Employment Schemes and Rs.
croresa savings in Advance action for Fifth
Five Year Plan
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8. No MINISTRY) Total
DERART. Savings
i
. Heath ., | |, | 4'68
16. Family lening' . . 620
17. Heavy Industry o e 854
18. Home Affairs . . 140
19. Industrial Development R 8.75
20. Information and Broad-
casing ., |, 368
21. Irrigation and Power . . 23 98
22, Labour and Employment 0 36
23. Rehabilitation | . . 2 52
24. Petroleum and Chemicals 15 62
25. Shipping & Transport . 244r
26. Steel . . . 3t 72
27. Mimes ., |, 971

28. Tourism and Civil Aviation . 469

29. Works & Housing . 530
30. Science and Technology . 2:28
31. Prime Minister’s Secretariat 002
32. President's Secretariat . o0z
33. Supreme Court , . , o-o1
34. Planning Commission . 006

Totd . . . 38147
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Evasiop of Taxos by Fereign Banks
UOperating in Defila

‘2882, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether there are allegations
of evasion of Indiah taxes by a
number »f foreign banks operating in
this country;

(b) if 8o, names of thos, banks;

(c) specific allegations against each
bank;

(d) total amount of taxes alleged
to have been evaded; and

(e) action.taken on these allega-
tions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b), Only in
the case of National and Grindlays
Bank Ltd., certain complaints of eva-
sion of Indian taxes are under investi-
gation.

(¢) The specific complaints against
the National and Grindlays Bank are:

(i) Impropey claims of deprecia-
tion in regard to bank’s
assets.

(ii) Evasion of income-tax by
pensioners of the bank settled
in UK.

(iii) Impgoper valuation of perqui-
sitieg provided to top officials
of the bank.

(iv) Non-deduction of tax at
source from interest etc. paid
to non-residents.

(v). Improper claims of certain
expenses.

(d) The ullegations, some of which
are specific and some gthery are gene-
ral, state large scale tax evatlon bY
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both the bank and its top officials. It
is not possible to quantify the sum
total of taxeg involved in all these
allegations at this stage.

(e) Buitable additions have been
.made in the assessments of National
and Grindlays Bank Ltd. on the basis
of information received as well as
.detailed mnvestigation by the depart-
ment. For the assessmen{ year 1970-
71, the Income-tax Officer disallowed
expenditure of Rs. 17.8 lacs paid as
technical fees to the First National
*City Bank, Rs. 75 lacs out of bad debts
&nd over Rs. 6 lacs under section 40
(a)(v) of the Income-~tax Act, 1961
Most of these disallowances have been
allowed by the Appellaie Assistant
Commissioner. The matter has been
taken 1in appeal to the Appellate Tri-
bunal For 1871-72, the following are
some of the more i1mportant items of
additions:

(a) Excessive head office
expenditure Rs 862 lacs

(b) Technical assistance
fees paid to Furst
National City
Bank

«c) Bad debts
d

Rs. 34.3 lacs
Rs. 4.01 lacs

Excessive pergusi-
tes to employees Rs. 4.03 lacs.

~

{e) Interest on over re-
mittance of Head
office expenses re-
patriated subse-
quently Rs.

(f) Excessive perqui-
sites in the shape
of medical aid to
employees Rs. 2.1 lacs.

8.8 lacs.

The sesessments of the bank
‘for the asssssment yesrs 1967-88
to 1970-71 have been reopened under
section 147 of the Income-tax Act,
1861, with g view to aspesting the In-
come that hag escaped sssessmant ear.
lier. Investigations relating to these
procesdings ave in progress.
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Reids by Incoame Tax Authorities in
Punjab sng Haryana

2683. SHRI JPOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether in the first week of
July, 1974, the Income Tax authori-
ties raided several places in Punjab
and Haryana, and recovered huge
amount of black money and three and
a half kilogram of gold, diamonds,
ang jewellery gnd cash worth several
lakhg of rupees,

(b) if so, the facts thereof;

(c) names gnd addresses of persons
involved; and

(d) what follow-up action, if any,
18 bemng taken in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K
R. GANESH): (a) and (b). As a re-
sult of searches made by the Income-
tax Department on 3rd and 4th July,
1974 1n the cases of persons in Gobind-
garh, Bahaduigarh and Chandigarh
the following unaccounted assets have
so far been geized besides books of
account and documents:—

Cash - 3’775658

Gold ornaments .,  6,78,700 (approx.)

Diamon4 Jewellery 2,00,000 (approx.)
Fixed Depsit Re-
ceipts « 15005000

(c) A statement is attached.

, (d) The geized materialg are under
scrutiny. In cases where cash and
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dther sssets have been 4einad, proceed.
ings for passing of ordery uhder Sec-
tion 132(5) of the Income-fax Act
estimating the undisclosed tncome in
a summary manner have been initist-
ed Further action as called for un-
der the law will be taken in all cases
The cases involved have been centra-
lised in a special ward newly created
for the purpose,

Statement

Sl. No. Names and addresses

1. M/s. Balu Ram Harnam Das Steel
Rolling Mills, Gobindgarh.

2. Hukam Chand C/o M/s Balu Ram
Harprasad Das Steel Rolling Mills,
Gobindgarh.

3. M/s. Jai Bharat Iron & Steel
Rolling Mills, Gobindgarh.
Industries,

4 Mys. Friends Steel

Gobindgarh.

5 M/s. Swastic Iron & Steel Rolling
Mills, Gobindgarh.

6 M/s Doaba Steel Rolling Mills
Gobindgarh.

M/s Surind&ra Steel Rolling Mils,
Gobindgarh.

=3

8. M/s Mahavir Steel Trading Cor-
poration, Gobindgarh,

9. Sita Ram C/o Mahavir Steel Tra-
ding Corporation, Gobittdgarh.

10. M/s Mahavir Iron Stors, Gobind-

garh,
M ijét’;el ﬁmnslﬁfﬁh,’ 5: N
gor
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Sl No. Nimey ani adcress

12. Mengat Ral C/o Swastik Iron &
Steel Rolling Mills, Gtbindgurh,

13. Sarup Chand C/o Jai Bharat In-
dustries, Golindgarh.

14, Sadhu Ram C/o0 Surindera Steel
TRolling Mills, Gobindgarh.

15. Shri Parag Dasg Jain/Pushpa Wati
C/o Jai Bharat Iron and Steel
Rolling Mills, Gobindgarh.

16. Bhri Jagiri Lal C/o Rajinder
Parkash Jindal & Bros, Gobind-
garh

17 M/s Supreme Steel Roliing &
Allied Industries (P) Ltd., Baha-
durgarh.

18 M/s Paramount Iron Traders,

Gobindgarh.

19 Shri Ramesh Kumar Monga,
Gobindgarh,

20. Krishan Kant C/o Swastik Iron
& Steel Industries, Gobindgarh

21. Surjit Ram C/p R. K. Plates Steel
Industries, GobindgarK,

22. Madan Lal C/o Swastik Iron &
Steel Rolling Mills, Gobindgarh.

23 M/s Rama Krishna Industries,
Amloh Road, Gobindgarh.

24. M/s Disco India, Amloh Road,
Gobindgarh,

25. Mohirider Kumar, House No. 1627,
Sector 18-D, Chandigarh.

48. Ram Btiss,
¥, t:tm;’ m wtﬁiﬂivh Iron

ﬂ‘gﬁu%%m aa?ujijclo S’d'a Tndustries,

” " s FE
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12.00 hrs.

QUESTION OF PRIVILEGE—Contd.

INCOMPLETE INFORMATION SENT TO THE

SPEAKER RE. ARREST OF SHRIMATI BiBHA
GuOSH GOSWAMI

wemer w@vaw ©  aE S WET WE 7
fasiaT & a8 59 faq =7 qieedr & AR
7q qTqEH ATA gNT | 34 [T T AR
T HYO A7 A 10 & HL A AR
fiper, #f; aTorrdl AT @1 FH T IWAT
FTE TS T AT | IEA  wE AT f
(T TR a7 AT AL § THAT THAT
A1 T faar A | qqTEF A AT A
a1ZT & °

SHRI MADHU LIMAYE (Banka):
You refer it to the Privileges Com-
mittee,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Yes, Sir. Let them
minutely examine it and come to a
decision.

SHRI SHYAMNANDAN MISHRA
(Begusarai):  Although the offence
loses its sting after the expression of
regret, there are certain Issues which
remain to be sorted out in this parti-
cular matter. Hon. Member, Mr, Bosu
had complained that this thing had
been repeatedly happening in the case
of members of his party. That is also
a very serioug thing to reckon with.

As you had been pleased to point
out under rule 229, you have to de-
cide who is the authority at a parti-
cular stage who is competent to com-
rounicate to you about this matter. In
this case, an objection has been taken
that the authority who had communi-
cated to you was not the competent
authority. But for that also there
had been an expression of regret, as
‘the District Magistrate had said it was
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not clear to him who was the autho-
rity competent to communicate to you.
But at the stage of arrest, it hag to be
decided whether even a non-gazetted
officer is competent to communicate
to the hon. Speaker. There are cer-
tain rules which are observed in the
matter of correspondence with high
dignitaries. Every officer cannot be
competent to communicate with g high
dignitary. Should it be left to a non-
gazetted officer to communicate to the
hon. Speaker? May be in future the
arresting authority may be considered
to be the Sub-Inspector of Police.

Now, in this case, it seems that a
non-gazetted officer has sent the mes-
sage. I am not quite clear whether it
was by an inspector or by the sub-
inspector and I really do not kmow
whether the inspector of police in that
State happens to be a gazetted officer.

Secondly, the information that has
been given to you does not give the
reasons for the arrest of the hon.
Member. We are completely in the
dark about the reasons for the arrest.
We would like to know whether the
reason had been given later.

So, there are certain issues involved
which require to be sorted out by the
Privileges Committee. ~But I would
submit that after the expression of
regret at various levels the offence
does lose its sting.

st wy fwd o W WevRd TR

FaY qge ST §F TAAT FT HATA & WA

Tqez T & o1 7 e ot S8 o
& S T Sea F 29 A1 48 TSI
a-fedrerer afwede, fefigre afmge,

afewer fefr dfwzar oot &7

% S AN § S ¥ a4 A
forery i 1 7@ ey wa-aeiERT AT

TeEqEeT FT AT A€l ¢ |
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go— Y goar § v wHEe & gy
AT TR 3 srorefy of gy Wfiver orgt o
gfre weed e agel  axE
qer g 0F KA F B qere venar ot
(vgawin) ol ¥ H AR JW
wgee § 6 el w RagE K W
g ¥t wifgw | a7 ww 1 & o H
o a, W W sty W A
47 | ZEaS & AN WY qft qaTer IBWAT
o wy w5 Eafamdar Y
Fowraer § oy feaered, 39w, adt o0 ¥
mar T ar A, wargEEr R
R

st Y F AN WAAr Y, TN
faud B ww A Wy, wow
FaR AIgw =1 @ Afog -

“I have the honour to mform you
that I have found it my duty, in the
exercise of my powers under Sec-
tion ..of the . .... (Act) to
direct that Shri. . ...., Member of
the Lok Sabha, be arrested/detain-
ed for . .. (reasons for the grrest
or detention, ag the case may).”

AR §t Fw oo 7 grf A v
qF ¥ H ggw g arE ) w fooig @
fo Sroey w51 wererw, SO ¢ ATAE
fe 70 wrrerdr B Wiy, dgw v
FATIWIEE FX T Wy
qRT A X O T AR & ANl
w1 Y g wiier ¥ ang 9T K¢ wrfgy
QA et wwg ag fsircdfrgz
¥ g1y 1 gheovgfe qafoft wr s
wxy & v ww-flronn 4 G, wR

mﬁftﬁm{ﬁtm&t‘rwg 10
€1

SHR! JYOTIRMOY BOSU: 8ir, on
a point of order, arising out o what
the hon. Members have just now said.
Firstly, the distriet authority was
tully in the know of the procedure
as to what should be ad bifcause
n Névember last when Shrimati Bibha
Ghosh Goswami was arrested the
Distriot Magistrate had given the inti-
mation. Therefore, this time that in-
timation coming from g sub-inspector
or inspector is highly improper, and
that has been done with the full know-
ledge that he should not have done it.

Secondly, on 16th November, 1973
you read out the telegram dated 15th
November, 1973, which was sent by
the District Magistrafe, Nadia, and not
by a sub~inspector. Here we found
the police had no real charge against
her, because she was discharged with-
in 3} hours from the time of the arrest
This will amply prove that the arrest
was made in order to harass her and
there was no bona fide reason 1f
there are any reasons for the arrvest
then she should have been put before
a trying magistrate or judge and it
was up to the judge, to imprison her
or acquit her or to conflnue to keep
her in custody. Since there was no
case against her, this was done simply
to harass her.

MR. SPEAKER: You are repeating
the points you mentioned the other
day.

SHRI JYOTIRMOY BOSU:1 am
only making points arising out of what
you have said and what Mr. Limaye
has said. -

Now, the District Magistrate says
in his explanation thut the SDP.O
Who is a Gazetted Officer has gent the
felegram, It is wholly unture, The
telagram wen retelved from thie Police
Officer In-chuvrge of the Pollce Station,
2 Bub-Inepsttor of ih , both
of whom 4pe fon persuhs.
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Then, what the Disfrict Magistrate
‘hag eaid«-Ye tried to take ghelter un-
der the pleb of misunderstanding—is
untenable. Rule 228 is quite clear on
the subject. This is not the first time

ot the District Magistrate handling the
Tase.

He further said that he thought a
report as per Third Schedule should
be sent by the judicial authority. This
is also ridiculous It has been stated
that Shrimati Bibha Ghosh Goswami
has been committed before a Magis-
trate. Now, this man is asking for
your pardon,

This is a fit case where the Privi-
leges Committee of the House which
enjoys our confidence should be allow-
ed to examine witnesses, give a judg-
ment and submit a report to the
House.

it wrzw fagrll waddt (vafirae):
A ard 7 fordaw won g Iy
gy go 5 wafur wirwfal &
AT AT §, O T ey -
<ar & gar &1 snfex faafasr
grfe wr <0 7 afafe ¥
Ay ArAen WraT § 99 ¥ @«
o Ry wrw ¥ fr whewfal
¥ el ey wfvere o § oY fadar-
Tawre gfafe s o off ow &Y
QY Arrer g v frar arar § )

=it wg & wwrrpere ww sfiwfer fewr
e et wr gk W gur oY
g Pefree Afwde & dolt ot 1 ol
wwriedane Sy fve aeircgra g
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éﬁmﬁ{mwﬁm & wratg
fir g vy s i wfige fie e o
Z ? Wyfr 7 T A T T & -
frerer et & 1 7 O g v § fore
g7 gN % fewc w@r §gfo-
wafer wrafed & v wfawin
AR WOET FEqT FE W 1)@
Fawr o Wy X A A e
gk wft faawifawre & anafar
et 9% AR {0 | O A wAa ¥
M aLF e TTAE | IR qgy
fefegee dfwge ] a1 @ Wi arx
¥ gfere wwa § €1 7 o $1€ oy
qaw ag freaa foay 74y § 5 faw g
it guar am, fefgw dfass
W T ) T gy Y ¥ fefigwe
Aoz Tusy A Y gty § WY
R ER ¥ Aferaf ik = fag
IEN G FY §

ey ave ag & e wae v wore
oA frAnfrR F T F Ok ¥ agr
savar Fafeas S5 s s & are W
T wraen fawiasr wfafr & doy
war A ArgT A AT 1 Y i dag
gt W v Frderfasr<t « agr
wias faeer §, WX & wig aeofor &
fadurfreria Sqer & frg darcd

§ oft ag ¥ wiwr e wgt wagwl-
wfex urdiiclt @Y sarcwrer wwre §
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g UF a7 g1 g HIX ST 9T AT
fow & faarre g1 waar g, wfaw seTaw
SATATHST HT JEEg g, 40T FT AT
ay T 1 (R

MR. SPEAKER: The question is
whether it should be sent to the Pri-
vileges Committee or not. Shall I put
it to the House?

SHRI CHANDRAJIT - YADAV
(Azamgarh): Why should you put it
to the House? He has expressed re-
grets.

MR. SPEAKER: So, we accept this
regret. Regarding the suggestion that
was brought to my notice by Shri
Shyamnandan Mishra and Shri Vaj-
payee, I re-read rule 229. I quoted
it the other day and I read it again.
1 think I will get the advice of the
Attorney General on it. It ig quite
confusing. Rule 229 says:

“When a member is arrested on a
criminal charge or for g criminal
offence or is sentenced to imprison-
ment by a court or is detained un-
der an executive grder, the commit-
ting judge, magistrate or executive
authority, as the case may be....”

That is, the man who is dolng it at
that stage.

“....shall immediately intimate
such fact to the Speaker indicating
the reasons for the arrest, detention
cr conviction....”

Whoever arrestg or convicts or sen-
tences; whosoever does it at that time.
I will consult him and I will try to
straighten it out. In my own opinion,
the order is as mentioned in the rule.
But to be more definite, we must have
the Attorney Generals opinion on it.

SHRI JYOTIRMOY BOSU: What
about the three points that I had rais-
ed? He has given wrong information.
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The SDPO never sent you a telegram.
Secondly, the District Magistrate was
fully in the know of fhe requirements
of rule 229. Even in that where he
is asking for pardon he has made lots
of mistakes. I have already pointed
them out. Let these be examined. I
could have understood if he had asked
for an unconditional apology for what
had happened. But here he says that
the SDPO sent you a telegram. It
was never sent....(Interruptions).

MR. SPEAKER: It is all over now.

SHRI SHYAMNANDAN MISHRA:
Would it be possible for the Home
Ministry to communicate all these
points to the West Bengal Govern-
ment?

MR. SPEAKER: If you like, T will
myself convey these points to them.

SHRI JYOTIRMOY BOSU: He has
given deliberately wrong information
while seeking apology from you. That
is my objection.

MR. SPEAKER: I do not think he
has qualified his apology. He has
given it in an unqualified form.

SHRI JYOTIRMOY BOSU: I want
to ask you one question, Sir. Did the
SDPO send you a telegram at any
time? He has not. He has told three
untruths in his letter of apology. It is
up to you to decide....

MR. SPEAKER: No. I am not the
only man now. The House is seized
of it. It has discussed it and views
have been expressed. It is upto the
House to decide.

SHRI JYOTIRMOY BOSU: You may
decide it.

MR. SPEAKER'; I will look into it.
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about Ownership of
Under-sea Land

12.19 hrs.

RE INFORMATION GIVEN BY THE
LAW MINISTER ABOUT OWNER-
SHIP OF UNDER-SEA LAND

st wg fd (F7%T) @ oTaE wRw A
# o (a7z oo w71 AMEATE ) IgA &
HTETT R E VLT ST AOAST &V HT AT
v & & Fgm FET

frgmas¥as ¥ (AW e
% aTx ¥ ggi FaqsT famrar fraw 377%
TET | SH TTATS AT I HATE A1
F A AN MrEd ¥ 2 wE Ay ww fefad
FFT f3aT——UFGZ ¥ ATAT FT a1
g g 77 vgr g—fofeq ey
faat fors ® S+giv U a8 a1 T8l -

“Reference was to the scheme of

reclamation formulated and pursued

by the Maharashtra Government
relating to the reclamation of the
foreshore. In conclusion it may be
stated that the reclamation of the
foreshore by the Maharashtra
Government under the scheme of
reclamation formulated by  them
did not contravene Article 297 of
the Constitution”.

SRR ag A 2 7% A TG

W& WF SIAEE 115% agq A
ag wifsw fpar fx avad fRaadms
@R ¥ qeq o Wy AT g, S
HfQfas @zt § wEr § w A
e & TemaaEr #Y 8, a1 SR 8
sRT F1 WR awden § ar 0 A
2 g A1 77 A A A A 1 IS
2 wE F A FE, a8 foRE Y & AR
#5HIT BT THT AT IFT FLA A0 T
¥ Z® a ® A e B AW G W
FFANG AT FAT AMET AT A Fgal
wifgr a1 f& 2 wf & HY I AR
faar, ag wow ar A} IuF fag 48

about Ownership of
Under-sea Land

aRaE § AfET i S-Tw $T 48
Fgr o fF 8% ag arw adr & w47
st fa fwrd o Al &, ot fee ag
qaw HY IT gFAT g ! WiT ¥ A 3|
F e # A miasrays wE fFar )
T H TR WA Y TH I A 1966
§ =ff gEgaw & wiwer § ag Ao
femrar f& T sa—TaFT F1E 7wl
aYer, A1 T8 G+ ®I AIRGHH FT AT
AT & | AT W@ 7 2 W AT FG
qr f&  fEaaw ‘ﬁé S/
e iz ¥ w61 &, Sfaw 8 wEd
aﬁ*gﬁ%f%%ﬂ%qmm@ng“r |
T g A% HaEA WAl =« war g |
Tq g9 ¢ gF AHATAT FT AGIa
ITTAT ST &

Fr faaw wnAr @ fa o s
Fq Wi A1 frfadror #HET At o
g & a7 w1y wa wgrea o fegeet
qT| ¢ | A uF ¥ qrag fufaws #1
HaTE wH SIETE, Tiw S TEe 9
STH-JA & HaA AT |

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The item No. 2 has not
been disposed of. Would you put it
to the House? It should have been
put to vote. It is a motion.

MR. SPEAKER: I put it to the
House and the House said that they
accept the regrets.

SHRI JYOTIRMOY BOSU: I
took it that it was deferred.

MR. SPEAKER: They have _accep-
ted the apology.

SHRI PILOO MODY (Godhra): I
want to talk about the price of
cheese in China at the moment. The
matter is finished and we are on a
fresh item.
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oft wew fagolt wreldy (v2fure):
¥ faa ot oy fawly, ¥ ofy wover
Tar Y, W W AT & &
2 wi *) faty WAt ¥ s war W
8 WURT W ¥ wqr, wg A e
wi fadq § 1w A Wer B wan
¥ 1| WL I F-TH FT 7T W)
TAUE v o wfew & § Ay
TF TR ¥ § AR aT w4
wwar fwaafgse afafe w1 dad

o faar wTw ghr | geiffaw Fie-
a7 W) gear B a3 § Afww fafa
AR ®Y & 74 91T 46X § 1

SHRI PILOO MODY: May I make
a submission on this? The other day
the Minister also referred to the
petition that I had filed in the High
Court on this particular issue, But T
am very disturbed to hear that the
High Court has dismissed the petition
without giving any opinions or rea-
sons why this petition should not be
heard. Therefore, I think, consider-
ing the fact that the statement was
made and thereafter denied, there
must be something fishy about the
whole affair.

MR SPEAKER: Not at all. I can
not allow any reflections to be
made on the High Court.

SHRI H. N. MUKERJEE (Calcutta
North-East): What is your decision
about Shri Madhu Limaye's matter?

MR. SPEAKER: I will look into it.

SHRI H, N. MUKERJEE No
question of loookig into. We have
already heard the report which has
been read out from the proceedings
of the Houss. A prima jacle case has
been made out as far as this House
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MR. SPEAKER Helsretul?;lngto
that I will have to ask him.

PROY, MADHU DANDAVATE:
(Rajapur) : It will not take even two
minutes to check up the record.

SHRI H. N. MUKERJEE: Tt iz not
our fault that our time is taken by
Mr. Madhu Limaye. It may be for
some very good reasons. But now we
are in possession of certain material
with reference to our proceedings
here, And I want something definite
to be known here and now.. .

MR. SPEAKER: Professor, not
here and@ now, He has given out
and I will see the other statement

also,

SHRI H. N. MUKERJEE: Are we
to waste so much of time, no decision
being taken?

MR. SPEAKER: I will have to see
the other statement.

sftaq fmd © weter  wiRA, X
Wt w1 srexachy & g 7fr g @
g 1| wiq QAT Sk ¥ W Aifwn
7 fem €q T & W £ FIX IS
=ifgr | T8 afl ww wwar & o
SHRI SHYAMNANDAN MISHRA
(Begusarai): It would help the
House and the Chair also if the mat-
ter is sought to be raised under Rule
115, in the first instance so that we
are able to know both sides of the

cage and then we can decide about
the issue of privilege.

MR. SPEAKER: The Member is also
given a chance, which he has exer-
cised.

SHRI H. N. MUKERJEE: Are we
to proceed in thin“hnmcn.m h'h.;ki un-
necessary waste ng
or are we to follow the usual
that in your chamber you
Jinto certein things, you go find
soguehow or other....

mmhwhatlt:m
you. I will gee the other
’:nmummnb Gamesh.

EE%’E

I
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1R.28 hre

PAPER LAID ON THE TABLE

SuMMARY OF TERE REPORT OF THE
ReViEw CoMMITTEE OF CENTRAL EXCISE
(SELF REMOVAL PROCEDURE)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to lay
on the Table a copy of the Summary
(Hindi and English versions) of the
Report of the Review Committee of
Central Excise (Self Removal Pro.
cedure. [Placed wn Library. See No
LT-8200/, 74].

12 28 hrs,
ASSENT TO BILL

SECRETARY-GENERAL: Sir, I lay
on the Table the Pondicherry Appro-
priation Bill, 1974 passed by the
Houses of Parliament durning the cur-
rent session and assented to since a
report was last made to the House
on the 9th August, 1974,

Boiotinin

12.28) hrs.

CONVICTION OF MEMBERS

MR. SPEAKER: Hon, Members, I
have to inform the House that I have
received the following communica-
tion, dated the 14th August, 1974,
from the Chief Judicial Magistrate,
Bhopal: —

“Sarvaghri Narendrz  Singh,
Hukam Chand Kachwai, B. S.
Chowhan, R, V. Bade aud Dr. Lax-
minarayan Pandeya, Mambers, Lok
s.uﬁ atrestéf st Bhopal 'en the

1074 for damonstrating
before Mldhn Pradesh Vidhan

SRAVANA 25, 1886 (SAKA)
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Sabha in contravention of
latory orders passed by the
fentendént of Police, Bhopal, were

tried before the Chiet Judicial

Magistrate, Bhopal, on the very day

ang convicted under Section 188,

Indian Penal Code and sentenced

till rising of the Court.”

regu~
Super-

wTow Yt ¥3v gua & 1 ¥ wgt AW av
wE?

ot wzw fagrdt sl (vrfoT):
wenet AT, AW AY TN WA ST
@ & 1 Sal 40 W § MR GET
e gar & 1 Sv & i fadw e
wT s-sfafafaat ar wfgst &

oW AEE A% gwT 3 ¥ ok
g

SHRI SOMNATH CHATTERJEE
(Burdwan): When was the com-
municetion sent to you?

MR SPEAKER: This 1s dated the
14th of August,

SHRI SOMNATH CHATTERJEE:
Two days later they send it....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Has he given clearly
the Section of the Act? Has it been
given?

MR SPEAKER:
tioned to you.

SHRI JYOTIRMOY BOSU: I am
sorry, I did not caich you.

I have just men-

MR. SPEAKER: He said, under
Section 188.

Now, Calling Attention.

Shri Sat Pal Kapoor—absent. Shri
Ramn Bhagut Paswan.
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CALLING ATTENTION 50 MAFFER
OF URGENT PUBLIC IMPORTANCE

REPORTED HEAVY LOSSE IN EXPORT OF
Inow One 10 Jaran

oUW AR qew (D)
weIR wgrq, & vfgaadw o
7 & famiafay fedg o s
ofrew aft v sam Fear g wic
@ SnFr w7 § & gk Wt ¥
% TS ¥

“darfer A & s Y o
WA & fogl § wrdr wiz wr e

THE MINISTER OF COMMERCE
(PRGF D, P CHATTOPADHYYA):
Mr. Speglker, 8ir, MMTC hag signed
& long-term contract with the Japa-
nese steel mills 1n April, 1970, for ex.
Port of Bailadila iron ore It provid-
ed for export of 61.28 million tonnes
o: ;ron ore for supply over a period
Of 9 years valued at Rs. 467 crores
The prices shot mn% had negotig-
ted Lavoursbly m
the then rubing international prices,
and the prices at which other suppl-
iers like Auttrnh‘ and Brazil svere
supplying #on ore to Japan The
general pattern of this  long-term
contract was also similar to the long-
term comtracts that Australia and
Braz]l had made with Japan. ‘The
contract included a provision for a
parity clause in the event of inter-
national currency fluctuations, and
under this clause, MMTC hgs secured
increakes in the price following two
dollar devaluations in December, 1971,
and February, 1873.

In Februsty this yeer, MMTC re-
quested the Japanese %uye‘r for an
upward revision of the iron ore

1074 Lostes in the exwort
of Iron Ore (C.A.)

priees in respect of all contratts, in.
cluding the Bailadila long-term con-
tract. The Japansse steel mylls have
responded favourably to this request,
fpd MMTC s hopeful of securing an
incresse in the price.

188

It is correct that during the 1last
three ypars, MMAT as Wk  export
house hias mntMrTed & loss on the ex-
part of Balladila fich ore to Japan
under this long-term coniract How-
ever proftaimbity of iron ore export
operqtinns deépemds upon a veriety of
factors, suek a5 the cost of mining
operstions, cost of transporation by
rail from pit.head to port, loading
mn vessels, etc Taking all factors in-
to account, total exchange earnings
and other realisations that have ac-
crued to the Government of India, 1t
can be said the country has not in-
curred a net loss on export of Bax-
ladila 1ron ore to Japan Over
the years, MMTC hag done a com-
mendable job in increasing iron ore
exports substantially and securing
prices which compare favourebly with
thoge obtained by other major iron
ore exporting countrles

ST T W QW : wen
wgea, Fwfer 4@ ® A wE
Wi &7 frate oo ® & w@r § I
I T WT GTHT BT IS 9
o & ug foemT gt @e w favw
o wiwor  wamw w0 waTEE oW-
wrr g 1970 § fegd wyte se
- W g et ey wd
foeary 237 1w gfwar % g oo )
sy wg oft & wadAT W, e A,
RN o Wit W o At il o
R 5T W ¥ wgrk W enie
& Wk g B WA e
beut a Y % @ndt o oir
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& & ¥ qy W o @
Oiwat & W 4fg ¥t 7w R w7
o e wfY g ol o
WTCT WY wrEr W 98 wr & A
& wal nma & 9§ W wpn fr
T A gawar v W K g Fe
ER T Ao g we W v
& OTHX W7 I AT ET WIHE I
WY oI ®Y W ¥ iy T 34 g sy
qoqT Y Wt & 7 AT A W wwaw
Plea fmr I9X foaft Tt wrw
AT wait P waTe & ot gwed
¥y yelk foRTY ¥ T «ff
€ @ ? xm aneR ¥ qwa 1w
WO TR OEMY T WA ™ X
forg i Fsdiar § 7 faswr 9 oraraddy
t Y & ag v grear wigar P ug wa-
W W &1 9 faaly s wY fear
W T & weT I9 & et £ vy foaly
S g ¥ O AT gt & v
wpe ¥ et Wik 67 O
W a agt? g @ ghar &
ot dmi & o wrww W wwer W9
w1 Frdfer ) 2y & o' W o maw
e wour we r § f pad i & et
ficwer & goert T ¥ woe W E e
WY war gevers Tafy § 7 Wag o
e wifm fe wn oo wetw w@
T« ow S wwae 3 wawr ¢ mfe
W ¥ falt SRR W WIS W IS
T Y Tk wruts W v & e
W § i 6 Wt Qe vy o R
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Tt Waq W TR IR ZER
oy Xw ¥ wrdy oY ?

PROF D P CHATTOPADHYAYA
Sir, the hon. Member referred to the
absence of an escalation clause in the
original agreement. but, it is true that
we included a parity clause in the
agreement. As 3 result of that,
during the devaluations of dol.
lar that have taken place in 1971 and
1973, we had got the benefits

But about. the absence of escalation
clause in the Agreement, I might
subrmut, that at that period when this
contract was concluded between India
and Japan the iron-ore market in
the world was sluggish So, it 13 not
only India that could not secure in-
ciusion of an escalation clause in her
Agreement with Japan but even Aus-
tralia and Brazil also did not have
ithis escalation clause in their agree-
ments with Japan. About cancel-
latton I would say the guestion does
not anse because the wron~ore price 18
picking up all over the world and al-
ready our people had discussions with
the Japanese and the response was
favourable They have been nvited
by the Ja for further negotja-
tions and the indications are there
that we would be able to secure
higher price In this context the
question of cancellation and compen-
sation does not amse Further, the
whole thing was cleared by a high-
powered commnittee of secretaries.
Our export price compares favourably
with the other countries’ export price
to Japan For example, Australia n
the year 1971-72 exported lumps with
64 per cent foreign exchange cantent
at dollars 937 per tonne whereas we
got dollars 873 In 1872-73 while
Austraia got dollars 927 we got dol-~
lars 10.80 This year Austraba got
dollars 10.08 whereas we got 1129
dollars pér tohne 8o, from the above
figures it is clear that our realisation
from exports compare favourably
with the other countries,
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ot v wiv (Tie) :  dwrder
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fumr o ¥ s S Wy &
T wigH f fe xawew i wiw
T sy w3 W W ¥ Pl oo
BT qY AT T W07 7 G 7

& g ot vty wrgen ¢ fig
Fearfir ot 2urd yirwv ;e wr o} Feanr
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PROP. D. P CHATTOPODHYAYA-
I have aiready submitted that so far
as this particular Bailadilla project
is concerned, we have suffered sume
loss, but from the total operstion of
the MMTC we have not suffered loss;
rather, on the contrary, we have
that is. the MMTC has, made a profit
of Rs. 16 crores during the last year.

Our negotiation is in progress with
the Japanese. At this time, 1t will not
be in the national interest to disclose
the actual figures regarding loss and
other things. So, I am sure the hon.
Member will appreciate the point.

He has expressed fear that since
there 1s no escalation clause, Japan
might not agreeto our suggestion to
revise our price upwardly. This fea:
ig unfounded, because the Japanese,
at we all know, are a commercial
nation, very much enhightened about
their own interest. In the present con-
ditions of the world, iron ofe is a
very precious commedity, and in rela-
tion to demand, the supply Is rela-
tively scarce, and our market pesition
or barganing position is very good,

only pay a higher price for fron
ore exports but has also to
pay., In view of we have avery
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India, from which country they need
very much of their iron ore resources,
they cannot afford to just forgo this
source.

The next point he has raised Is
about the availability of iron ores in
the country. The estimated deposit
in Bailadilla alone is 300 million
tonnes. Our rate of exploitation is
not more than 19 million per year.
Moreover, we should bear in mind
that in our country, the total deposit
is of the order of 20,000 million tonnes.
So, the apprehension that we may just
exploit or allow our precious iron
ore resources to be exploited at
throw-away price
is not based on fact.

and very quickly

About the last point, I entirely
agree with the hon, Member that we
should concentrate more on producing
the finished products rather than ex-
port these natural resources, but that
is the policy and that policy has been
already announced by the hon. Min-
ister of Steel and Mineg on more than
one occasion. We are setting up
different mini-steel plants and recent-
ly we are also working on the Kuder-
mukhi project. So, this suggestion has
been accepted and agreed upon by
Government and there are no two
opinions on it.

st fore vl () ;e
g, T e ) v & fe 1970 ®
WTRT -~ ST AARAT O A
wferr farcger qr vw wfaw ¥
el wonx Org fear wr °r, frer
¥ W AT VT BT ST Wy Ay
afr g AT wTH ar ek
ag wg ¥ fir gar e Wg-waow W
wyw woere §, vev it v o
wrif-fen & oy qwwer § fo g
9ot xwd & frer ey wff o
wepre &Y wige o fo gfgmr &
i wolt | ve gy ¥ o @ wor
& wrge wAwt e swer sl 9
1728 L8.—8

Losses in the 194
export of Iron Ore (C:AY

w# § fr wercledin s % qwif 6
Fr Y« ¥ g ww wr oo
T AW | AT AT ¥ O
wro ¥ Tt ey ¥ e qer Wt
o ag awy § sl aee m
ff gy wwar & 7 weft ey wek & o
9 ¥AY WA o7 A-HfeT g O avw
§ fo ow BT s TS ¥
WTat A ety ok Wt wear 8, -
o ool & wrae W wg
RIAT ST a7 W= L1

% ITH wiT g wed § P
af vl ¥ afy agr oy =
frr ¥ dafesr fwfafu  «faar
afgr avfr dfrall & vwg & oy
e R anr Fffg e & fad
Sy FRR ¥ ww ferr §
gl e ww wd §; " oy ami
£ s ¥ W@y gT TG W AT AwAT
§ fo oY fwfeer W v
& frater o< Rw Y Praer gifir ol g€
& 1" OF IIE WIT TAX X IPA w7
W MR EFEIrw e g fe
wfr g€ §-ar ag o % gy
w7 averer Ty & 1 o ardy avat ¥ v
warahryw wyw fag A
fart &, W@ 9 frT W -
e ¥

@ wHET & AT A A 9 gy
& wafw ¥ 467 AT €W T &
612. 6 W& &7 Alg wyer ¥ g€
woft §1 & s s §-Fe sfo—
& o feey oW Alg-swen
R §? wx v et @ I wihar
ot o & W werdiefie et % o)
gfg g€ &, 3w wrarc T gAY ford
o wwwrgwd ? afk g fre
WA T ot Wi ¥ e R ¥ e



. the
195 ThE e
[ ofr o W01 ] -

w3 feqr &Y dew wrr fiwaar v ?
@ w2 Y ¢y & fore war e o® v
RINN Ry 3w & gw
mmﬁmmﬁz g ¥
qedf & 100 TWER & 400 TWAT
ster @ qfs gt & ww
afafory vorr g agT Y ATR §,
oY g wER W 9T Harer qgar § Qv
T ¥ o qr 3 HIg—-Srrew ST qgar
t—ug Am & fog § vy Aify i
2 Hagarg fr ew @ R o
ow waee Aify fraffe w3

# g ot strewr g e afor
aar gy =< e Q¥ se
fren daet e § (997 & caaw
s AR & ? afe Q¥ qasd fed odr
& Y o7 3 foo w1 W wrer 9
wifrar v ¥ P ag Wy wrgan g s
wfesy & wor  cwredm ¥ w ofy e
aife fox & @t R T @R
wox ¥ o wcadt A

PROF: D, P, CHATTOPADHYAYA:
I had already submitted that when
these contracts were being entered in
1970, the ironp ore market was elug-
gish. India was not the only .country
to enter into this sort of contraet.
What sort of contract we enter into
does not depend emtively on us, the
buyers; much depends upon world
market conditions. I have already
submittéd that Bragilions and Auslira-
lians and othey wajer iron ore y»—
ducers entered into.similar agreemen
Thiere 1s nothiing peculsir ‘but it.

[y

To atert with the quantity we ex-
mw&umm Wow'it
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has, risens tp 126 million tonnes and
our reslsation elso had eignificantely
fione up. In the contracts that the
MMTC had entered into with the
East European countries and alsa West
Europesn eountries in the recent past,
when bullish trends set in from
October 1878 we had secured signifi-
cant upwsrd price revision. 8o we
have taken advantage of the present
conditions. We hope to realise further
through our negotiations with Japan
which are in the penaltimate stage.
The question of loss does not arise.

it fore el womm g,
Fxag qorarfrafy ga ary sqmare
fer A feat o wwly feu g fomr
YoeninR At § ?  AdAT A
¥ ¥ wg@Qw A w7 IAT TEY frav
. €}

PROF. D, P, CHATTOPADHYAYA:
I do not remember to have seen any
other contract, other than thig one,
where we do not have an escalation
clause.

SHRI M. RAM GOPAL REDDY
(Nizamabad): The hon. Minister has
given an exhaustive reply; yet a few
questions arise. In 1970 why should
we enter into a long term agreement
for nine years? Why should we not
enter into agreement for ithree years’
The bon. Minister sxys that we have
over 20,000 million tonnes of iron
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‘cres at dur own porte or in Japan?
Wbatiutheactualcoutweutforthe
iron ore? Is Japan accepting our low
grade ore also? What are we going to
do with our low grade ore? He says
that we realise some more money
compared to Australia and Brazi, is
mu'ironoremfmororsnpermrtothe
ore of those countries? He says that
Australia and Brazil have also entered
into Japan sumilar agreements without
escalation clauses? Are they ideal
agreements? Are we following those
countries or those countries following
us? When these agreements were con-
cluded, were they shown to the Law
and approved by it?

PROF. D. P. CHATTOPADHAYYA-
I have already said that this decigion
was okayed by a very high level
Secretaries Committee The hon
member asked why we entered into
this long term contract instead of short
term contracts. When a lot of jnvest-
ment is called for, we also need a
long term contract. Otherwise, the
market was sluggish at that time and
in that context, it would not have
been prudent to think of investing a
lot of money without being sure
whether the ore will be lifted. It was
in that context that this long term
contract wag entered into. The pature
of the contract does not exclusively
depend upon us but on other condi-
tions. I entirely share his concern for
preserving our precious natural ro-
sources. I have already said that our
resources are not only rich but gize-
able in quantity. ¥t is nearly 20,000
million tons and at the current rate
of exploitation, it can serve for nearly
800 years. I think we need not be
unduly alarmed about our reseourc:s
exploitatian rate. For the loss, there
are geveral factors. The distance
between Bailadilla and Vizag port is
nearly 400 KM and freight ig a very
importawst fmetor. Also, our port
facilities wre not comparsble to
Aurstralia’s. Beeauss of these factois,
We are at some disadvantage, which is
being remedieq in the present five
yety platy,

SRAVANA 26, 1896 (SAKA)
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12.58 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEAN-
TARY AFFAIRS (SHRI K RAG.U
RAMAIAH): With your permiss.nn,
Sir, T rise to announce that Govecn-
ment Business in this House during
the week commencing 19th August,
1974, will conmst of

(1) Considerantion of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of
the following Bills in replacement
of Ordinances together with the
Statutory Resolutions seeking dis-
approval thereof:

(a) The Companies (Tempo-
rary Restrictions on Dividends)
Bill, 1974.

(b) The Additional Emoluments
(Compulsory Depomt) Bill, 1974.

(¢) The Compulsory Deposit
Scheme (Income Tax Payers) B,
1974,

(d) The Essential Commodi-
ties (Amendment) Bill, 1974, us
passed by Rajya Sabha.

(e) The Alcock Ashdown Com-
pany Limited (Acquisition of
Undertakings) Amendment Bill,
1974, as passed by Hajya Sabh1

(f) The Indusines (Develop-
ment and Regulation; Amendment
Bill, 1874, a3 passed by Rajya
Sabha.

(g) The Press Council (Amend-
ment) Bill, 1974, as passed by
Rajya Sabha.

(3) Discussion on floods and
droyght conditiong on Saturday,
the 24th August, 1974,

I may also inform the House that
the Mux&i}ywmwmw-

Grants  (Rallways) on 21st August,
1974 and make a2 staiement on tha

an
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financial position of tie Rallways,
proposing inter alia adjustments in
freights and fare rates.

13.0¢ hrs.
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K P UNNIKRIS!!NAN
(Badagara): In April last when, there
discussion

was a on the to'r
Grants for the Petrotea:n snd Jhem:-
Ministry 1 had 10 the

cals t
notice of the House thy vosibLitY ot
1....,._...‘:!1. drug Jemive in this

AUGUST 16, 1974

B-O-Hq 2"
country. Though at that time It was
denied by the Minister, what is now
hlml m thh m“nh). il m; Ut
the common drugs have gone under-
groung and are not available in the
hospitals or in shops. Thig is =&
very gad thing which is happening,
and that is why I have given nmotice
for a discussion as well as Calling
Aftention but you, SIr, in your wis-
dom could not accede to it.

Even a common medicine like Codo-
pyrin is not available in most of the
shops. So also is the case of Alda-
mine, a vital drug for blood pressure
and heart disease. Should we allow
this situation to continue? Therefnre,
before the House adjourns after this
sesgion, there should be a discussion.
This is a vital question and I want
you, Sir, to intervene effectively and
give us an opportunity to discusa this
issue. I cannot agree with gome of the
suggestions that have appeared in
some of the language papers that
people have died because of the
absence of drugs. Yet, the fact re-
mains that the hospitals are being
starved of the drugs and the drusgs
have disappeared from the market
So, I would request you, as well as
the Minister of Parliamentary Aftuirs,
to have a discussion on this vital
question and also a statement from the
Government.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, you are aware
of the fact that based on the ruling
that was given by Shri Sanjiva Reddy,
who had agein drawn facts from the
famous Mudgsl case, I had given 3
substantive motion, quoting from the
Kapur Commission Report op the mal-
practices detected in the Bharat Sevak
Samaj, and asking for the removal of
Shri L. N. Mishra, & member of this
House. I havg taken responsibility for
what 1 have stated in the motion. If
these sre not genuine....

MR, SPEAKER: Do not take ad-
vantage of this.
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SHRI JYOTIRMOY BOSU; I do not
take adventage of the corrupt Min-
isters. The motion was given notice
of on the 2nd of August and the Lok
Sabha very promptly sent it to the
Prime Minister for processing, as re-
Quired by the rules. From the 2nd to
16th they took 156 days and still they
have not yet histed this motion because

they want to shield the corrupt
Minsters.

It is a matter of deep regret that
the Prime Minister is shielding @
corrupt Minister. I have given a
specific case. If I am unable to subs-
tantiate what I have given in the
motion, I will face a privilege motion.
Therefore, 1 would request you to
direct the Prime Minister, the Gov-
ernment, to list the motion for discus-
sion as soon as possible.

As I have said it what I have
stated in the motion I am unable to
substantiate, I will face a privilege
motion. In spite of that, the Gov-
ernment has not got the courage to
come forward and agree t{o fix a time
for the discussion of the motion. The
House has been veduced to 8

MR. SPEAKER: Don't try to ridicuie
everything; don’t try tqo go to that
extent. After all, there is a limit to
that, There is a procedure for it
‘There is also a limit to making these
allegations.

SHRI JYOTIRMOY BOSU: You
have cast an aspersion on me.

MR. SPEAKER: I am not casting
any aspersion on you. I am only
asking you to have some limit.

SHRI JYOTIRMOY BOSU: They
should fix a date for the discussion af
the motion,

MR. SPEAKER: If you can make
your cbservations in thig case here,
what i the sense in sénding that to
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want to do it like this, what is the
sense 1n sending that to me? I need
not follow that procedure. You want
to take every opportunity and, at the
same time, sending it to me also

SHRI JYOTIRMOY BOSU. 15 days
have pasged.

MR. SPEAKER: If you are not
satisfied, if you do not want anybody
to have any probe into it, and you
bring 1t directly to the House, what ia
the use of following that procedure?
I have followed the procedure. You
take every opportunity. You take
advantage of coming to the House
and, at the same time, taking advan-
tage of that procedure also.

SHRI JYOTIRMOY BOSU:
advantage have I taken?

What

MR. SPEAKER: When it is before

me, you carmot have the patience to
wait.

SHRI JYOTIRMOY BOSU: I have
waited for 15 days

MR. SPEAKER: I cannot fix any
time-limit for it. They have to
enquire into it. If you want to bring
it before the House, then it is for the
House to discuss it. I will call it back.
If you do not want that procedure to
be followed, I will cease to take cog-

nizance of it. Let the House discuss
it.

SHRI JYOTIRMOY BOSU: 15 days
have passed.

MR SPEAKER: You exploit every
opportunity. You exploit me also,
You send 1t to me and you make your
observations here also.

SHR] JYOTIRMOY BOSU: 15 days
have passed

MR SPEAKER: 15 days or 15
months, whatever it may be. You sent
it on the 2nd. After two holdiays, it
was sent to PM. They have to make
an enquiry.

Shri Vajpayee.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I received it only yesterday. I
may mention to the hon. Member,
Shri Atal Bihari Vajpayee, that I am
getting the facts on the basis .-of which
I can make a statement. I have got
some facts. But I am not gomg to
make a statement on the basis of
those facts. I assure you that in the
course of the next week, I will make
a statement.

oft wew fgrdt wwmaqdt : wew
REWE, qE AT GO ARET & 1 QW
o 79T AraeT oy 5T § ) o vl
#oy ot sufwrre weafa a7 s 5
Fwe g% geufrr faare agT 8 W@
B 1 oY wyws W wgr & fr Ay
AAETE 6 W T AT

MR. SPEAKER: This is not the
proper forum for that. Everything is
going on outside the House and as
Leader you can meet her outside the
House. This is not the forum for that.

oft crrwr fgrd ol ¢ & aEw
sty At ST 1w
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SHRI K. P. UNNIERISHNAN
(Badagara): Did you permit him to
raise another point, Sir? He is mis-
using the opportunity. He said that
he would raise only one point.

MR. SPEAKER: Mr. Daga....He
is not here. Mr. Jagannathrao Joshi. ..

He iz also not here. Prof. Madhu
Dandavate.
PROF. MADHU DANDAVATE

(Rajapur): May I raise that point re-
garding announcing of the assets of
Shri Fakhruddin Ali Ahmed? If you
are pot permitting, then I will raise
something else.

MR. SPEAKER: No

SHRI ATAL BIHARI VAJPAYEE'
You are not permitting! Why? This is
an 1ssue of public importance.

MR. SPEAKER: Not at this time
when he is announcing the business of
the House.

oft wrer fagrdt wrodedt : g auTT
Ay & wlede wivw oy §
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SHR] VIKRAM MAHAJAN (Kang-
ra): Under which rule is Government
supposed to give this reply?

PROF. MADHU DANDAVATE:
Since we have to suggest issues to be
raised in the course of the coming
week, for which a statement has been
made, 1 shall suggest only one issue.
I would have liked very much a
statement today, but since it is regard-
ing the business from 19th August, I
would be satisfled if the Minister of
Parliamentary Affaire finds some time
next week to come forwarq with a
statement from the Prime Minister in
which the allegations which have
been made with necessary documen-
tation by one of the Members of Lok
Sabha, Shri S8 N. Mishra. .. (Inter-
ruptions).

MR. SPEAKER: No.

PROF. MADHU DANDAVATE:
How are you ruling this to be out of
order?

MR. SPEAKER: There is no ques-
tion of my ruling. The election is to
take place tomorrow and today you
come with this. Why this sudden
disillugionment. ..

SHRI MADHU LIMAYE: He was &
member of the Government,

MR. SPEAKER: Then it should have
been brought at that time. Why
should it be raised today only, that
too at the time when he is announeing
the Business of the House for the
next week? Whatever be your teehri-
cal and other ressons—you are all
very Jearmed and geod people—,
when slection is to take place
morrow, it is very unfair that

to-
you
raise it today. Why only today?
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PROF. MADHU DANDAVATE: 1
agree with you, Sir, that election is to
take place tomdrrow,

SHRI VIKRAM MAHAJAN: Have
you permitted him to raise this issue?

MR. SPEAKER: No.

SHR] VIKRAM MAHAJAN; Then
whatever he has said on this parti-
cular pomt should be expunged.

PROF. MADHU DANDAVATE:
Why do you want to create difficulties
on everything?

SHRI K. P. UNNIKRISHNAN: You
have repeatedly said that you have
not permitted him.

MR SPEAKER: He has some other
point which he wants to raise.

SHR] ATAL BIHARI VAJPAYEE:
Kindly go through the notice that I
sent you, Sir. The first point in that
is:

“Clarification from the hon. Fin-
ance Minister regarding the comtro-
versy in the press whether the
agsets, etc.,, of Shri Fakhruddin Al
Ahmed, MP. and ex-Food Minister,
are of the value of Rs. 6 lakhs or
Rs. 50 Jakhs.”

You did sllow me.

MR. SPEAKER: On this item, the
Business of the House for next week,
there are s0 many names which
come to me. They raise at a time so
many things. They do not come with
my permission.

PROF. MADHU DANDAVATE:
Before I raise the issue on the Busi-
ness of the House, I want to bring to
your notice....

SOME HON. MEMBERS: No,
pleage. [
PROF. MADHU DANAVATE:

When I gave the notice, ...

(Interruptions)
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[Prof. Madhu Dandavate]

How do you know what I am going
to raise? These people are deter-
mined to obstruct. They are using
their lung-power...,.

MR. SPEAKER; ] am not permitting
you on that point.

PROF. MADHU DANDAVATE: If

Before 1 raise the issue, 4 have to
point out that I hagd give®® in writ-
ing the issues that 1 wished to raise
The Lobby Assistant told me

of a Minister. You cannot take

AUGUSBT 18, 1914

“BOH. 208

vantage of this amnouncement of
business and come with a certain
thing smounting to censure. There
are other ways of putting a motion,
but not under this item.

SHRI SHYAMNANDAN MISHRA:
It may well be that the distinguished
person iy complstely free from the
charges that have been made. How-
ever, he has came out with a state-
ment this morning...

MR. SPEAKIR: You cannot come
under this

SHRI SHYAMNAMNDAN MISHRA:
Can we take up this matter after has
i elected?

MR, SPEAKER: Order please. I
will go according to the rules. This
ig an announcement. Don’t take it as
an opportunity that you can bring
anything under this.

SHRI SHYAMNANDAN MISHRA:
The House has powers now to
question him on this

SHRI H. N. MUKXRJEE (Calcutta—
North-East): You say this only when
this item is mentioned, and that is
why we feel it is discrimination
again. I do not understand this, In
Shri L. N. Mishra’s matter you could
not shop Mr. Bosu; how can you stop
Mr. Dandavate?

PROF. MADHU DANDAVATE: Be-
fore 10 O’clock 1 sent to you this
communication. I said, I seek permis-
sion to raise the following issue for
inclusion in the Buasiness of the House
when Item No. 5 is taken up. Item
No. 1, the alleged statement.. .

MR. SPEAKER: Don’t act like this.

I am not allowing you. Nothing wiil
go on record.

Shri P, M. Mebta.

PROF. MADHU DANDAVATE:
When we give formal notive, if you
feel 1 could not be yaised, we ghould
be informed beforehand. Since I am
not informed. . .
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‘MR, SPEAKER: This does not come
undey this item, how can you pFo-
ceed? Order pleass, T am not allow-
ing anything.

Sbri P. M. Mehta.

Mnylrequestyoualltophmput
your points in brief as to what you
want to say to the Minister?

¢ a7 Wrew v wafed 6 efw
A quTa: feat 7y A fear | qg WY QW
wt v frrmr s o

SHRI P. M. MEHTA (Bhavnagar):
Sir, there ure practically no raing in
Gujarat. A serious crisis has arisen.
Water levelg of reservoirs supplying
drinking water to Bhavnager have
gone too low. Bhavnagar wil go
without water within five days if it
does not rain. I have talked tele-
phonically to the Governor of Gujarat
yesterday. I appeal to the Home
Minister to issue suitable instructions
to Government of Gujarat without
delay of an hour to avold administra-
tive technicalities and arrange water
supply to Bhavnagar from Shetrunii
reservoir, It i the bounden duty of
the Government to render timely help
to the people at the time of natural
<calamity.

The President of the Bhavnagar
Municipality has met the Governor
and has gent a telegram to the Gover-
nor and also to the Home Minister, It
‘timely water supply is not arranged,
the responsibility lies with tha Gov-
ernment for not supplying water to
the people and industries of Bhav-
nagar. The hon. Home Minister s
not here. Therefore, I request you to
refey this matter to the Home Minis-
ter for immediate action.
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SHRI B. V. NAIK (Xanara): Sir, I
would like to submit through you that
the working of the public sector
undertakings js not adequate. There-
fore, 1 have suggested that as far as
the industries in the public sector are
concerned, at least the areas of diver-
gence between Government and the
public sector underfakings should be
brought under discussion here. As far
as public sectors are concerned. I
humbly submit that there is consider
able amount of resistance or pres-
sures from the managerial

groups
themselves. I would submit that
during this session itself, time

should be found out to discuss
the ndustrial . concessions that
have been given to the private sectors
{n this country which remain, by ené
large, unexplored whether it concern
the Centre or the State Governments
of thig couniry. At least thia discus-
sion should be included in this session.

ot wiewe faw (vee) ¢
gerw wew, & dadw e Wl
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SHRI SAMAR GUHA (Contal): Sir,
I want o draw your attention and
through you the attention of the

Minister for Parliamentary Affairs to
the reports that the Comptroller and

Auditor al hay sykanitted a
report on Hs. 250 crore Crash Agripul-
tural Progravame to the President. T
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is also alleged that reports contain
serious scandalz and squendering
away of money. Is it because of the
fact that as the former Minister of
Agriculture is involved in that crash
programme, the report hag neither
been published nor placed on the
Table of the House? This matter has
been kept secret for many months. I
want to know from the Govermment
whether they are going to submit the
report on Rs. 250 crore Crash Agricul-
tural Programme which involved scan-
daloug affairs ang also whether it will
be placed ori the Tsable of the House
in the next week?

I want to draw your attention to
another matter. Bir, during the call-
ing attention motion on 26th July, the
Government said that they have
asked the report from the West Ben-
gal Government about atrocities on
the Adivasis of Jhargram. One
Central Minister hag seen the Chief
Minister of West Bengal. It is now
more than 22 days and they have not
submitted the report. I had written
to you about it on the 6th August.

{Interruptions).

MR. SPEAKER: Let the professor
kindly sit down.

SHRI SAMAR GUHA: What about
the point that I have raised? I am
not asking for any additional point
to be raised. But on the 6th I had
written to you that the Goyernment
had made g statement in connection
with the call attention notice on the
26th of last month...

MR, SPEAKER: My attention has
already been drawn to it. Now, will
he kimtly sit down?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): As usual, cerlain sug-
gestions have been made. Whatever
is gerthane to the business of next
week or the woek theromfter and
whatever you have not ruled out as
unfair wil] be conveyed by me to the
Ministery: chmcermed. &
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BUSINESS ADVISORY COMMITTEE
Forry.SrxTe RepoRT

THE MINI?TER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

“That this House do agree with
the Forty-Sixth Report of the Busi-
ness Advigory Comwmittee presented
to the House on the 14th August,
1974”

MR. SPEAKER: The question is:

“That this House do sagree with
the Forty-sixth Report of the Busi-
nesg Advieory Committee presented
to the House on the 14th August,
1974

The motion was adopted,

18.36} hrs.

SUPPLEMENTARY DEMARDS FOR
GRANTS (PONDICHERRY), 1874-75

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to present a
statement ghowing Supplementary
Demands for Grants in respect of the
Union territory of Pondicherry for the
year 187475,

SRAVANA 25,
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Res. on Dividends) Bill

13.37 hrs.

COMPANIES (TEMPORARY RES-
TRICTIONS ON DIVIDENDS) BILL*

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
1 beg to move for leave to introduce
a Bill to provide, in the interests of
national economic development, for
temporary restrictions on the power
of certain compenies to declare divi-
dends out of profiis and for matters
connected therewith or incidental
thereto.

13.37% hrs.
(Mr. DepuTy SPEAKER in the Chair).

MR. DEPUTY-SPEAKER: Motion
moved:

“That leave be granted to intro-
duce a Bill {g provide, in the inte-
rests of nations] economic develop-
ment, for temporary restrictions on
the power of certain companies to
declare dividends out of profits and
for matters connected therewith or
incidental th A

SHRI SEZHIYAN (Kumbakonam):
On a point of order....

MR. DEPUTY-SPEAKER: 1 find
that his name is s&lready there for
opposing the introduction,

SHRI SEZHIVAN:; I have made two
requests, one to raise points of order
and the other to oppose the Bill on
grounds of oconstitutionality.

The point of order that I wani to
raise is regarding a basic procedural
aspect. Regarding the present Bill,
namely the Companies (Temporary
Restrictions on Dividends) Bill, the
ordinances have been issued on the
6th July, 1974 and the 15th July, 1574,
and the Bill has been dated 8th
August, 1974, We bave been present-
ed with a corrigendum on the 1d4th

*Rublished in Gamstte of Indla Extraordinary, Part TI, Seftion 2, dated

16-8-74.
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on Dividends) Bill Res. on Dividewf¥ Bill
1Shri Sezhiyan] corrigenda, items 2 and 3, The

August, 1874, I want to invite your
-attention and that of the House to the
fact that therp are three items given
in the corrigendum. A corrigendum
can be to correct a gmall mistake. But
under the guise of a corrigendum, they
cannpt try to introduce a substantial
amendment,

.Item No. 2 in the corrigendum says:

‘“Page 4, line 31, after ‘Committee’
ingert ‘ by a Company and it is
proved that the offence has been
committed'.”

The third item is:

“Page 4, line 38, after ‘Act’ insert
~other than the power conferred by
section 12.”

If you see the original ordinance, you
will find that the words sought to be
introduced now or inserted now by
the corrigendum  dated the 14th
August, 1974 have not been contem-
plated either in the ordinance oy in
the Bil] that has been dated the 9th
August, Therefore, mny first plea is
that in the name of corrigendum,
‘Government are not entitled to bring
forward amendments of a substantial
nature.

They can bring in an amendment in

a regular way. By way of corrigenda,
small mistakes can be corrected. For
example in No. 1, they say in page 4,
line 7 for ‘or a Mutual’ say ‘or Mutual’.

I can accept this one. But they can-

not try to push in regular amendments

by way of corrigenda. This is a very

obnoxioug and surreptitious way of

introducing amendments of g substan-

tial nature in the guise of corrigenda.

When the next Bill ig taken up, I will

quote more number of instances.

Therefore, I seek your firm ruling on
this one, how an amendment of a

substantial nature could be moved in

the puise of corrigenda. They have

tried to do this. Therefore, when the

Bill is sought to be introduced, it
should be introduced without the

Houge will not accept them, should
not accept them, as corrigenda. The
hon. Minister has tried to introduce
them as amendments, The House can
congider them when the Bill is taken
into consideration; but they should
not be introduced through a corri-
genda at this stage,

Then I come to my second point.

MR. DEPUTY-SPEAKER; It relates
to the same?

SHRI SEZHIYAN: The same Bill
but of a different nature. It has been
stated in the Financial Memorandum:

“But in the administration of the
provisions of the Act, which will be
done by the Department of Company
Affairs, some additional gtaff will be
needed and such additional staft is
likely to entail a recurring expendi-
ture of Rs. 127,400 per annum,
provision for which will be wmade
in the budget of the Department of
Company Affairs”.

1 finqg that the Bill is deemed to have
been implemented on the appointed
day, that js, 6th July, 1974. That
means, the scheme has been imple-
mented from 6th July, 1974. More
than a month and half has elapsed.
If they have implemented the scheme,
some expenditure should have been
incurred by Government. Under
what head has it been incurred, be-
cause ags per the Constitution, art.
115(1)(a), they cannot incur expendi-
ture on g new scheme without sanc-
tion of Parliament. The article says:

“The President ghall if the amount
authorised by any law made in
accordance with the provisions of
art. 114 to be expended for u parti-
cular service for the current finan-
cial year is found to be insufficient
for the purposes of that year or
when a need has arisen during the
current financlal year for supple-
mentary or additional expenditure



217 Companies (Tem. SRAVANA 25, 1896 (SAKA)

Res. on Dividends} Bill

upon some new gervice contem-
plated in the annual financial state-
ment for that year....”.

This scheme was not contemplated im
the annual fihancial statement, There-
fore, it is a new scheme for imple-
menting which no expenditure can be
incurred unless you take the grant of
Parliament. Without that, money
spent on a new scheme will not be
accounted for.

Here I would also invite attention
to the PAC's 3%th Report of 1964
(Third Lok Sabha) wherein  their
opinion was sought. They made a
reference to the Attorney General
who expressed the opinion that no-
where under the Constitution can
amount spent on a new scheme be
sanctioned ex post facto, This is a
mew scheme and some expenditure
should have been incurred from 6
July till date. I want to know under
what head or sanction it hag been
incurred. 1If they contend that no
amount has been spent till date, that
means, the scheme has not been
implemented. That means the Ordi-
nance need not have been promulgat-
ed on 6th July.

Therefore, my point is very cate-
gorical, If the scheme has been
implemented from 6 July as a result
of the Ordinance, for the urgency of
which they have been pleading, then
under what head has the expenditure
on the new scheme has been incurred
without the pre-sanction of Parlia-
ment?

Any amount spent on a new acheme
without parliamentary ganction is
illegal. I want a ruling from the
Chair on these two points before
tukeupﬂ:ereguhtmouon and oppose

the introduction of the Bill by
Finance Minister.

SHRI SOMNATH CHATTERJEE
(Burdwan): We do not find any
endordement with regard to compli-
ance with article 117.

1

L
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MR. DEPUTY-SPEAKER: I am:
hearing his point of order; if you have
comments on that point of order, you
may place them before the House.

SHRI SOMNATH CHATTERJEE:
Under the guise of introducing a
correction by way of g corrigenda,
considerable changes are being made
in the body of the Bill. It cannot be
done. Provisions with regard to
amendments have to be followed.
Presidential sanction has not been
taken under article 117(1), The
financial memorandum says: provisions
for ‘meeting recurring expenditure will
be made in the budget. Iz it to be
made in the future when it is already
met out of the sanctioned amount of
the Department of Company Affairs?
We must know under which head of
the Company Affairs Department this
money had beep spent. They will
have to bring demands for supplemen-
tary grants or additional grants for
meeting this expenditure,

SHRI SHYAMNANDAN MISHRA
(Begusarai); On the first point raised
by the hon. Member Mr. Sezhiyan, I
agree with the hon. Member Shri
Somnath Chatterjee that if an smend-
ment had to be introduced in the Bill,
it could be done only by the promul-
gation of an Ordinance by the Presi-
dent. mem-iginalnﬂlwumom
nance; any amendment to that Or
nance could be introduced only
the promulgation of another Ordina-
nce by the President. It could not
be done in the way the Government
seeks to do.
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SHRI YESHWANTRAO CHAVAN:
Two issues have been raised. One is
procedural, about the corrigendum
and the other 1s about the financial
statement. Rule 71(1) says:

“Whenever a Bill secking to
replace an Ordinance with or
without modification is introduced.”

So, we can certainly introduce a Bill
with or without modification. New
the question is whether we can intro-
duce eorrigends, I think this is the
practice of this House that before 2
Bill jy introduced, certainly corrigenda
blvebnnmm&nhavebeen

accepied by the Homse, Only after
the imtroduction of the Blll nothing
can be introduced by way of corri-
gends and only amendments can be
introdmeed, So, what we have done
is completely consistent with the
eachice of the House. There i
nothing procedurslly wrong.
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, Secondly, 1t has been said that addi-
tional expenditure will be incurred if
additiona] staff i3 to be appointed.
Naturally when we, will have to spend
on additional staff, we will have to
come to the House. So far my infor-
mation is, we have not met any expen-
diture, and even if expenditure has to
be met, it can certainly be met by
withdrawals from the contingency
fund,

SHRI SEZHIYAN: Has it been met
by withdrawals from contingency
fund?

SHRI YESHWANTRAO CHAVAN:
So far we have not done it.

~“SHRT SEZHIVAN: They must have
spent something, may be Rs. 100 or
200 or whatever it is, for the last 11
months, and this is a new service.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Corrigenda and addenda
are not synonymous térms, This is
what the Finance Minister should
know.

MR. DEPUTY.SPEAKER: With
regard to the corrigenda, I have as-
certained from the Secretariat that
the mistake occurred at the stage of
printing and all these corrections
which have been incorporated are
there in the Bill sent by the ministry.

SHR] ATAL BIHAR] VAJPAYEE:
Is the Secretariat so0 inefficient?

MR, DEPUTY-SPEAKER: These
things have come too suddenly and I
was totally unprepared, before I came
to the Chalr. But here in my hund is
the Ministry's copy of the BRBill, the
Bill ag sent by the Ministry to our
Secretariut for printing, where these
corrections are there.

SHR? SOMNATH CHATTERJEE:
Are they in manuscript?

MR DEMNY-APRAXER: They wre
hhw of. the Bill.... (Interrup-
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office. I have tald you that 1 was
totally unprepared for this until I
came to the Chair. ‘I have not been
able to satisfy even mysdlf as to what
the position is and from what hur-
riedly an officer was telling me, 1 was

under that impression. I would like
to know the position.
SHR] SEZHIYAN: I am quoting

from page 474, Kaul and Shakdher:

“Two authenticated proof copies
of a Bill, except in the case of a
secret Bill, are received from the
Ministry of Law about a week be~
fore the day on which the Bill is
proposed to be introduced in Lok
Sabha,”

It is being proposed to be introduced
on the 16th. That means, before the
9th August two authenticated proof
copies should have been received by
the Lok Sebha. This corrigenda re-
lates to the 14th August. Therefore,
on the 9th August these proof copies
could not have contained the cor-
rigenda,

SHRI SOMNATH CHATTERJEE:
How could it be done without an
amendment?

MR, DEPUTY-SPEAKER: Now the
position, as I could ascertain from our
officers, is this. The Law Ministry
sent a printed copy of the Bill,

SHRI SHYAMNANDAN MISHRA:
How many days before?

MR. DEPUTY-SPEAKER: I do not
know, Soon after we got it from the
Law Ministry, we distributed it to the
‘members. That was done well in
time, sccording to the rules. I was
told that it was done immediately, on
the same day.

SHRI ATAL BIHARI VAJPAYEE:
Which day?
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dis-
tributed, and they wanteq certain eor-
rections to be added, to be made, and
those corrections are those which Shri
Sezhiyan has pointed out,

SHRI ATAL BIHARI VAJPAYEE:
These are amendments; these are not
corrections,

MR. DEPUTY-SPEAKER: Well,
they say they are corrections.

SHRI ATAL BIHARI VAJPAYEE:
It is for you to decide. Can they move
amendments at that stage?

14.09 hrs,

MR, DEPUTY-SPEAKER: There is
no question of amendment at that
stage.

Now, the position is that the whole
Bill together with the corrections is
before the House. Here is a point on
which, of course, I would like to have
some elucidation from the Minister,
A correction is to make the meaning
clearer without changing the mean-
ing, That will be a correction. The
meaning being the same, in order to
meke the position clearer than what it
is, you make g correction. But if by
this porrection, something more is
added, then I do not know what the
position js. I have not gone into these
corrections with the idea of finding
out whether anything is added or it is
only to make the position clearer that
the corrections are made. I think, that
is where the Minister can help me.

ot vy fovd : T o g fedae
wfrg 9% &1 f¥=r i)

MR. DEPUTY-SPEAKER:
es the rules sre concerned,
very clear that the Bill need not
just an exact reproduction of thy Ordi-
nance. The Bill can make modificy.
tions; the Bill ean make changes,
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Now, what the Members worry
sbout ig, whether these corrections
have made any fundamental change in
the meaning. To me, this appears to
be academic. Even it they want to
make some changes, they have come
before the House with all these
changes in time. I do not see how it
will stand in the way of the Bill being
introduced.

SHRI ATAL BIHARI VAJPAYEE:
This cannot be taken as a correction.
If they want {0 move an amendment,
they are free to do so. But in the
name of correction, they cannot be
allowed to meake amendments to the
Bin,

MR. DEPUTY-SPEAKER:
are not amendments.

These

SHRI ATAL BIHARI VAJPAYEE
They seek to make substantial changes
in the BiIL

SHRI H. N, MUKERJEE: Sir, you
yourself have made a distinction bet-
ween corrigenda and addenda, that
is to say, purely grammaticsl correc-
tions—verbalt corrections, and sub-
stantial additions which will be ruled
out according to your earlier formula-
tion....

MR, DEPUTY-SPEAKER: I did not
€ that far. 1 male a “distinction
betwesn corrigende and addende.
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SHRI H, N, MUKERJEE: My ear-
lier understanding was that you did
susceed in making a differentiation
between the two concepts. Now, if
you are agreeable to permitting ad-
denda in addition to corrigenda, you
can tell us. But addenda, additions
of any substantial nature cannot be
permitted since it is not permitted to
private Members who are put to all
kinds of trouble, balloting, this and
that. If private Members are preclu-
ded from adding to their Bills, why
allow it to Government to add what-
ever they want to their Bills?

MR. DEPUTY-SPEAKER: I think,
the position is very clear.

SHRI SHYAMNANDAN MISHRA:
The first thing that you have to con-
sider is this. Whethepy as the hon’ble
members had contended earlier,
under the guise of a corrigenda, an
amendment could be introduced?

The Hon’ble Member Prof. Muker-
jee hass introduced another concept
which is probably synomymous with
amendment. He speaks of |addenda’.
But ‘addendurm’ and ‘amendment’,
could be the same thing, I am not
quite clear in my mind. However,
1 am quite clear in my mind as to
what constitutes an amendment. So,
my point is whether any deception
could be perpetrated on the House
under the guise of  corrigendum
when the house knows that it is a cor-
rigendum but an amendment. It is a
kind of deception which Is perpetrated
on the House; maybe,, not wilfully, in-
wittingly, but that is something else.

My second point is with regard to
modification. Here we want g Clear
ruling from the Chair whether there
could be g modification of the Ordin-
ance to any extent. I place it before
you for your very close consideration.
Take for example, an Ordinance
which seeks to impose a tax of the
order of 50 per cent and the
tax Thas already been in
opergtion. Can the Government, in
the modification, raise it from 50 to 75

1723 I8~
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per cent? Would the Government be
competens to introduce that modifica-
tion? There must be a limit to the
modification. It requireg a clear rul-
ing from the Chair whether the modi-
fication can be of any magnitude or
it had to be limited only to certain
peripheral things. That is the
basic thing.  Therefole, we ¢annot
accept the argument that Govern-
ment is competent to introduce any
modification of any nature or extent.
I repeat, this requires a clear ruling
from the Chair.
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MR. DEPUTY-SPEAKER: I am not
taking it lightly.

SHRI SOMNATH CHATTERJEE
(Burdwan): It is very clear. It seems
to be a subsequent thought by the
Government because the ordinance
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hag been copi¢d in the Original Bill.
The first Bill that was first submitted
snd circulated is almost a verbatim
copy of the ordinance and this is
obviously & subsequent thought on the
part of the Government and they
wanted to introduce changes in the
ordinance,

Now, after having submitted the
Bill, s it the duty or ig it not the
duty of the Secretariat to circulate the
Bill as was submitted? As a private
Member, 1f I submit a Bill, can I have
the right in the garb of corrigenda to
send in new provisiong in the Bill
even before its introduction? If, as a
private Member, I have not got that
power, I would like to know from you
as a ruling whether the Government
can in the name of corrigenda add to
provisiong which they could have done
by way of amendments after the Bill
is introduced, with the Presidential
sanction,

SHRI SEZHIYAN: I want to make a
submission because in the next Bill
akio I have noted 13 corrigenda and I
do not want to take the time of the
House then...

SHRI MADHU LIMAYE: We will
have sufficient time. I also want to
rajse some more points,

SHRI SEZHIYAN: I have quoted
Kaul and Shakdher that two authenti-
cated true copieg should be given to
the Lok Sabha Secretariat a week
earlier. Today is 16th. That means
on the 9th they should have given.
The Bill iz dated the 8th and signed
by the Finance Minister. Therefore,
1 presume that the Bill was prepared
on the 9th and he has gigned it and
gent it on the same day. But the
corrigenda is dated the 14th. That
means that it has not been received
by the Lok Sabha Secretariat within
the ons week that has been mentioned
there. They have sald very clearly
that seven days should have been there
for introduction of g Bill and two
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authentichted proof copies should
have been gent %o the Lok Babha
Secrétarint. On the 9th August, I
understand, it could have come to the
Lok Sabha Secretariat. That is within
the time prescribed. On the 14th
August how roulq it have come? That
means that it hag not come within the
time. As you yourself will see, the
period hag not been observed. That
itself shows that it has not c¢ome
under our purview.....

SHRI SOMNATH CHATTERJEE:
The Government should not be per-
mitted to adopt ad hoc procedures.

SHR! SEZHIVYAN: Therefore, this
is a procedural one. Now, if under
the guise of corrigenda they push 1n
amendments, will 1t not violate the
regular procerure laid down for an
amendment? One week’s notice has
not been there. Two authenticated
copies giving one week’s natice could
not have been there because the Bill
is dated the 9th August and the corri-
gendg is dated 14th August. We are
now on the 16th I concede that the
Bill could have corme one week earlier,
that is, on the gth. I do not think
without the signature it could have
come. But the corrigemda could not
have come to the Lok Sabha Secre-
tariat within the one weeks, time
Therefore, I strongly urge on you to
give a clear ruling. If you want to
take time, you canh have the time. But
if we go on with this, it will be setting
a bad precedent because under the
guise of corrigenda they can entirely
change the shape of a Bill.

MR. DEPUTY-SPEAKER: Theie
is no need of further argument, First
of all, let me give you the faetg a< T
now have from the Secretarist.

The printed coples of the Bill wer”
received by our Secretariat at 2 am
~on the 13th ....

SHRI SOMNATH CHATERJFE
2 am?
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MR. DEPUTY-SPEAKER: Ves, 2
am. in the morning. You see how
much oyr Secretariat works.

SHIRI ATAL BIHARI VAJPAYEE:
Why not the Finance Ministry?

MR, DEPUTY-SPEAKER. They also
work very hard.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
‘We also work till late in the night.

SHRI SEZHIYAN: What about one
week's notice? If it wag received on
the 13th, it could not be introduced
before the 20th.

MR. DEPUTY-SPEAKER:; 1
giving the facts.

am

The printed copies were received
from the Law Ministry on the 13th
at 2 am. The same night they were
circulated and 'members got the copies
in the morning.

Now, on the 13th again at 8 p.m.,
that is, on the evening of the 13th
we got the corrections from the ..

SHRI ATAYL. BIHAR]I VAJPAYEE:
Adaitions.

MR. DEPUUTY-SPEAKER .What-
ever it is, from the Ministry at about
8 pm, and these corrections were
circulated to the members on the next
morning, that is, on the 14th, which
you all got.

These are the facts. There cannot
be any dispute about the facts.

SHRI SEZHIYAN: You say about
printed copies, I want to know when
the two authenticated proof copies
were Treceived by the Lok Sabha
Secretariat, ag mentioneq here,

MR DEPUTY-SPEAKER: These
are all printed copies.

SHRI SEZHIYAN: Prior to that,
two authenticated proof copies should
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have been received by the Lok Sabha
Secretariat a week earlier,

MR. DEPUTY-SPEAKER: I do not
know when the proof copies came.
These are the printed Bills, These
corrections were also endorsed by the
Ministry on these printeqd Bills. En-
dorsements of the corrections are
there. Thase are the facts as they are.

SHRI SOMNATH CHATTERJEE:
Now, in their corrigendum...

MR. DEPUTY-SPEAKER;
are checking the facts.

They

Now, it was on the 14th that our
Secretariat got the copies of the
printed Balls, at 2 am. Then, they
were citculated that very same morn-
1ng, on the 14th, to the Members, Now,
on l4th evening, at 8 p.m. they got
the copies of this Bill with corrections.
On that very night the papers were
circulated to the Members and they
got them on the 15th morning.

SHRI SEZHIYAN: That jtself is
wrong. Two days of clear notice
should have been given for circulation
of the Bill. From your statement two
days’ motice ig not given. The Bill
cannot be taken up.

MR. DEPUTY-SPEAKER: Members
are very alert. I know that. I myself
benefit a lot because it is wit against
wit and all that. .

SHRI MADHU LIMAYE: But Gov-
ernment does not seem to benefit...
i 2 e fael g Tihr @Y v, &
it #ffee fegg 7t w77 1 TR OX
#1€ srgv 7E AT &

SHRI ATAL BIHARI VAJPAYEE:
How ig it that when the Finance
Minister gigned on the 9th, this was
received on the 14th?
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MR. DEPUTY-SPEAKER: It has to
come from the Law Ministry. It hes
to go through the procedure, It has
to be vetted by the Law Ministry, etc.
Before I go on let me say this...
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SHRI SEZHIYAN: Two days' no-
tice is not there.

MR. DEPUTY-SPEAKER: Don't
be in a hurry. I will come to that.
In the first place let me say this:
Despite the fact that they were all
very much harassed by various kinds
of things...

SHRI ATAL BIHARI VAJPAYEE:
By whom?

MR. DEPUTY-SPEAKER: By peo-
ple and work. We work under high
pressure; I work under high pressure;
they all work under high pressure,
yet perhaps things could have been
done more efficiently, more quickly
and all this confusion could have been
avoideq if we had done it in time;
certain shortcomings could have been
avoided, But with regard to Bill itself
I would like to refer Members to the
rules. I will read them again for you.
Rule 71 says this very cleatly. I will
base everything on this. This is what
it says:

“Whenever a Bill seeking to re-
place an Ordinance with or
without modification...”

That means, the Bill can modify the
Ordinance. ..

SHR! SHYAMNANDAN MISHRA:
But, to what extent?

MR. DEPUYT-SPEAKER:: That is &
big question. The rule only says that
the Bill can 'modify the Ordinance.
To what extent—that is another ques~
tion, which I cannot go into now.

# . .with or without modification
is introduced in the House, there shall
be placed before the House along

*
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with the Bill a statemént explain-
ing the circumstences which had
necessitated immediste legislation
by Ordinance.”

The Bill was circulated well in time,
that is, two days before this was in.
troduced. I am talking about the Bill
itself. It was circulated on the 1l4th
morning. Now, you have pointed out
to me certain observations made by
Kaul and Shakdher. I cannot go in-
to them now, but whatever they are,
whatever is said there, cannot over~
ride what is said in the Rules and in
the Directions of the Speaker. The Di~
rections of the Speaker are very clear.
He gave notice on the 7th about this.
The rule says, the Bill should be cir-
culated two days in advance before
it is introduced. Here the only snag
ig this. The concept of amendment
in this House is very well-known and
well-established. When a Bill is taken
up for consideration, you give due
notice of an amendment; that is con-
sidered by the House and if the House
accepts it then it is amended, and
therefore there is no question of
amendment here,

The only thing here ig that the
Government has chosen to correct it-
self and gent that correction to us and
the Bill, as corrected by the Govern-
ment, is now before all of us. We
should take it that way.

The point that Shri Sezhiyan has
raised is a very technical point, that
these corrigenda also should be cir-
culated to us two days in advance,
which we have not been able to do
because, from the facts, they were
cireulated on the 15th, and so, we
have not been able to do that. That
is a different question whether cor-
rigenda should also be circulated two
dnylinadvanceortheymbeat
a shorter notice. I do not know whe-
ther we are very clear about. it. The
House has not made it clear: the Spea-
ker has pot given any direction; there
are no rules on that, Now, in view of
all this and this being a very technl~
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«al point, we should not go very much
by technicality, There should not be
any objection to the Bill being intro-
duced. This point of order I cannot
uphold.

Now, with regard to the second
point of order about expenditure, 1
think the Finance Minister has made
it clear. He said that there has not
been any expenditure on this. That
is what he hag said and, even if there
has been an expediture, there jg pro-
vigion for withdrawing some gmount
from the Contingency Fund. That is
what he gaid, I think that the Spea-
ker hag already given a ruling the
wther day in connection with Finance
{No. 2) Bill that during the session
qtself the Government should come
forward with supplementary demands
and all that sort of thing. I hope
they will incorporate all these things
there if necessary. That should be
enough,

SHRI SEZHIYAN: There are two
points. On the basic issue I am fight-
ing out in a court, In this case, when
+here ig a new scheme no amount can
be withdrawn from another item
which has been voted Even though
the amount is available under some
other head, it cannot be taken to be
spent under the new scheme. The se-
cond thing is this. I have got the
opinion of the Attorney (General him-
self in the yéar 1964, with the help
of the Public Accounts Committee,
wherein he st¥s!

‘A post sanction for a new sche-
me is not admissible under the Con-
stitution. No amount of resolution
or waction by the House to a post
sanction will help solve the situa-
tion',

He suggested that the Constitution it-
self should be amended to go through
that thing, If some amount has been
apent, he should convince the House
for the amount already taken from
the Contingency Fund without touch-
ing the existing amount allotted. You
please make sure before giving your
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ruling, Let him furnish you with par-
ticulars of the ameunt spent for the
new scheme or the amounts that they
have withdrawn from the Consolidated
Fund. Let him give full particulars
about the withdrawals from the con-
sohidateqd fund. Otherwise it may
become illegal and unconstitutional.
No amount of post sanction wil] help.
In the case of a new scheme, I do not
want to take the time of the House,
you can go into the 39th Report of the
PAC. as also the opinion given by
the Attorney General, Shri Daphtary
on 17-2-1984, On that point, I would
implore you to postpone the ruling.
Let him give the full particulars of the
amounts that have been withdrawn
from the contingency fund. It the
amounts have been withdrawn and
spent, that means there is another
situation. So, you should give a clear
ruling for the future of Parliament.

MR, DEPUTY-SPEAKER: Well, the
lIimited question now is whether the
Bill cap be introduceq or not. That
15 the only guestion, As I said, just
now the Minister has said that no
additional expenditure on this has
been incurred. Also, he has put a
hypothetical situation that even, if
necessary, there is a contingency fund
of India from which it can be drawn.
1 think that this contingency fund
is just for these particular purposes.
Otherwise, what 18 the contingency
fund for?

SHR] SEZHIYAN: I want to know
whether he has done that.

MR. DEPUTY-SPEAKER: Well, he
has made a statement.

SHRI ATAL BIHARI VAJPAYER:
But, he hag qualified it by saying that
‘as far as I know’,

MR. DEPUTY-SPEAKER: He may
not have the ready figures

SHRI SEZHIVAN: Let him come
later, The House ig entitled to know
it.
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SHRI YESHWANTRAO CHAVAN:
This is a very simple point. Unne-
cesserily, with the great wisdom that
the hon. Member has got, he has tried
to make it more complicated.

Sir, the question is this. The finan-
cial statement says that the additiona)
expenditure will be requireq for ad-
ditional staff. No additional staff has
so far been appointed. So, there was
no question of making any expendi-
ture either through supplementary
demands or contingency fund. But I
mentjoned contingency fund in the
sense that suppose if it were neces-
sary to make the expenditure now, I
will make use of the contingemey fund.

MR. DEPUTY-SPEAKER: It is
very clear now The question is....

ot wy fonrl : 32, garerw
qga, welt A weE 2o 9 gl §
wfr At A agg A T & ww
WU SH 72 & waia Ay 08

g

oft wzwr fagr®t wroedalt : st Ay
@ATErE TH WTET 9K g A gl &
WA €1 72 % gk off Afew
fed gu § )

ey wgvew, & yw fadws &
fade we & ol wer gwr g1 W
fadter & wrER Towr: a7 § ) TE-
R A dew ¥ A X X ww @
for g wwriRm & AITO UST FQR WY
adwr wafasar §, qudly dreasr
¥ qerudl ¥ ¥ T amar o e
ot wearw s A€ fear war B,
afer weardel ® o 'Gwr 3w & aey
w § | werw QAT ¥ A wr @
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WY o Wt o el ot ok & ey
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e M ¥ fade @R g
W UG Afaw werRw Wt e,
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¥ 3G W ¥ wqr A0 p—

“If any difficulty arises in giving
effect to the provisions of thig Act,
the Central Government .may, by
order, not inconsistent with the pro-
visions of this Act, remove the diffi-
culty.”

W AT BT T BT Wl § 7
W o weafs wfeamal T faer
Wt e v g E ...

off TareRvoe g @ areafinn 7
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“If any difficulty arises in giving
effect to the provisions....”
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fasgerge wx @ & fopy sfseereny 3y



237 Companies (Tem. SRAVANA 25, 1896 (SAKA)

sies. on Dividends) Bill

TR oME g ! W § T
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SHRI SEZHIYAN: I am opposing
the introduction of this Bill on the
basis of its unconstitutiona] nature.

It hag beep said that in the interests
of national economic development,
some temporary restrictions on the
power of certain companies to dec-
lare dividends have to be imposed,
and this has been sought to be im-
plemented by the ordinance and now
by this Bill.

Clauge 3 defines the categories of
companies to which this measure
will apply. There, significantly—I
do not want to go through the entire
thing-if you take the definition of
companies given in the Companies
Act ang the Income-tax Act and the
definition given in this Bill, you will
find that they seek to omit the fol-
lowing categories, namely companies
in which public are not substantially
interested, If you take all the limi-
ted companies, they have bee, divi-
ded into public and private compa-
nies. The public companies have
again been divideg into two
categories, those in which the pub-
lice are gubstantially interested and
those in which public are not subs-
tantially interested. Clause 3 (a)
says:

“g company in which the public
are substantially interested, as de-
fineg in clause (18) of section 2 of
the Income-tax Act, 1961".

Companies (Temp.238
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This measure will apply to such
companies. This means that com-
penies in which the public are not
substantially interested are excluded;
private companieg are excluded and
foreigy, companies which do not dis-
tribute dividends in India are alsa
excluded.

But, if you take the otlier provi-
siong of the Bill you will see that it
is not as if only temporary restiic~
tions are sought to be made op divi-
dends. Clause 7 says:

“For a period of two years from
the appointed day, no company to
which this Act applies shall, ex-
cept with the previous approval
of the Centraj Government, by
general or special order,—

(a) make any distributiop out
of its assets;

(b) assume, whether condition~
ally or otherwise, any obli-
gation to make distribution
out of its assets:

(c) grant any loan to any share-
holder of the company;”.

Therefore, those companies which
come within the purview of this
measure will be prevented from mak-
ing any distribution out of their as-
sets, accepting obligations on behalf
of somebody else angq also granting
any loan to any shareholder. There~
fore, my point is that there is a dis~
crimination which has been shown.
A foreig, company which declares
dividends in India will come under
this measure, but a foreign company
which does not declare dividends in
India cap give any amount of 1oa'n
to any shareholder whereas a si.l_-rq-
lay company which declares divi-
dends in India cannot do so. So the
Bill has been heavily loaded in tavc_aur
of an Indian shareholder of a fore_lgn
company which does not declare d1.v1-
dend in India, as compared to an Indian
shareholder who has got some ghares
in a company which the public are
substantially interested.
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Therefore, making the basic as~
sumption that the companies included
in the calssification shouly all belong
%o a group having intelligent differ-
entia and there must be a rational
nexus between the group ang the
objectives of the legislation, mamely
nationa] development, I submit that
the companjes should have been
treated on 5 par. But we find that
the shareholder of an Indian company
in which the public are substantiaily
interestey will be discriminated
against as compareg to an Indian
shareholder of another company
which does not declare dividends in
India,

Op the basis of this, article 14 of
the Constitution is attractey and
this Bill becomes unconstitutional.
‘Therefore, this House should not give
leave for the introduction of this Bill
and should not consider this Bill.

oY wy formd - SIveaw wERY, W
far & N sifw R E sek wgr

“.. .and promote
economy.”,

saving in the

R T w7 & wartw § & fadef
Foqfadt o oY federe areT s
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? 7 o 9 F=w T wa wew § ay
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wYE o Sy fear s ) s fedy
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A & fir ot el wacdiese &) SR
wTY faviy ghaad €, Sabr falef g
AR TR, N wwF
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‘For g period of two years from
the appointed day, no cempany to
which this Act applies shall, except
with the previous approval of the
Central Government anq subject
to such conditiong and limitations

as may be specified by that Gov-
ernment...”.
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¥ awer 3 site g fdas s & wE
qaar § o ow fr FNTee A
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Ty &1
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SHRI SHYAMNANDAN MISHRA:
Certain elements of discrimination
have been pointed out by my hon.
friend, Shri Sezhiyan. I have
also my misgivings whether this
legislation would not be :onsidered
to be a discriminatory legislation

and on that account whether it would
stand Judicial scrutiny.

I would like to bring to your notice
one concrete instance . The total
number of companies in the
country is 34,878. Out of these, 6,846
are public companies and 28,032
private limited companies. This
legislation is restricted td™ 6.848.
Amongst them also, this applies only
to those public companies in which
the public are substantially interested.
Their number therefore, might be still
less, hat is of the order of 3,000 or so.

Companies (Temp.
Res. on Dwidends) Bill

So out of 34,000 companies, only 3,000
companieg are going to come within
the ambit of this legislation. Hence the
gross discrimination that has been
brought in his highlighted. This is
a point I would like you to consider
in the context of the issue of constitu-
tionality of thig measure.

SHRI YESHWANTRAO CHAVAN:
Two or three point have been raised
and I will try to deal with them very
briefly. One is about the constitu-
tional aspect of the Bill. I do not
accept the contention that it is dis-
criminatory. According to my advice,
constitutional advice, and also my
understanding of the Constitution, 1
am confident in making the state-
ment that there is no discirimination
in this matter. The point raiseq by
Shri Madhu Limaye in this context
is: how is it that we are allowing
foreigp, companies to get completely
out of the operation of this particular
Bill? 1 can understang the political
content of his argument, Constitu-
tionally we cannot operate; it
means outside the country to be con-
trolled here. It stands to coramon-
sense that it cannot be done.

SHRI MADHU LIMAYE: Profits
originate in this country; you ¢an con-
trol them here.

SHRI YESHWANTRAO CHAVAN:
That declaration is not made in India;
that is the basic point.

SHRI MADHU LIMAYE: Foreign
companies incorporated in India.

SHRI YESHWANTRAO CHAVAN:
Those who are declaring their divi-
dends in this country have been
brought under this operation.

SHRI SEZHIYAN: What gbout the
notes?

SHRI YESHANTRAO CHAVAN:
That is a separate matter. We have
defined what companies are involved.
The second point raised was whether
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the Houge can go intg the constitu-
tionality of thig matter. I personally
feel that we can take a view. The
hon. Member is fond of that; he is

free to do that.
SHRI SHYAMNANDAN MISHRA:

So far as the domestic companies
are concerned, out of 34,000
companies you are taking care

of only 6,000. Even among the 8,000
you are probably going to take only
3,000 and odd. You are thus discri-
minating.

SHRI YESHWANTRAO CHAVAN:
It is not the number of companies
that matters; it is the type of compa-
nies that matters. You are talking
about it from the point of view of the
Constitution. We have wmentioned
specific categories of companies and
I do not think there is any ground for
discrimination. The other point is
about delegated powers. Whatever
delegations have been made have been
clearly indicated in the sgtatement;

SHRI MADHU LIMAYE: What
about clause 67

SHR] YESHWANTRAO CHAVAN:
According to me it is not delegation
and 30 we have not mentigned it. He
asks whether I could give an assurance
on whether we will make any funda-
mental change in the Bill. When he
agks an assurance from me, he pre-
sumes lack of bona fides in this mat-
ter. Even then I should like to tell
the House that it is not the intention
of the Government.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill $p provide in the inter-
ests of national economic develop-
ment, for temporary restrictions on
the power of certain companieg to
declare dividends out of profits and
for matters comnected therewith or
incidental thereto.”

The motion was adopted.

AUGUST 16, 1074 Statement Re. Cos. (Tem.

Rez, on Rividends) i

Ordinance, 1974

SHRI YESHWANTRAO CHAVAN:
Sir, I introduce the Bill.

14.43 hrs.

STATEMENT RE COMPANIES
(TEMPORARY RESTRICTIONS ON
DIVIDENDS) ORDINANCE, 1974 AND
COMPANIES (TEMPORARY RES-
TRICTIONS ON DIVIDENDS) AM-
ENDMENT ORDINANCE, 1974

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
1 beg to lay on the Table an explana-
tory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Companies (Tempo-
rary Restrictions on Dividends) Ordi-
nance, 1974 and the Companies (Tem-
porary Restrictions on Dividends)
Amendment Ordinance, 1974 as requir-
ed under rule 71(1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha. [Placed in Library. See
No. LT-8201/74].

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): I wanted to have a copy
of the statement from the Table Office.

MR. DEPUTY-SPEAKER: It will
be given now.

SHRI ATAL BIHARI VAJPAYEE:
Now? How can I comment gn it then?

Wt 7y Bl (xiw) ;W ug
WERW TF §97 & w9 22 HATE A
@ T I www &% oy geny fear
ar f§ 71 fraw & w7aT og WY wwvan
ot ¥ @ § Il fawr a7 amerer s
wnfed av 1 g §F xufog w7r @ fe
SERY 9 T 123 S #F arr
# ager frowmrerd € o Tl og ok & e
Ty a1 g gt fed fie awre
R srww 3, “oifenr  qew
T R’ | W ww wowT eqefeTr
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A e agd @ faw W g A
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amw fiEmd” ar ar A | R A
iy 3t far T AT A IIAT 97 W
efraT grga ¥ svare faar ar, B v
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srauT & for waEw ¥ wTAN o fadas
FE qCE FT GO IR HeARY F, A W
%Y wqedavor wg €t AT q=AT § )

“Circumstances which had mneces-
sitated immediate legislation by
Ordinance shall be laid on the Table
of the House at the commencement
of the Session following the promul-
gation of the Ordinance.”

T werRMl & fog a8 o o0 &t
wrar & fa owaT eqcdrarter §F anQ 4
faeras i w0 ¥ ww T T SR

{Tem. Res. on Dividends)
Ordinance, 1074 -
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“Thus, some effective steps were
urgently necessary in order to break
the vicioug circle of money incomes
chasing prices and to curb the in-
fiationary pressure”.

e g R Y | e I Y A
e 37 A 7 QHY T 7 §E 4 T
& ary s favw § qEr i &=
7E QT T TR GE & o7 | qH
HEEqT ¥ G T[ATE F FHEATRA L FAT
i wEl a—

MR. DEPUTY-SPEAKER: This is

only with regard to the explanatory
statement which the Minister has laid

Tor Yo 1 &, HA SRl 1 T
on the Table,

Er & 1 Afesr Y speaRw g1 ¥ Jek
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Fear war § ag Y &7F ¥ feg &

MR. DEPUTY-SPEAKER: That is a
subject for discussion when the Bilt
comes up.

‘sfyfyae T w07 9t av T,
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SHRI SEZHIYAN: When these ordi-
nances were placed on the Table, many
Members raised various points and the
Minister of Parliamentary Affairs gave
the following assurance:

“You will appreciate the special
circumstances under which these
respective ordinances had to be is-
sued, which will undoubtedly be
explained by fhe Ministers concern-
ed when those matters come up for
discussion. I would request you to
suspend your judgment till that
time.”

Since this assurance was given at
that time, it is for the Minister to con~
vince us before a judgment can be
given,

MR. DEPUTY-SPEAKER: The only
point of order iz that raised by Mr,
Madhu Limaye. If I understand him
correctly—I may also make a mistake
because I only get it through the
translation—bis point is why the Ex-
.planatory Statement for promulgating

Res, on Dividends)
Ordinance, 1974
the ordinance was not I&fd on the
Table along with the copy of the
ordinance. He quoted rule 71(2).

Wagfond : ¥ wyrd fo
71(2) & fm g wr s g,
g wax W any ger wfgq &
@ I ¥ wowr fadw wmarg)

MR. DEPUTY-SPEAKER: I am
afraid that I cannot agree with Shri
Madhu Limaye in regard to the inter-

prepation of rule 71(2). What does
rule 71 (2) say?

ot wyg fovw ¢ = wrd qey
g % wow fadw wmarg
fraw wa adY war g i fAdw
@ war

MR. DEPUTY-SPEAKER: There is
no question of any direction.

SHRI MADHU LIMAYE: Why not?

MR. DEPUTY-SPEAKER: If you
want to know the general view, an
Ordinance is a very serious matter,
and the country and the Parliament is
entitled to know the special reasons
and special circumstances that need
an Ordinance, and the Parliament
should know about the reasons at the
earliest possible time. But, techni-
cally speaking, according to the rules
and procedures, I do not ihink there
is anything wrong for the statement
to be laid now. As a matter of fact
this statement has to be laid and 1t
has been laid.

ot Ay fomdr : Koy AW
wWE femg mow ¥ K oy A
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MR. DEPUTY-SPEAKER: That
oan be looked into.

SHRI MADHU LIMAYE: It is not a
point of order.

oft wew fagrd wodedt : S TEw
wEeE, wRw AT 9gw e mary
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MR. DEPUTY-SPEAKER: I am
afraid, I cannot off hand just issue a
direction like that, because the rules
are silent about it. The Chair must
do things with a certain amount of
responsibility and it must give cer-
tain thought to it. It is not ag if we
are dealing with Ordinances only now.
This has been there for so many years.
Why this hag not been incorporated
in the rules, why a directive by the
Speaker has not been wmade so far,
for that there may be some good rea-
sons. I see the force of yYour argu-
ments. I have also generally sald that
the Houge must be seized of it at the
earliest whenever a thing like this
comes. But do not pressurize me to
give g ruling,

SHRI MADHU LIMAYE:
your ruling on the other
order,

MR. DEPUTY-SPEAKER: Shri
Vajpayee was saying about the Ordi-
nance before Parliament We have
dx-scussed this before, and when the
Bill i3 taken up for discussion we can
discusg it again. I think we can go to
the next Bl

1 want
point of

SRAVANA 25, 1896 (SAKA)

Additiona: 2450
Emoluments (Compulsory
Deposity Bill

14.54 hrs.

ADDITIORAL EMOLUMENTS
(COMPULSORY DEPOSIT) BILL

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
I beg to move for leave to introduce a
Bill to provide, in the interests of
national economic development, for
the compulsory deposit of additional
emoluments and for the framing of a
scheme in relation thereto, and for
matters connected therewith or inci-
dental thereto,

MR. DEPUTY-SPEAKER: Motion
moved:

“That leave be granted to intro-
duce u Bill to provide, in the ine
terests of national economic deve-
lopment, for the compulsory deposit
of additional emoluments and for
the framing of a scheme in relation
thereto, and for matters connected
therewith or incidental thereto”.

SHRI SEZHIYAN (Kumbakonam):
Sir, I rise on a point of order. Here
also the Ordinance hag been issued
on the 6th July. The Bill has been
signed on the 9th August. The cor-
rigenda has come on the 14th August
1974. Here as many as 13 items
come. Tt you refey tp if leisurely,
probably the corrigenda may contain
more number of items than the Bill

itself. As many ag 13 items have
been given...
MR. DEPUTY-SPEAKER: Are

there corrigenda to thig also?

SHRI SAZHIYAN: Yes, Sir, it hae
become the order of the day. They
issue an Ordinance; they 1ssue an
amending Ordinance; they issue a
Bill ang they issue corrigenda There
are as many as 13 items, They are not
simple corrections.

If you take item No. 1, it says:

“Page 3, line 9, after “over” insert
“Page 3, 9 after ‘“over insert
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MR, DEPUTY SPEAKER: Are you
«opposing or raising a point of order?

SHRI SEZHIYAN: I want it to go
on record that this Hdbit of putting
in corrvigenda taking the place of
amendments is not proper.

Again, if you take item No. 9, It
says:

Page 11, line 21,—
after “committed” insert—

“by a company and it is proved
that the offence has been commit-
tedﬂ

All these they want to take ag cor-
rections,

There is also the Financial Memo-
randum. In this respect, I want to
ask the Finance Minister,

MR. DEPUTY SPEAKER: What is
your point of order?

SHRI SEZHIYAN: It is the game
which we raised earlier.

MR. DEPUTY SPEAKER: We dis-
posed it of

SHRI SEZHIYAN: You consider it
afresh in view of additional material
brought out here. If this is allowed
to go on, I am afraid, the items in the
corrigenda may out-number the items
given in the Bill,

SHRI YESHWANTRAO CHAVAN:
Sometimes, a mistake is made in the
printing press. Dg yoy want to com-
pletely rule out the corrigenda?

SHRI SEZHIVAN : In this one, I
am not doubting the bona fides of the
Minister. In this case, it ig all right.
But if this is taken as a precedent,
the corrigenda replaces amendments,
by some other Minister, then there
will be no end to it. I want you to
pull up the Ministry or the
ment not to allow this type of corri-
genda.

(Compulsory Deposit) Bill

I want to stress another point.
There is the Financial Memorandtm.
It says:

“The additionpal cost of streng-
thening the existing administrative
machinery of the Central Govern-
ment for this purpose is estimated
at Rs. 100 lakhs per annum recur-
ring and Rs. 25 lakhs non-recurr-
ing.... The cost of strengthening
the Employees’ Provident Fund
Organisation is estimated at
Rs. 125 lakhs recurring and Rs. 25
lakhs non-recurring....”

It will come to about Rs 275 lakhs or
$0 per annum.

Just now, he sald that he has mot
moved for any additional appoint-
ment or for incurring any additional
expenditure,.  That is not the point.
That means this scheme ig being fi-
nanced and implemented with the
existing personnel. with the existing
grant. That is basically wrong. If
you want, I can sit with you
and show you the various P.A.C
Reports wherein 1t has been men-
tioned that new schemes cannot be
implemented with the existing grants.
That is the baslc point. This is the
basic issue I want to raise.

oft wg ok (aiwr) @ Sursw
wEET, A 1597 FTIHT WE WA
Frzat dx g F w2 AT ¥

“The Billl seeks to replace the
said Ordinance with certaln modi-
fications which are mainly of 2
clarificatory or procedural nature”

w R awiiw Ay Y fE
oo B § wifefeir w2
§ swaw wlft wEr awdte T
#, av awag Sy yar v o
Hifafrdmew prodeor & At av 4

gt & 7
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U A AT ag
e =

“Where the Central Government,
is of the opinion that it 13 necessary
or expedient so to do either in the
public interest or having regard
to the peculiar circumstances of any
«case, 1t may, by nohfication, and
subject to such conditions, if any,
as it may specify in the notifica-
tion,—

FT 17

(a) exempt any  establish-
ment or category of employees
working in any  éstablishment
from the operation of all or any
of the provisions of this Act;

(b) exempt, in the case of
extreme hardship to any employ-
ee, from crediting any amount n
relation to such employee to the
Additional Wages Deposit Account;

() empower deductiong from
additional wages in relation to an
employee or class of employees,

at a rate lesser than the rate
specified in this Act.”
NRAwETL H A g 5w

#F TR 3AAT WH ar Ry
me fraw 3w @Dfag, far 70 :

“A Bill involving. proposals for
the delegation of legislative power
shall further be accompanied by
& memordandum explaining such
proposals and drawing attention to
.their scope ang stating also whe-
ther they are of normal or excep-
tional character.”

TE ¥ QR & feT W W wr
TG a% A feor o 41 R
Yol areed QR fr fd ol
WRE A o o W ower §
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o fipeft morend &1 e v awd
gSummig i sy farwy
qET AY 57 AT W oW 41, T
gfratady fast & wam oy goi ) gar
w®E
Can a Legislature or Parliament di-
vest itself of its essential function of

laying down the broad principles of
policy?

T wrd wnt wew fage o A}
g wifgr e for & waw woag
© T ! W WT I OWEHT W
Fi5 fx o7 w89 T & aaew § W
& fam wrs W & fau T2 ww
famar sroam

st qwo it edt (Fenwr
o) : W gwend fpdr o aw
gaeg wf &

wiwyg fedr: o wew oy
mAWe gdcy ¥ fao & @t &, ag e
& wregm & fau o aey gar

AY =7 ody ¥ 7T & wFT
w I f& oRame TET g
q < &, 59 W g 3% 7 fear §
e Afsetaw qadt gatew ¥
WY g—any 17 ¥ wré Frdww
fagra 7dy & i o= g9 ®r $F g
w0 | 718 gtar, #1F frgre, we o
ax g wifgm 1 AfwT 32 7d ¥ oAt
AT § ®IR | SIewe WEEw, ¥

-

won xAr g fe o 4 argem R
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MR, DEPUTY-SPEAKER:

Yes;
I am,

st mr“. o . mﬁ’ oT wTEd-
fere diten g | v & WA
war &

“The cost of collection of depo-
sit amounts, accounting of deposits
and repayment as provided in
Clouse 9 of the Bill, will be borne
by the respective employers in-
cluding the Central Government
and State Governments. *

T T AT AT X AE BT FE ©AF
T W owfawe & fre ¥ oew
qorrd & 9T g o€ gat ardi ?

You are imposing expenditure which
the State Governments did not want.

fore & fog oo & N AT
T A, T W F R e
g AT, Fe mEANe ¥ wefy
gy & &, 7z @ut w7 97 ¥ e Ay
w R E AT A v S
¥& Ik A gt T wwy AR
W 7 war @ wg shwaTr ¥ wE
¢, g A% qaw ¥ 7 wrar ) A wr
oY garr AT Mg 1 e F g
o qoe § @ Aax & fqq w1 sraam
A 2o TR A’ ¥ wwet
e et & A1 woey gty gy
& AR g7 AW 9 AT IR AT R
&, gl w5y wreT € <@} 8 fiy gaar et
waE A $ifsg | o § v
& s g3t o) & fag wo et
Fog R E A ag AgT & e W
oy o owmy o W
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wiy AT | e e ww ag & e
qy T g dfwedfar wredfide #
Y ot § o dfwedfer wefidw
wr garw woy § oY frem v e &
Tt ¥ wrw oz # fag 1 gw fag
o WA Weolf qrgw Wy o e
afag §9 W T A w

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Now it is past Three
O‘clock. It is time for us to take up
private members’ business

MR. DEPUTY-SPEAKER: When-
ever there is a point of order, we have
to dispose it of and after that we
will decide what to do with the
business Now, I am hearing the points
ot order. We must dispose them of.

SHRI SOMNATH CHATTERJEE
(Burdwan): The point is whether we
can even discuss this Bill and consi-
der that the House should take into
consideration this Bill.

If you kindly see clause 3 of the
Bill—page 5, it says:

“Thig Act shall apply to an
employee of—

(a) the Central or State Govern-
ment;

(b) a local authority...”

Now, ‘local authority’ has been defin-
ed. Therefore,- apart Trom the emp-
loyees of different companieg to which
1 am not coming, it very clearly says
that ell employees of the State Gov-
ernment and of the local authorities
will be covered. ‘Local authority’ has
been defined or Is proposed to be de-
fined by clause 2(1)—page 4 which
says:

“‘ocal authority’ means any
munieipal committee, district board,
body of port commissioners, pancha-
yat or other authority legally enti-
tled to, or entrusted by the Central
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or any State Government with the
control or management of any
munieipal or local fund;”

Therefore, even employees of
local autheritieg are covered,

such

Now, ygu will come to clause 6 of
the Bill on page 6 which provides for
making of deductions and if you kind-
ly go to clause 6(2)(a), it says:

llon me
Act--

commencement of this

(a) every empluyer, who draws,
from the Consolidated Fund of Indiu
or of any State or of any Union terri-
tory having a Legislative Assembly. "

Therefore, we are here purporting
tu legislate with regard to the Conso-
hdated Fund of a State and regarding
its services as also their conditions
of service and emoluments etc.

Sub-clause (2)(b) of clause 6 refers
to all other employees who are not
employees of the Central or State
Governments receiving their salaries
from the Consolidated Fund but
1acludes employees of the local
authority. Now, under the Constitu-
tion it is exclusively within the State
List. You will kindly take List II of
the Seventh Schedule, itemm 5 under
which it is the exclusive jurisdict.un
of the State legislature to make laws
relating to local government, that is
1o say, thé constitution and powers of
municipal corporations, improvement
trusts, district boards, mining seitle-
ment authorities and other local
authorities for the purpose of local
self-government or village adminis-
tration, Therefore, with regard to the
constitution and powers of these
bodies which are included...

MR, DEPUTY-SPEAKER: Which
item in list II?

SHRI SOMNATH CHATTERJEE:
Item 5.

Thereford, matters relating to
constitution- and powers of a local
1723 L. 8.—~10

Emoluments (Compulsory
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authority have been expressly reser-
ved for the State Legislature under
entry 5 of List II.

Similarly, entry 41 of List II refers
to State public services. In my sub-
massion, State public services include
matters of conditions of service, em-
olument, and salaries so on and so
forth. So far as local guthorities are
concerned, I have get a decigsion of
the Bombay High Court, 1967 Bom-
bhay 482 to which one of the present
Judges ol the Supreme Court, Mr.
Justice Chandrachud was a  party
where 1t has been said:

“Entry 41 in List II in the Seventh
Schedule to the Constitution enable
State Legislatures fo enact laws re-
garding State Public Servieces. En-
t1y 5 in the same List enables the
Government to make laws regard-
ing the constitution and powers of
local authorities for the purpose of
Local Self-Government or Village
Administration . . The State
legislature had therefore power

to enact the Zilia Parishads
and Panchayat Samitis Act to pro-
vide for the establishment in
1ural areas of Zilla Parishads and
Panchayat Samitis for the purposes
mentivned in the Preamble. In that
connection, the Legislature had the

right. mter alia, to enact Chapter
XIV relating to provisions as 10
services”

Under Entry 5 also provisiong as to
sctvice under local authority can be
done by ihe State Legislature. This
1+ the judgement of the  Division
Bench of the Bombay High Court.

There 1s another decision AIR 1966
Bombay, page 15. This is the judge-
ment delivered by Chief Justice
Chinani. It held:

“Entry 5 in Last TI Sch. VIL of
the Constitution is very wide iIn its
terms and Art. 246(3) of the Cong-
titution read with this entry em-
powers a State Legislature to makg
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laws in regard to -any subject of
local government including the cons-
titution and powers of municipali~
ties”

Sir, Chief Justice Chinani was in good
company because the concurring judge
was the present Law Minister when
he was judge of the Bombay High
Court. - Then I have got a decision of
.the Full Bench of the Madhya Padesh
High Court which held:

“The word ‘powers’ used in Sch.
VII List 2, Eniry 5 of the Constitu-
tion .which is unqualified includes
the powers of making laws and im-
posing taxes. “When the Constitu-
tion enabled the -Legislature of a
State to make laws about the Cons-
*titution ang “powers’ of local
authorit’es *for -the purpose of local
self-government, it authorised the
‘legislature to confer on the local
authorities by such laws-made for
*that purpose, limited powers of
making laws and imposing taxes.”

Powers to impose taxes can be
conferred on the local authority be-
cause that has been construed to be
s0.as per the findings of the Madhya
Pradesh and the Bombay High Courts
to which the present Law Minister
was a party. So this cannot be cur-
tailed. So far as the present Bill is
concerned it purports to impose new
conditions of service with regard to
-employees of local bodies which only
-a -State Legislature can do. Salary
or portion of salary ig one thing
which relates to conditions of service
or terms and conditions of
service and that is not disputed. Even
with regard to State Government
servants also, it is under Entry 41.
See the item Public Debt of the State
under Entry 43. It is exclusively
under the power of the State Legis-
lature. Payment of interest in the
different.account which is to be open-
ed under the Act has to be made out
of the Consolidated Fund of India
or the State, as the case may be. So

A UGUST 16, 1974

Additional Emoluments 260
(Compulsory . Deposit) Bill

“this -matter -is -within the ‘jurisdiction
of the State -Legislature. !Parliament
cannot impinge on that jurisdiction.

I know -that an answer may be
given that in the extraordinary con-
dition or emergency that is prevailing
in'this country Parliament wil] have
overriding- power: under- certain. provi-
sions of the Censtitution. May.I draw
the attention to certain provision of
the Articles of the Constitution?
Article 352 relatesg to Proclamation of
Emergency. Kindly see:.the scheme f

the Constitution. It says:
“If the President 1is satisfied
that a grave emergency exists

.whereby the security of India or
of any ;part of .the territory
thereof is threatened whether by
war or external aggression or
internal disturbance he may by
Proclamation make a declara-
ration to that effect.”

It relates to external aggression or
internal disturbance or war etc. thst
is tc say, if the nation is threatened
by any of these matters which are
contemplated by Article 352.

Our Constitution contemplates &
second type of emergency which you
will find in Article 360. It says:—

“If the President is satisfied that
a situation has arisen whereby the
financial stability or credit of
India or of any part of the terri-
tory thereof ig threatened, he may
by a Proclamation make a decla-
ration to that effect.”

- Under Sub-Art. 3, regarding finan-
cial matters, directions can be .iven
by the Centre or President. It says:—

“Notwithstanding anything in

this Constitution—

(a) any such direction may in-
clude—

(i) a-provision .requiring the

reduction of salaries and
allowances of all or any
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class of persong serving
in connection with (he
affairs of a State;

(ii) a provision requiring all
Money Bills or other Bills
to which the provisions
of article 207 apply to be
reserved for the conside-
ration of the President
after they are passed by
the Legislature of the
State;

(b) it shall be competent for
the President during the
period any Proclamation
issued under this grticle is
in operation to issue direc-
tiong for the reduction of
salariegs and allowances of
all or any class of persons
serving in connection with
the irs of the Union in-
cluding the Judges of the
Supreme Court and the
High Courts.”

As far gs we are aware, a Procla-
mation has been issued only under
Art. 352. That iz with regard to war
or external aggression or internal
disturbance which creates g situation
concerning the security of the State,
But, our Constitution, contemplates a
different type of emergency, that is, a
financial emergency which authorises
the Government to issue directions
with regard to reduction in the
amount of salaries and wages of pub-
lic servantg in thig country.

Now without a Proclamation at
Emergency under Article 360, by a
colourable exercise of power, they are
now seeking to impinge upon the
exclusive powers of the State Legis-
lature in List 2 of Seventh Schedule
which they cannot do. Sp far a8 Dec-
laration of‘Emergency under 352 s
concerned, that is on a different foot-
ing altogether. Declaration of Emer-
gency under Article 360 giveg them a
different power. Let the Government
say that a gitustion hag been created
by itself whereby an emergency has

Additional 2 63
Emoluments (Compulsory
Deposit) Bill

arisen in the financial stability or the
credit of India or of any part of the
territory thereof, They can do so
only on the basis of such a declara-
tion, whrch is the result of their bank-
rupt policy and their object surrender
to the vested interests, They have
created the situation by which they
are forced to take to recourse to what
is contemplated by Article 3680 of the
Constitution.

Sir, I submit that on this basis, the
Bill s totally unconstitutional and it
cannot be moved m thig House. This
House has no authority or jurisdiction
to consider this. If they have to do it,
they can do under Art. 360 followed
by the consequential provisions.

MR. DEPUTY-SPEAKER: I am not
going to give my ruling. I am only
guiding the proceedings. Now a new
and very big dimension has been in-
trndwced. That is with regard to the
legislative competence of this House
to ennct this Bijll. Shri Somnath
Chatterjee has referreq to various
Articles of the Constitution and also
certain Clauses in the Bill which im-
pose certain duties and financial bur-
deng on the Stateg and local Autho-
rities. To me it appearg t0 bg & very
cogent argument and therefore, 1 feel
that thig necessitates a full discussion
under Rule 72 which says:—

“Provided that where a motion
is opposed on the ground thet e
Bill initiates legislation outs’de
the legislative competence of the
House, the Speaker may permit a
full discussion thereon.”

SHRI SOMNATH CHATTERJEE:
There ig another point of order. As
you are allowing a full giscussion, 1
may indicate the other points. That
is the pcint with regard to Article
31(2) of the Constitution of India.
When the matter of Compulsory De-
posit Scheme came up before the
House In 1963, the Attorney-General,
Shri Daphtary wag called and he gave
an opinfon that such a corapulsory de-
posit scheme would be viclative of
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Article 31 if the concept ‘money’
would be included within the contept
of ‘property’ which is mentioned in
Article 31,

Sir, Mr. Daphtary said money
cannot be treated gg property within
the meaning of Article 31. Since then
Supreme Court had occasion to deal
with this question. That was the
opinion of the Attorney Genera! in
1963. In 1968 the Supreme Court
by a unanimous judgement held that
the right to g sum of money is . pro-
perty under Article 31. In this case,
therefore, thig is a deprivation with
regard to the exeércise of the rights
over money for a certain period of
time. This was conceded by M
Daphitary on the floor of the House
also and he said money was different
from property—either moveable
immovable property—excluding mo-
ney in specie or currency. Subse-
quently, the Supreme Court hag dealt
with this question and held therein
deprivation of right over money. This
is another point which goes 1o the
roof of the matter apart from the
legislative competence.

MR. DEPUTY-SPEAKER: Now, I
had seid, the point raised necessitated
a full discussion gbout the legislative
competence of thig House with regerd
io this Bill. We have already ex-

eded the tl.me-limlt for Private
l§ bers' Business. I think we can
leave the matter here and then take
up the discussiop later. Government
will also have to meet all the legal
points and constitutional objections,

. Now, we take up Private Members
Business.

' oft yy oA - W qErdf oA W
W e § A gemr s’
‘ST € A'WRE gl werrwer WA
wid, g a3 w7 g &)
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15.22 nrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-FOURTH REPORT

SHRI S. P. BHATTACHARYYA
(Uluberia): I beg to move:

“That this House do agree with
the Forty-fourth Report of the
Committee on Private Members’
Bills and Resolutions presented -
to the House on the 14th August,
1974.”

MR. DEPUTY-SPEAKER;
question 1s°

The

“That this House do agree with
the Forty-fourth Report of the
Commuliec on Private Members’
Bills and Resolutions presented
to the House on the 14th August,
1974 "

The motivn was adopted.

15.23 hrs.
RESOLUTION RE. AGRICULTURAL
LABOUR~—contd,
MR, DEPUTY-SPEAKER: The

House will now proceed with further
discussion on Shri Gadadhay Ssha's
Resolution on agriculturagl labour, He
will continue his speech.

*SHRI GADADHAR SAHA (Bir-
bhum): Mr. Deputy Speaker, Sir, the
unprecedentéd price rise hag made
the life of the rural population part:-
cularly the agricuftural labourers,
poor peasants, unbearable, 70 per cent
of the population of the country live
in the rural area and out of this 40
per cent constitute afivasis, scheduled
castes, schaduled tribes and backward
people. As a result of inflation, their
lite has not only become very VvelY

*The wriginal speech wag delivered

han s

in Pengali.
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difficult but unemployment among
these weaker sections of the people
is mounting high ang fast aggravat-
ing their miscries manifold. The run-
way inflation on the one hand has
given a good opportunity to the stn.-
kistg and the hoarders to reap huge
profits and i{ is this class which 1s
rolling in wealth tuday while the
agricultural workery are becoming
poor and poorer day by day. This
class of the <ociety is the most dis-
tressed, opuressed and neglected and
they are suffering most because of the
prevailing financial crisis in the roun-
iry. It is not unnatural thereinre that
the numbe: of starvatiop death 18 in-
creasing every dasy and those who cie
obviously helong to this clasc But
why should such 3 thing happen?
Why should the number of the semi-
starved be more in the country? It
has been claimed that the production
of foodgraing 1s quile satisfactory and
even better than the last year’s pro-
duction. If 1t be so, then why should
we face th s food shortages in  the
country immediately after the har-
vesting is over. Why should the food
situation deterioraie so badly ag to
lead to starvation deaths in various
parts of the countrv? The Government
often comes forward with explanations
like droughts, floods etc. but all these
arguments have become ioo stale and
they seek to create a smoke screen of
the confusion. The reality of the
situation is that even when the pro-
duction is more, as is being claimed
by the Government prices of food-
grains and food articles are rising
The Government have scknowledged
that 67 per cent of the population in
India is now lving under the poverty
line but I feel that this estimate is
not correct and in my opinion nct less
than 70 per cent of the population is
now lving under the poverty line
All past theories about the poverly
line have become obsolete. The agri-
cultural workers are becoming more
and more unemployed. They have no
stability in so far as their employ-
ment opportunities are concerned. On
an average an agricultural worker
would be too fortumate fo have work

(Resl.)

not exceeding a period of 120 days
ang for the rest of the eight months
he is completely idle and unemploy-
ed.

1525 hrs.

[SHR1I JAGANNATEBRAO JOSH; in
Chair}

the

On the one hand the Jotders are
getting better price for the foodgrains
because of the rising prices on the
other hand the real wages of the agri-
cultural labourers are falling steadily.
Not only real wages but in many
cases lhey are getting actual wages
which is nothing but exploitation
wages. No doubt some State Govern-
ments have introduced laws fixing the
minmum wage for the agricultural
workers. But you will be surprised to
knnw Sir, that these statutory wages
ale in many cases less than the pre-
vailing wages in those very States.
Thus the preseni laws are in no way
helpful to the agricultural workers, As
I have already stated Sir, the price rise
is often attributed to droughts, floods,
population increase and world infla~
tionary trends etc. but verification of
facts will reveal that these are not the
real causes and the Government refus-
es to acknowledge and locate the ele-
ments which are responsible for this.
During 195161 the population of the
country increased by 21.5 per cent
while the production of foodgraing in-
creased by 38.3 per cent. Between
196171 while the population per year
increased by 247 per cent, the pro-
duction of foodgrains per year increas-
ed by 2.95 per cent.

Sir, it is not true to say that prices
are increasing because population is m-
creasing because we have seen fhat
during the last 20 years the rate of
production of foodgrains has all along
been more than the population growth
rate. Why has then an alarming food
situation developed in the country?
The truth of the matter is, which the
Government refuses to acknowledge,
that Jotdars and profiteers have deve-
loped an absolute control over the
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agricultural commodities, the consum-
ers articles, industrial raw material
and over the industrial output. They
have immense financial capacities to
hoarq things and to create artificial
scarcity in the market. This artificial
scarcity added with the prevailing in-
flationary trend in the country help
1 boosting up the prices of the com-
modity and this gives black marketeers
hoarders, stockists the grand oppor-
tunity to multiply their profits while
the common man and the poor agri-
cultural labourer feel lost and bewild-
ered to cope up with the situation and
to make a bare living out of their
limited and uncertain financial re-
sources. For this sorry state of affairs
‘prevailing in the country I will hold
the Government’s agricultural policy
responsible I would also hold the
Government responsible for the large
number of starvation deaths which
are taking place in the different parts
of the country The Government
have refused and have developed cold
feet to introduce adequate and gen-
uine land reforms all over the coun-
try which is so very essential for the
proper development of the agriculture.
Far from taking these essential steps,
the Government have introduced capi-
talism in the gphere of agriculture.
More and more agricultural machiner-
jes are being produced and imported
and they are being put into applica-
tion. The introduction of the machine
hag widened the gulf between the rich
and the poor cultivators for the rich
farmers are benefited more by the in-
troduction of machinery while the
toor cultivators have become poorer
necause of their poor financial re-
spurces to withstand the competition
from their more affluent co-workers.
Vet gnother difficulty that has been
created is that the machines are creat-
ing more unemployment. The situa-
tion in States of Punjab, Haryans,
Gujarat, Tamil Naduy and some other
stray places in the country which
have witnessed the advent of green
revolution will prove the fact that
even in these areag where agricul-
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ture is a prosperous proposition, the
gulf between the poor agriculturists
and the rich agriculturists hes be-
come quite considerable. The poor
cultivators are becoming poorer. They
are being evicted from their lands.
The lack of financial resources drive
them to the doors of rich farmereg for
loans which in many cases they are
not able to repay and as a consge-
quence they are forced to mortgage
theirr lands or dispose it off to the
more affluent cultivators. A poor cul-
tivator becomes poorer firat, he loses
his land mext, he then hecomes a
share cropper and finally a landless
agricultural worker. This 1s the sad
saga of the majority of agricultural
labourers of our country while on the
other hand Jotdars are thriving mer-
rily at the expense of the poor farmers
It 1s a well known fact Sir, that the
number of landlesg agricultural worke:
is rising year after year. During the
last ten years the percentage of land-
lesg agricultural workers which was
then 15 per cent had risen to 257 per
cent by an increase of 10 per cent.

Sir, this is not only a sad but an
alarming situation in our agricultura!
economy because it is encouraging
concentration of land in a few hands
and the bona fide agricullurists are
being uprooted from their land to take
their places among the landlesg wor-
kers It would not be quite imprope:
to quote in this comnection the ob-
servations made by a World Bank 1e-
presentative who had praised a lot
about the country’s achievement which
goes by the name of green revolu-
tion and I quote “the old squeeze
whereby tenants are reduced to share-
croppers and eventually to landless
labourers is being accelerated as more
of the bigger owners become involv-
ed with new technology”.

In this way we find that not only
the landless workers and the share
croppers are losing thefr land but
many poor tenant cultivators are forc-
ed to lease out their land to rich cul-
tivators because they are unable t0



269 Agnicultural Labgur SRAVANA 25, 1896 (SAKA) Agricultural Labour 270

(Resl.)

meet the rising cost of production.
The poorer among this category are
losing their land and the big cultiva-
tors are adding up to fheir land assets
increasingly. In this way the number
of landless agricultural workers is in-
cressing and this is how the Govern-
ment’s land reforms policy are prov-
ing futile to give any succour to the
poor cultivators. The introduction of
machinery 1 making unemployment
more acute among this class.

The poor cultivators because of their
lack of resources are compelled to sell
the foodgrains that they produce to-
wards the beginning of the harvest-
ing season. They have no resources
to stock these foodgrains. It is a well
known fact Sir, at the time of har-
vesting the Government's procurement
price is kept very low and as resuit
of this the poor cultivators lose. On
the other hand the big Jotdars with
their vast financial resources are able
to buy and hoard large quantities of
foodgrains when they are cheap and
make fabulous profits by selling them
at high prices in black market. There
i1s another aspect of the matter which
I would like to stress upon. The
landlesg agricultural workers have
nothing to fall back upon and taking
advantage of this situation the big
landlords give them advance loans on
the specific conditions that the money
will be paid back by rendering ser-
vice to them. Under this system Sir,
the landless workers has {o render
service and he gels much less than
even the prevailing wages. Thus they
are being exploiled twice, 4rst
through the sale of crops at a cheaper
rate and secondly by rendering
manual work and getting much less
remuneration for the same It ig -
deed a pity Sir, that even after 27
years of independence the poor agri-
culturists are not even given land but
ihey are also not getling the minimum
wages necessaty to keep the woll
uway. On the other hand, the pro-
fileers angd big Jotdars are becoming
richer ang richer through the ex-
ploitation of these poor cultivators.
The Congress is the Government of

(Rest)

these Jotdars and big Zamindarg und
they are quite safe under their care.
The Governmeni have failed to une
earth the hoarded foodgrains from
thege unscrupulous people, It is neces-
sury that these cornered foodgrains
should be unearthed and sold at rea-
sonable price to the people. [t is
also necessary Sir, that the big Jotdars
and Zamindars are subjected to com-
pulsory levy as otherwise they would
never come forward of their own to
contribute to the national food stocks
as much as they are required to. It
1> also necessary that more fair price
shops should be set up and foodgrains
distributed to all not only in the
urban areas but in the rural areas too.
Unfortunately, the present polcy of
the Government does not own any of
these responsibilities. They have re-
fused to accept the responsibility of
supplying foodgrains to the rural pec-
ple at a reasonable rate. Sir, pro-
curement price of foodgrains has been
raised and it is Rs. 105 in the case of
wheat. As I have already stated, this
mcrease in the procurement price
goes to the benefit of rich and big
farmers because the poor and needy
farmers cannot wait and they have to
scll their produce much earlier than
the announcement of the procnrement
price is made or even otherwise.
Moreover, the procurement hag never
been keeping to the target fixed. Dur-
ing 1971-72 the total procurement
was to the tune of 8.4 million tons,
during 1972-73 it was 8 million tons
during 1973-74 against the target of
6 million tons Government could made
an cffective procurement of 4.9 mil-
lion tone which was much less than
the figures for 1871-72. You will be
surpriced to know Sir, that not only
actual procurement is falling the con-
tribution of the rich farmerg in this
iv becoming less and less. It is only
the poor farmers who have no other
go than to sell their produce are
mostly {ulfilling these targets. Thus
by keeping the procuremeni targets
low and by not achieving it fully the
Government is giving a positive od-
vantage to big Jotdarg and Zamindars
who are under the present gystem can
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midke fortune through the sale of
‘foodgrains in the blackmarket and
‘theré is none to bring them %o hook.
On' tlie other hand Sir, the Govern-
ment have not taken upon themselves
the responsibility of introducing food
ratlon shops in the villages. Not only
this the ‘shops that are there are not
getting their adequate supply. The
guantum of rationed foodgrains is
being' reduced and on the other hana
the prices of the foodgrains through
thess ghops are being raised. The in-
credse in the price of ration foodgraing
byingé about an acceleration of pric

of other commodities. :

“In. order to save the millions of

rural population who are overwhelms -

ingly the poor cultivators from star-
vation’ snd immediate change of the
Gavernment’s present food policy is
called for. I would give a few sug-
gestions in this connection for the
consideration of the Government.
Wholesale trade in foodgrains should
be nationalised. Secondly, the enure
marketable surplus which is now
peing hoarded by Jotdars and Zamin-
durs should be procured compulsorily
and they 'should be paid at the
rates prevailing in 1972, The Gove
ggnmérit must supply foodgrains at the
subsidised rates and a 'minimum of 450
grams per head should be supplied to
the peop'e.. Not only foodgrains but
all other essential commodities includ-
ing edible oil, sugar, etc. should be
supplied to the people at a subsidised
rates. . Sir,.previously the Government
used to bear a subsidy on foodgrains
hut. now this has been passed to the
consumers, This is not fair and I
would suggest to the Government that
they, should once again introduce the
element of subsidy to keep the prices
low to help the poorer sections of the

society.

Sir,: the incidence of indirect, taxes
is. another factor which keeps up the
prices. high. In our couniry the quan-
tum of indirect. taxes is so high that
it is bound to affect even all those
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commodities which-are not-taxed. As
a result of this we have  found that
with .every doze of indirect tax the
prices have gone high. It is therefore,
burden of
indirect taxes. We have also to amend
the existing laws to provide for de-
terrent punishment for the hoarders
and blackmarketeers. We have to
evolve a machinery which will keep a
constant vigile and make hoarding
impossible. The commodily prices
have also to be reduced.

Sir, while in other sphere of eco-
nomy a reasonable link is being mai.n-
tained between wages and price rise
but unfortunately in the case of agri-
cultural workers the wages have no
re'ation to the price rise. It is neces-
sary that even the wages of the agri-
cultural workers should also be linked
with the prices as otherwise their
exploitation will know no box.mds.
The minimum wages of the agnc}xl-
tural workers should be so fixed which
would cnable them {o have at least_a
good living. 'In this connection, Sir,
1 would suggest that Central Govern-
ment will have to take initiative to
impress on the State Governments
who have alteady introduced laws
pertaining to the minimum wages 1o
revise them suitably so as to uphold
ihe interests of the agricultural work-
ers. Along with this it is necessary
to ensure that the irrigation, rural
electrification, road construction and
such other schemes which have been
formulated but are not being jmple-
mented should also be taken in hand
forthwith and execufed properly. These
schemes will provide adequate em-
ployment opportunities to the’ rural
working class and along with this the
Government should give the agricul-
tural workers a guarantee 10T
permanent work for 8 to 10 hours 2
day. A separate machinery should be
set up to consider the whole gamut of
the matter. If is also necessary that
the agricultural workers are free from
the burden of the debts, These loans
should be written off.
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The present crisis to my mind has
arisen as a result of the twin failure
of the Government—failure to imple-
ment land reforms in all the States
and total failure to abolish and
weaken the stranglehold the big Jot-
dars are having on the rural economy.
As a result of these the Government
have not succeeded in the slightest
measure to prevent the progressive
concentration of land in the hands of
a few Jotdars m the rural area
and this 15 the principal reason for all
corruption, lack of production and
decay in agricultural economy. For
the last two to three years the Gov-
ernment have been talking big about
the land reforms but as yet nothing
tangible has been done. This has been
acknowledged even by the task foree
of the Planning Commission. The
present ceiling lawg are defective
in  themselves. They have many
loopholes which are bteing exploited
by big landlords and whatever
Jaws that we have to restrict the ceil-
ing are being implemented in a manner
which goes to protect the interests of
the big landlords. While I personally
feel that the ceiling by itself is not a
very fair proposition because it de-
prives the actual cultivator of his
legitimate right to own land and yet
whatever little provisions we have
today therein in favour of the poor
landless cultivators, they are not being
implemented, which goes contrary to
the interest of small agriculturists.
To make the celling laws a success the
agitatien and cooperation of actual
cultivators is necessary but we have
found that wherever the cultivators
have raised their voice for their legi-
tm{!ate claim for owning land their
voice has been silenced and their
agitations. have been crushed. This
has happemed in West Bengal and in
other parts of the country. Sir, the
tiller's agitation is a great help for
achieving a proper distribution of land
and this hes been proved in West
genm During 1967—89 the then

Overament of West Bengal with the
:°°!’¢rlﬁon of the sgriculturists sue-
teded to recover a few lakhs acres of
1728 L8111,
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land from the big cultivators which
they were holding either illegally or
in benami and distributed them to the
cultivators, This is being acknowledg-~
ed by the Congressmen in West Bengal
today. But unfortunately, B8ir, the
trend that was set in motion during
1987—69 was not followed up. By the
subsequent Government and whatever
little progress that could be made in
this sphere was totally undone during
the subsequent period. We have seen
Sir that during the last 2-3 years no
concerted effort hag been made by the
Government to benami land or illegal
land and distributed them to
the cultivators. On the other hand we
have found that big Zamindars with
the assistance or the connivance of
the administrative machinery have
succeeded to get back their lost land
and more and maore agriculturists are
being evicteg from their own land. It
is true Sir, that in some cases the
limits of the ceiling have been reduc-
ed by the Congress Governments but
these are there on the Statute book
for the purpose of consolation for no
effort has been made either to imple-
ment them and give the beneflt of sur-
plus land to the landless agriculturists
anywhere in the couniry. Qn the
other hand the police and the goondas
are helping the big Zamindars to up-
root the bona fide agriculturists from
their land,

CHAIRMAN: You have already
taken 25 minutes,

{Interruptions)

SHRI GADADHAR SHAH: I was
suggesting Sir, that in order to pro-
tect the poor cultivators it is very
necessary that powers of the Jotdars
have to be crushed, we have to weaken
their power -inancial or otherwise
which they are exploiting to corner
goods and make huge profits there-
from. It is imperative that land re-
form measures cannot be put off any
longer if we are serious to solve the
distress of the toiling agriculturista.
The problem has taken a very grave
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turn and any further delay fo grap-
ple it and solve it would be too ruin-
ous for the rural economy. 1 would
suggest that all wet land beyond 10—
13 acres and dry land beyond 15 to 25
acres should be taken over without
compensation and distributed among
the cultivators, with the priority to
poor landless scheduled castes, sche-
duled tribes people and poor peasants.

Ang finally Sir, I will end by making
the following demands:—

1. Evictions of cultivators from
their land should be stopped;

2. The policy of repression must
end forthwith.

3. All benami and illegal land have
to be recovered and distribut-
ed to the landless agricul-
turists,

4. Ceiling laws have to be made
stringent and their jmple-
‘mentation made more rigor-
ous and purposeful to unearth
surplus land helqd illegally and
distributed to the agricul-
turists,

6. No one should be exempted
from the provisions of the
cei.ing laws and right of the
big landlords holding surplus
land to move for court injunc-~
tion should be done away
with.

6 All cultivators who have been
uprooted from their land for-
cibly should be rehabilitated
in the land which they were
tilling previously, and all sur-
plus land occupied by the
poor, landless peasants be re-
gularised,

7. 3/4 of the produce should go to
the share cropper and the
provision of 1|4 share of the
produce be implemented
strictly,
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8. Steps should be taken for the
formation of Xrishak Co-
operative Samitis for imple-
mentation of agrarian refory

(Interruptions)

Therefore to comclude Sir, 1 would
earnestly hope that the demands that
1 have made to save the millions of
our poor cultivators from the prevail-
ing financial crisis will be supported
by the other hon. memberg and ac-
cepted by the House,

MR. CHAIRMAN: There are two
amendments given notice of by Shri
M. C. Daga. Is he moving them?

SHRI M. C, DAGA (Pali): Yes, Sir.
I beg to move:

That in the resolution—

in part (c), for “at subsidised
rates be guaranteed” substitute “at
reasonable rates be made available”.
n

That in the resolution,—

in part (d), omit “and genuine”
2) :

1 would like to speak on these...

MR. CHAIRMAN: You can speak
when your turn comes. Not now.

Shri K. Suryanarayana.

SHRI K. SURYANARAYANA (EI-
uru): I am thankful to the Mover of
this Resolution for having given us an
opportunity to discuss this crucial
subject, perticularly the agricultural
labour. This is the only class in our
country which has not been organized
It is not only not organized but i't has
been neglected from the very beginn-
ing throughout the country by all the
Governments, whether it is the CPM
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or the Congress or any other Govern-
ment. Fortunately only the Kerala
Government has enacted one Agricul-
tural Labour Act. It is an eye-opener
to all the States to follow, but to my
knowledge no State Government has
taken any initiative so far to follow
the Kerala Government’s advice.

16.00 hrs,

This is the class, that is, the rural
population, the agricultural labour and
the agriculturists which, as every
member as also our Prime Minister
said, is feeding the entire country,
whether it is socialists oy communists
or anybody. 80 per cent of our popula-
tion live in the villages but they have
been long neglected, Not only the
agricultural labour but along with
them, the agriculturists also have been
serving the country so far witheut any
strike. Everywhere, you will find the
Rs. 2000 or Rs. 4000 salarywala or even
the Rs. 150 salarywala goes on strike
but it is the pbdor agricultural labour,
the agriculturist, who have saved the
country now. Hereafter, they will
also—I am warning all our Members,
not only our Members but the entire
country—take resort of to agitational
methods. In the villages, the Govern-
ment has not taken any steps to give
rations at the controlled rates but to
the industrial labour and in big cities
they provide foodgrains at controlled
prices. To Agricultural labour and
the agricultural farmers they do not
provide rations. I know only the 20
acre or 30 acre-walas will have ade-
quate foodgrains to take them through
the year but the ten-acre-walas and
those who possess less than 10 acres
sell the grains within 2 or 8 months
of the harvest and only in the begin-
ning of the year they may have some
foodgrains but from April onwards
everybody has to purchase the food-
grains in the market,

Our Planning Commission has not
vlanned anything so far to provide
shelter for these people. Omly to-day
wé came to know that they have
started some integrated housing sche-

(Resl.)

mes to industrial workers and econo-
mically weaker sections. Now, from
1971 they have started a scheme for
provigion of house-sites for the land-
less workers in the rural areas. They
have not started building even pucca
houses 1n the villages In the villages
they cannot pay even Rs. 1 or 2 as rent
From Vijayawada to Eluru I have
seen that these peasantry have only
smal] huts. With some subsidy from
the State Government they have cons-
tructed some small houses here and
there but they have not been given
any facilities because of want of funds
whereas the industrial labour has got
al] the facilities and they gain more
as also the industrialists. If they are
not paid the proper price, thye are
closing their factories and the Gov-
ernment immediately take over the
sick mills and big mills so that the
workers may be benefited But in
spite of all this, has the industrial pro-
duction gone up? No. What are the
reasong for it? Is it due to lack of
any sincerity on the part of the agri-
cultural labour? No. It is due to lack
of initiative and planning of our gov-
ernments, both at the centre and at
the States. The Central Government
has got only the money-lending busi-
ness. They are not being properly or-
ganised or properly implemented by
the State Governments.

Yesterday only I have seen in the
papers the Controller and Auditor-
General’s statement that the State
Governments have misused the funds
which have been given for paddy pro-
duction. Where is the check? Where
is the control over the States bv th_e
Centre? There is bribery, there ia
collusion between this officer and that
officer. .

We also issue pamphlets and mani-
festos at the time of the elections.
But we are not sincerely trying te
implement our schemes. There Hes
the fault. otherwise, there will be no
room for us to get the criticism from
the Opposition Parties. That is the
headache of our Party. Dav in and
day out I have been saying that there
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is no scope for criticism if we imple-
ment our policies and programmes,
especially, our land legislation in tnto
and with all the gincerity and they
cannot do anything. There is no scope
for any Party as everybody is trying
to ameliorate the lot of the landleas
labour. Because I am coming from a
villege......

SHRI B, V. NAIK (Kapara): Is the
hopn. Member suggesting a party-
less democracy?

SHRI K, SURYANARAYANA: No.
Inless there is a party we gannot do
anything. I am not a Sarvodaya
weorker, I have been trained in so-
cialism like Mahatma Gandhian socia-
lLism. It is not gny text-book sociali-
sm, 1 am a practical socialist.

Twenty years back, without any
land reform legislation, I made arran-
gements for distribution of land in my
constituency, that is, regarding about
200 acres of Government land. Only
recently they have got pattas.

8ir, two years have passed after the
Land Legislation, but nothing has
been done. We have bad four Govern-
ments in Andhra Pradesh. They are
(1) The Brahmananda Reddy Govern-
ment; (2) The Narasimha Rao Gov-
ernment; (3) Sarin Government; and
(4) Mr. Vengal Rao Government. But
now Vengal Rao Government has pro-
mised that they will make the arrange-
ment for distributing these. There is
the XKolleru land to the extent of
50,000 to 60,000 acres which can be dis-
tributed to landless people. In that
area, there are the Harijans, fisher-
men. etc. But the State Government
said that they have not yet surveyed
it. They said that they have survey-
ed qnly in bits of 100 or 200 acres
ang.so on, I sybmitted a Memorandum
sometime back to the Prime Minister
alopg with 32 MPs, She hag for-
warded it to the State Government for
their consideration. It is only on paper
They O;:E’{e- not surveyed so far,

(Resl.)

But the present Chiet Minister has
now promised that it will be distribut-
ed to Jandless poor. This js a fertile
land. No fertilisers are needed. This
is what the Government of Andhra
Pradesh told to our Consultative Com-
mittee of Parliament. I quote:

“The Kolleru lake bed area covers
about Acres 1,25,000, This is oply
approximate as the entire area has
not been surveyed. Greater part of
these lands les in West Godavari
district and a smaller part in Kri-
shna district.”

This land will be sufficient at the rate
of 5 acres per family. It is sufficient
for 10,000 to 12,000 families. In spite
of all these things the lake lands have
not been distributed. Only we can
grow rabi crop but not kharif ciop be.
cause in rainy season it will be fed
with water by several drains. This is
a fertile land, s

Sir, in my Constituency, there is,
one Bapiraju Dharma Samastha; I ap-
proached our Home Minster. I met
Mr. Deekstutji at Hyderabad 2 years
back and he said, it is a trust, how
can we do this I say, it is bogus trust.
I have given a Memorandum about this
thing. The same Dharma Samstha
pioprietor cooked up a cruminal case
against the agricultural labourers in
this area, There are about 409 vil-
lages and there are about 43 people
involved in these criminal cases. They
have been committed to sessions in 4«
false case. The same Dharma Samas-
tha has obtained a loan from the
State Bank of India of Rs. 3 to Rs. 4
lakhs for the development of Govern-
ment-lease land. Whenever I raise
this point about the land, the State
Bank and the Finance Minister are
replying to me that it is a secret. 1
request Mr. Dharia to enquire into
the matter as to haw they received
this amount.

On this, cultivation is being sum-
marily rejected. So, the Governmept
is perforce to give the lgynd. They
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wanted to seize 500 acres from
Dharmae Samastha. When I  asked

the Siate Bank Officers about
this, they said. they cannot
reveal the loans given to

individuals. Finally, a8 case has been
cogked up that they have agreed for
all these things. When the male mem-
bers yan away they took some thumb
impressions of the family members in
collusion with same influential local
people including the police. They have
cheated the people. They were con-
victed. Later on when the whole
thing was a police case, it was found
that these thumb impressions were
found to be false. Government has
not gone in appeal. Thisg is the im-
pression given in the munds of the
public, particularly, the labouy class.
So, my appeal to my firiend, Shri Mo-
hen Dharia is this Let his plan help
the labour class only and not the big-
ger people. We need not bother about
the hagger class. They cannot go out
of this country. They will hive in
this country only. Prices are going up.
Recently, procurement price policy
was announced. In the name of pro-
curement price, in the village, they
are fiving concessions to big farmers
only It is only the small farmers
who are affected. So, I have received
a telegram from my district which I
may be permitted to read. It reads a®
foldows:

“In my absence my house at Re-
langi Tanuku Taluk, West Godavari
District, Andhra Pradesh, sealed by
local Revenue Officers on 34-7-1974
at 7.00 PM. No contravention of
any central orders. No action taken
at State level. Pray immediate re-
dress and save prestige to 68 years
old widowed mother with children
—Rangisetti.”

In the name of procurement, they
harass the villagers in the village.
What, can the poor people do? They
capnot come to Smt, Indira Gandhi or
Shii Vengal Rao. They can only ap-
proach the constituency Mentbers. T
have got geveral such cases I do not
want to take the time of the House.

(Resl.)

Coming to housing aschemes, they
have agreed to provide house sites to
agricultural labour, The scheme is in
operation in rural areas provide house
sites to landless labourers. This was
the scheme introduced in October,
1971 in the Central sector. The sche-
me envisages provision of housing
sites in hygienic surroundings free of
cost to the landless workers:in rural
areas only. How can they construct
houses on these? What is the use of
providing sites only? Have a plan to
remove the caste Hindus and you give
pattas to harijans in the villages.
Otherwise you cannot abolish the un-
touchability.

So far as Andhra is concerned, 1
can say that there is no untouchability
prevailing. (Interruptions). 1 say
there won't be untouchability pre-
vailing hereafter. This I can assure
you all. I am also expecting my fri-
ends in Parliament to follow suit. I
request the government to distribute
house sites I cannot do anything.
Smce I belong to cooperative society
class I know who ig my neighbour to
me and who is staying in my house
etc Let them distribute landg in such
a way so that harijans are given sites
between caste Hindir's houses. Other-
wise you will only be creating Hindu
society and you will not be able to
aholish the untouchability at all.
Apart from whatever assistance 1is
given by the Central Government,
the State Governments should also
undertake a scheme for providing
house sites. There should be no hari-
jan calony and caste-Hindu colony se-
parately The house sites should be
provided for in between caste
Hindu’s and harijans. You are still
keeping umtouchability if you are do-
ing this. T request the Minister to
give serious attention to this. Let
them take 10 years but this problem
needs to be tackled.

Once again I thank the mover of
this Resolution. This is not a party
gubject. There are 88 per cent land-
less labourers depending on Agricul-
ture. Sir, there are no ration shops
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for the agricultural class. Whatever
is produced is taken by the Food Cor-
poration. The same people who are
producing this paddy are not getting
it at the contro led price. So, there
are all the chances of a revolution ori-
ginating from the agriculture class.
Then, npbody will be able to prevent
it. Sir, I am very thankful to you for
giving me so much time.

*SHR] M. KATHAMUTHU (Naga-
pattinam): Mr, Chairman, Sir, to
speak on the problems of agricultural
labour in this House 27 years after
our Independence is really very pain~
ful for mo. Agricultural workers are
the most neglected section of our
working people. All the four Five
Year Plans had totally ignored them.

At the very outset, I would like to
extend my whole-hearted support to
the four propositions contained in the
Resolution moved by my hon. friend,
Shri Gadadhar Saha. At the same
ume, I would also like to place before
this House the distressing conditions
in which millions of agricultural la-
bour live in our country and make
certain concrete suggestions for im-
méediate implementation by the Gov-
ernment.

None in this House can deny the
fact that the agricultural labour play
a very vital role in agricultural pro-
duction. I should say that they con-
tribute 40 per cent of the physical la-
bour required for country’s agricul-
tural production. Their number is
about 4.75 crores and if you include
their dependents, their total popula-
tion will come to nearly 15 crores.
They constitute kbout 26 per cent of
the total working force of our country.
What is the plight of this important
segments of our society who play such
a vital role in production. They are
in acute distress. They are not get-
ting a reasonable minimum wage. In
many paris of our country, even today
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their wage is poor pittance of 50 paise
per day and in gome Dplaces Re. 1 &
day. The moment they demand higher
wages, Goondes sre let loose upon
them. In broad day light these people
are murdered and their houses are set
ablaze., Just because the poor agri-
cultura]l labour ‘demanded a resgonable
wage, 44 Harijans including women, in
a place called Kilavenmani of my
District, Tanjore, Tamil Nedu, were
bumt alive some years ago, which
shocked the comscience of the whole
nation. In Champaran District of
Bihar, two were shot dead on the
ground that they demanded higher
wages. I can cite so many examples of
brutalities perpetrated against Hari-
jang in U.P. In Ramanapalle of Andhra
Pradesh you will see the slavery being
practised. The sgricutural workers
who were getting 50 paise a day de-
manded a reasonable wage and the
regult was that 100 houses belonging
to them were reduced ito ashes. The
State Social Weltare Minister has
admitted this in hig statement in the
Andhra Assembly. In Sorappur, South
Arcot Distri¢t, Tamil Nedu, they were
subjected to guch inhuman atrocities
Several houses of agricultural workers
have been burnt down by landlords in
thig place. Sir, it is really tragic that
this Government ghould ¢ontinue to
remain ag silent spectators of such
dastardly acts. This Government pro-
fess day in and day out that our rural
population ig being neglected and a
major portion of our couniry’s rural
population does not have drinking
water and electricity has not remched
the rural areas ete, But the sympathy
of the ruling party is conflned to
words and not shown in action even
after 27 years of our Independence.

You should be aware of the fact
that the Minimuwm Wages Act was
passed in 1948. It is realy agonising
to say that till 1964 the agricultural
1abour of our country was not brought
under the pwrview of this Act

ot

*The original speech was delivered in Tamil,
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several States. It tookx 16 long years
for some Mtate Governments to think
of impiementing the provisions of this
Act for the agricuitural labour.
Though it is being implemented in a
few States, I would like to ask of the
Minister of State for Planning whe-
ther the minimum wage being given
to the agricultural labour bears any
relation to the prevailing prices of
essential commodities, whether it has
in any way helped to raise their
standard of living. When we put this
question to the Central Government,
we are told that thig is in the State
sphere of activities, The Central
Government say that at the all-India
level, two-fifth of country’s popula-
tion is below poverty line. 1 have
no hesitation in saying that at the
State Jevel the percentage of popula-
tion below poverty line muen
higher. For example, in Tamil Nadu,
nearly 60 per cent of the population
is below poverty line.

It cannot pbe disputed that agricul-
ture is a seasonal avocatin, It gives
employment tp them only for 120 to
200 days in g year. You know, Sir,
that agriculture is being mechanised
and even harvest combine is also
introduced at the cost of even this
seasona)] avocation for the ggricultural
labour. Many land-lords have taken
to 'mechnical tilling and harvesting.
On the one hand their days of employ-
ment are getting less and less and on
the other, their wages are so low that
they cannot have even one square
meal a day. When they agitate for a
reasonable wage, they are murdered
and their houseg are burnt. There is
no protection for them anywhere in
the country, Neither the Central
Government nor the State Govern-
ments seem to bother about their
woes.

To give a classic example of how
the Central Govermment behave, I
would like to point out that in August
1078 a Notification was issued fixing
minimum wage fop sgricultural labour
falling within the jurisdiction of the

(Resl.)

Cential Government. I need not say
that wnis was to be emoiced in ine
Union lerTitory of Delh: atso. Has it
been umplemernied in the Union leifi~
tory ot Deihi! In Mehraul, adjacent
to Delhi, there are 500 tarms belong-
ing to the Minsters, the Governors,
ofhcers and such other V.LPs. 1 am
really sorry to say that thig Noufica-
tion has not been given effect to in
these farms. What happened when
the agricuitural workers demanded
wages as per this Notification? Neither
the Delli1 Admumstration nor the
Labour Ministry stepped in to resolve
the conflict. But the situation 15 com-
pletely left in the hands of the police.
The S.H.O. of Mehrauli 13 siding with
farm owners. Workers are harassed,
beaten and even arrested, Falge cases
have been put up against them. They
have even physically thrown out of the
farm workers from their quarters 1n
the farms at the instance of the
owners. This sordid incident happen-
ed in a place adjacent to the capital
of our country where the Central
Government is located.

1 can go on narrating any number
of such unsavoury incidents, Sir, in
many places, agreements are conclud-
ed with the agricultura] labour, but
they are not adhered to by the vested
interesis. Agreements for paying
wages 1n kind are arriveq at. But the
moment the landlords fing that the
grain prices are going up, they want
t0 pay their wages in money. Conse-
quently, with the price spiral, the poor
agricultural labour are unable to
make both their ends meet. For
example, in my own district, Tanjore,
on 22nd July 1974, an agreement was
reached between the landlords and
the agricultural labour for the pay-
ment of wage in 6 litreg of paddy and
Rs. 2.75. At that time, the price fixed
by Government for a bdg of paddy
containing 57 Kgs, wag Rs. 40. Today,
it has been raised to Re 80 per bag.
Now, the landlords refuse to pay their
wages in kind. They compel the
agricultural labour to take their wages
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in money. The landlerds know that
they will be able to make much more
money if the wages are not paid in
Jund. Naturally conflicts take place.
8ir, very offen, in such conflicts, the
Peliee acts in collusion with the land-
lords. Besides, the landlords let loose
a reign of terror with the help ot
Goomdas, and also social boycott is
imposed on them in many places in
our country, Sir, slavery in agricul-
tural labour in one form or the other
is widely practised in several parts of
the country even today. With regard
to distribution of land among agricul-
tural workers I should say that 1
have no faith in the effectiveness of
your policies on land reforms.

While the Central Government
have given their consent to a legisla-
tion of Kerala for giving the right of
ownerchip of land to 25 lakhs of
tenants in the State, the President has
returned a Bil] gent by the Tamil
Nadu Government, which is not very
radical, but merely gives right to the
cultivating tenants to purchase the
land ownerg rights. I am unable to
understand why the Tamil Nadu Bill
was returned to the State Government
without the assent of the President. In
Tamil Nadu, there are go many reli-
gious institutions and charitable
trusts owning vast acreage of land, It
ig reported in the Press that the
President has returned the Tamil
Nadu Bill on the plea that these reli-
gioug institutions and charitable trusts
have objected to certain provisions of
the Bill. It i3 reported in the press
that the President has directed the
State Government to make suitable
amendments to enable the so-called
institutions te hold sufficient lands for
the fulfilment of the objectiveg for
which they have been constituted. I
know that a religious muth in my
tewn Mayurem owns 72000 acres of
land. I would like to know why
should this muth requires 72,000 acres
of land. There are some other muths

N T 3 . . <
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like this in Tamil Nadu. Sir, Trusts
are set up in our country solely for
the purpose of misappropriation, I
know that a Trust hag been set up for
the purpose of spreading Family Plan-
ing!? Such religious institutions and
Trusts arg allowed to exploit the
tenanty and agricultural labour in
our country.

288

Sir, with the widespread use of
pesticides and insecticides, the agri-
cultural labour have become suscepti-
ble to serious diseases which often
have proveq fatal. But the provisions
of Workmen’s Compensation Act are
not applicable to agricultural labour.
Similarly, no Trade Union laws are
applicable to them,

I would like to enumerate the steps
that are to be taken by the Govern-
‘ment and I hope that the Planning
Minister will use his good offices in
this matter. Firstly, the agricultural
labour in irrigated areg must get a
minimum of Rs. 7 to 10 a day and in
backward areag it must range between
Rs. 4 and 7. The Minimum Wages
Act must be implemented throughout
the country without any exception.
The Workmen’s Compensation Act
and other relevant trade union laws
must be extended to the agricultural
labour. Sir, there is also an impera-
tive necessity for the Central Govern-
ment to formulate a comprehensive
legislation for the welfare of agricul-
tural labour, incorporating a set of
guidelines for the State Governments.
The Kerala Agricultural Workers Act
in thig respect proves to be a good
example. It ig not that a Legislation
alone is the need of the hour. A
proper enforcement machinery is
urgently needed. Therefore, any
comprehensive legislation should also
contain a provision for an effective
implementation machinery. At the
moment there is no proper enforce-
ment machinery in. the States. A
statulory enforcement nwchinery 18
very edsential if such a comprehensive
legisiation iy to have any impact on
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the conditions of agriculturaj labour.
In the absence of such a machinery,
very offen police ‘are interfering in
disputes between workers ang land
owners. Now in Tamil Nadu, a Circle
Inspector fells the agricultural labour
that either they accept what is given
to them and work silently or get out
of the place. Such police interference
creates unnecessary complications. Sir,
1 would also like to point out that
there must be a time-bound program-
me with statutory force behind it for
the welfare of agricultural labour, I
am working among them and I am
personally aware of their privations.
Though Government promises to open
fair price shops and the prices of
essential comoditieg have been fixed,
in the rural areas, these commodities
are scarce; and prices in the open
market are high. The agricul-
tural labour are the worst hit in this
matter. The Centra] Government
must ensure adequate distribution of
essential comodities to agricultural
workefs in the rural areas of tht
country at subsidised rates,

With these words, I thank you for
giving me an opportumty to speak or
thizs important Resolution,

ot qawT arm (quelt) @ wemfi
W, §H T AT WY T Fg 4w
Y AT Rl g A e
W EH gred § 7 ) Sax fafrex §,
7 gitEeae fafves § Wit 7 grafag
fafreec 1 fod Do Wil B g
& ﬁammmﬁmﬂ’rim
wzt faemre &1 DANd wAEm W
rr&mtrmmtgmr L4
R @ wY fowgt T ¥ drret
W aat a1 WA o) ¥ wowar

g % @ aww oft sty e Wil
1728 LS—12.
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gefug fafrex o wiwest &
fafred, st guoam 1T o farg, we
#ax fafrex 9 grew & sWR @
aifegdr a1 )

TRAMY 79k fralt Fod
aré € ¢, Sfew NE AT ar domr
feadt ot o=at &), waz firer s
CHT ¥ I # qraq 7 fwar
T, &t g WfeEt Tz s W
R e § 5 ot T R ¥
wifw 7 & i)

qZ FATT FIE TR Y W WA TG
wrar & s st arfer & %@
TR § fay n¥ wq weiew ¥ 9O
a1 wew g fe ¥ sarer Sree §
W enar A fear wAY § 0 A
| A AW v P
et 9wE ¥ T8 adt g
AT TeT fRT w1 A o w7
afgF A ¥ 1 S W X wrEw
R oAl w W o A b
e sy § & wae & ewh
¥y ot gw Wr @ Ay § eaad
z=a) it faar Far, Afer 2g iy =dt @

fafree< wgm g ¥ s wAY §
s graw feay famamoms & 1 qa
v et ¥ Y g€ Rront § e
gl ww g Wt ¥R et

R ¥y oA oo Wy fe
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g} A oy ot s v |
.y powdly s, e &K T war ) o Fonther waw &
vt 4, fead  worr e e TR P fper o sefig
wfy frar &, wif wed & frifeen g T R Aot i qemele & W

WA | g T ST AN W sl
welr & faeefy, ax aw W N
Teife st wglr , 27 Sraw
Wz o I ST AT , 7 R
TG A Aoy o &1 g W
uvft I vH T w@ | &, wrered
R <} § s Ao e @ §, X
0w W erfew feafr & W guTC

afr gwr &

1635 hrs.

[Sumr Nawar Kwuomrr S8pvHA 18 the
Chatr)

Hfepr a7 & A< ¥ 9ga 1o fe
T s gea g & FF e
¥ ¥ Wy AU AT X AR A RN
T et X fomr fer & fo wAR
e TRy & fac ok wfw W@ g
e anw =4 § i gr ohw e
HaT W) WA RN | FWT W AT ?
wimmreg W g ? wgA faT ¥ TR
v oft, ST ol i g1 SRR
wwd kel % s g vE ¥
weary w7 fom &1 g farg & waaar
g fiw qx difww & @ ¥ v I
w wif aifsr aft § 1 a0 & W
T wr-ag R e 9 6 el At
faderfy ar ag g ow REM @ AR X
mwmw: ity g o

wr 2ur-fafie. Sl s X wfige

wrx Tegmam 7 g wde /i
¥ aremeer wift € ey o 4T e
Y ¥ wper e @ fon 6 e Y
wnft 1 Wi fafa oz § O Tamat
Fq¥frafer e oy ot W ofefi- o serrer
falrd | arboa ot s iy Firet $efic
w1 & g ¥ e afad wad g

wtey & ady yrfT Wi dea
& wrw oY sveen o Fewrr o wified,
avrfie wiag i mY CraenR farer w0
o&t sqaeqr wedt wifgo, forg & W
T ¥ TE Tgd, Wl W wAOT 43
YT wqrET ¥ SqRT AT §F T X 7T
S

#o qYo To dre WX Fw KA
¥ o ogwr P AAgd A qqeArg 9
&3 0 wft w ) AT FTCH IR
wHAT WA T GG  fag
T ¥ A § wregm wgard ¥ v Sl
1 gy ¥ & avd ¥ famd
Aw v X Qex wedi A awdt
v d ST e ¥ ady o §
FEy @ Ay * § e wagd ¥ fag
wr{ AR AT XA KT I W
zign-fafie ¥ g Wk N Bfew A
AT
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e wwifan ¥ fafvoe Sfwr T2
g A gow &) wve wg war ST iy
waf) oft Wl i g -av wet frmr
forn & werrare s wrd & dwt o ar
B w1 wronr gaw Y 1 Frfrr
AT o w9 YA B e e ey
Rford 1wl oY vt & TaR Y welimy
AT & 1 (Swewvr) W ¥ waww
A% fr wgr omar g s g A 300 ¥7Y
a1 & fag mg, T ®Y gRR 9T X @AT
TV, SR A AT AT E Y Iq &
&2 D AT qRAT §, IF Y AT 1
Fgd §1 ¥ ¥ wg g oo Qodww
&z T4, gafasrse T & qr g
§ g TTd I goa A Ry WS
T g1 A% R TG TR E FOLF
fir g Tgen oy war | g @
T geaE I B pewarar< oY a8
FA & AWE TAATHEE | WOT IA &Y
W @foy 1 w1 ¥ A geRRr
Far | afew W vew W_E Tz
¥ earfome dar ey gar ¢ 1 gafan ¥
TN TyEBT RAREAT | 99 F1 i
Wewm & et e ds afwd
Ir Jefema & ey o frfraa
e & Woax edmde  fivor s
wrfgg : ®o dVo o > WM, ®E
T ady aqr anier ¥ S,
BT AR XK AT, §F FT A THT
wite wfomg + gafe & 3 goer
wheRr femrg v wiedz e
LT Anfgn | sefierr wer TR ST
¥ N | TR WO pEsr

(Hest ¥
LR avar ar, AT O oy 2gw A
§ % % 9 fox war g

it wor ww vl (arzr) ety
oY &Y TRET WY g ot ag W
seim frarmrg Ie ar e ¥ awde
w0 g oW Fa weardy ot gerrfed
s s € § 1 gerR v WY
A ad v oAt i iy o
SYE Fagr 7 feafer w1 39 avir fpay
it R e e sg ¥ ¥
& aifear wgw 9 avawr At g
TATHT 7T AN ¥ TGT TG W oy
Hagy & fod e T el o Jg
sarer § for weped 3w oYY g Y
T 1 qar ot o) ¥ oy o A
g argoimar i fe wrwy
w5 ¥ wewr sfew adfr A gAt wC
43 e § Sw A Ay e o §
THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) I have
not changed my language
off T o Wl S S A W
agr aze Y @Y g &9 A/ fvar |
" 2774 A WA & € T4 QT
§ 7 TR e o
W ¥ wgT, W ¥ 27 g NS
fore frafa ¥ ar 99T wror A% T
™. L(vRawTR) S o feaf ¥
*1E QUIC T g5 7 WA A v v
% O dr wfeer oY forad oy foar
{frpmudn Nt arwr o &
& Qe femY wr ity Ak et gardy
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WY Ay gaver QY w9y Fel 1 war
oY | wEt § g 7 SfeT W
Ty Y Bifow w1 27 af wgd

gl Y fenfs mor %) feafa & s
wedt §Y aga west oY . . . . (SwawtH)

TweaRR A g ... (vaa-
%) gl oft ) ard wed) sy
g1... (voEgma) st e oY
wfadaw g @11 & FMT W fazge
g fegr W1 PR TwEqTT *
vEilga F1e fFg | 7 SRR F AR A
TAAT QTG | 1961 7 WHFAL AT
YT FT FR GEN IAT W 4 Wiar
fore ¥ QReas M @A gu s a5 =
FAT W & 80 GHE X G foraer
#raf ) gall @fards 1973 %
RAT [ FHN Y dvay 97 F¢ Fafad
FY 18 uwe wfgfad w7 45 upe %7 ar
w§ ) §ferr gt aw gd weeT § dfve o
Wfmm & frewr wx fray o
ofe g0 Y AR e e
frdY ag ad) wgew o sk gy
AT NAW & WA geew Sag o
(waxiw)  oF WY i'w o faar
wfe Ao Y afY foelt § qE Hama &
A FY @ AR q@ e wf wg,

Tag WY warar g oY Hw & ad

a3 Ao fax X, A AR g 2aae
Y ater &, N FHlT T H 4t v
wfvafoa &Y g s difer oae awr,

T ¥ A AW WX wrE wao &
W IY miE T E .. .. (wiam)
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- o fateanr o ot fed Y

# &t wrear, fea ar & wowr ety
forrwr VB fordr o § Sy 220
o A M AT A w7
W WL KAy BRA AT wg WY & e
ST TN | W1 A KA [y iy
gfar widt Wt e wy wifes &
"I ¥ RET AN A iy A% ...
(saawra)

;N ity (Rfwioge) ¢
weEmweARg (TR g § 7 A
FARA . . . . (3T7WA)

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): On g point
of order, Sir, Shri Fakhruddin Al
Ahmed 1s a candidate for the Presi-
dential election. He is not present
here at the moment. Unncessarily,
this sort of a remark has been made.. .

SHRI R. R SHARMA: He is a
Member of this House,

SHRI PRIYA RANJAN DAS
MUNSI: When a responsible Member
is speaking, he should have either
sufficient documents to prove that he
has got more than 220 acres of land or
he should withdraw his remark, He
should be ready to prove it. Otherwise,
in thig manner, if you permit this sort
of character assassination in this
House, this democracy becomes mean-
ingless,

-

MR. CHAIRMAN: Shri R. R. Sharma
to please continue hig speech,

Wt & o wm (wew) W@
fafreeT wff &, dfiw Bme Y §



[nwws s

297 Agricuitural Labour SRAVANA 25, 1896 (SAKA) Agricultural Labour 298

(Resl)

MR. CHAIRMAN: Why are you
making these observations? 1 have
not given any ruling. 1 have called
Shri R, R. Sharma to continue his
speech.

SHRI BUTA SINGH (Rupar): I rise
on a point of order. My point of
order arises out of the statement made
just now by the hon. Member, As
has already been pointed by my hon.
friend, Shri Priya Ranjan Das Munsi,
the hon, Member has ]evelled baseless
and absurd charges against one of the
candidates of the Presidential election.
Unfortunately or fortunately he was
addressing the electorate, I mean, the
Lok Sabha. In the context of this
situation, either his statement should
be deleted from the record or he
should be asked to substantiate the
charge that he has made and if he
cannot, he should withdraw his state-
ment,

MR. CHAIRMAN: It is an establish-
ed practice that, if any charge is to
be made against any person, it should
be given in writing first to the
Speaker. So far as holding of 220
acres of land is concerned, I personally
think that it is not a charge of such
a magnitude that a notice i required
to be sent to the Speaker in advance.
If the hon. Member referred to is not
actually holding 220 acreg of land, it is
open for him to come and say that he
is not holding it.

SHRI BUTA SINGH: You have not
given a ruling on my point of order.
My point of order is that tomorrow
there is going to be the election...

MR. CHAIRMAN: I have already
ruled on the point of order raised by
Shri Priya Ranjan Das Munsi and
yourself. I would request you not
to raise the matter further.

SHRI BUTA SINGH: Thep I move

a formal motion that whatever he has
said on this should be deleted.

MR. CHAIRMAN: Under what rule?

(Resl.)

SHRI K. S. CHAVDA: He is chal-
lenging your ruling.

MR. CHAIRMAN: I want to know
from h m under what rule he is mov-
ing that.

SHRI BUTA SINGH: 'l am sorry 1
could not make my point clear. To-
morrow the Presidential election is to
take place and a serious charge has
been levelled by the hon. Member
agamnst one of the candidates for the
election. Either he should substantiate
that charge—maybe, he has sprung a
surprise on you—or it should be delet-
ed from the record in the absence of
any documentary proof.

MR. CHAIRMAN: As I have said,
it is open to the hon. Member to come
and refute it.

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): With your permis
sion, may I say that Shri Fakhruddin
Ali Ahmed was a member of the
Council o* Ministers and with authen-
ticated information I can say ihat he
does not hold land beyond the ceiling
prescribed by the Assam Government.

SHRI K. S. CHAVDA.: This is the
documentary evidence in my posses-
gion,

MR. CHAIRMAN: 8o far as this
matter iz concerned, it is not before
us.

SHRI MOHAN DHARIA: I want to
make one more submission. This
is indeed a very serious subject that
we arc discussing today. I would like
to assure this House that we do not
look at the subject from any party
point of view. I would like to make
it very clear that, with the amend-
mentg proposed by Shri M. C. Dags,
Government has decided to accept the
Resolution with all the responsibility
that flows from it. Therefore, I
would beg of this House to keep in
mind that this is a very serious matter.
Crores of our brothers and sisters

who are landless labourers are :oday
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[Shri Mbhan Dharta] aiwr fik # Ff & auft & on

suffering. Let us try our best to come .

"L pesthe and wonrete mumies t 1 qTaY mrh"zﬁmrf#wmih 1973

amd rise above the party level § T oY vy el & 99 age a@ aveer

el ngmn : Ot @9 Dfwa
Lam et ol

ot am twx wat : wauf S,
¥ vl Ahaw wr ager wredt §, o€
e w A - §, ek g
gl ot T gy gwr 8 ) ¥ wa -
dra arat A avw Wi FT e e

STET |

mrEe W § wt § gaw-
wary afr gy o $oY InE wd T
wre ¥ o 4g X § wrdar, 7w 102
wWH ¥ W6 105 W [T §ader
W I T WY AT 150 W ¥ AT
160 %@ frewr ¥ aw Y 21 wifax
ATHTT FT T O § FAOEaQD F @
¥ areafaey § 7 o av® T
¥ faT gfrar wx =Y mfwar & ot
g 2@ oTw wTE g7 vt wwA
g A5 HCRATHIGTE w7t § 1wy Taw
8. @ g fie wdl, v s dare
it Y, gln oy oY ae av AT ag
foeqr w7 wqT TET THH G
#@ wTwsd? FAOECRUNEg T
i fovmr w19 9T 4 W T §, W
it A w7 § w0 @ T R TR
Trerfeer gar svfgr ofs o7 WY 9o
g e &% )

w gqwew fear a1, fvw o wO@
R oY weny vk § | se e ag
F -4 e ag giww =) @8 ¥ afoer
W aveer § 1 wfew offww, Wyt &
famefiat oy foer & wfwer g
K § 9% ¥ S w, w9,
oF oF 3% O & w12 W
¥ 16 Fre g€ o weT ower ¥ | g
ST T TN R T, g sl
HT SFARH FW & % Ay 57 7 A7
e agt Y Sy W aeh @ R
T A S TYOT § ATOTEY T AW
gWT I8 Aawr ¥ oy Y Ay Fre,
o TR i gy wTied |

HolY FgreT A vt o Tt anr oy
& fon & 31X 7 ST FgE WO
g1 TR Y TN I TS AFE wRA
FoTr w7 e Ay firar @) Afieer oy,
qF  qar Foar § FEowd o s
FTEH WAT 9T §5 T W0 7 W
¥ o, wawd ¥ difgr @ &
arq, wiy Tag<i-Ar gy wrgrg (e
g1 9w aw &T 9§ el
g, W AW e W B g
ool W W A et aa, fae
% foa wegrewr Wt X wEr
ar T wgd wed evwrwergl
TERWT WY & AV TTWT AR A
T WP W WY IR W A FEd-anes
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& A 2d go.& miF TR wow
Aax AFAAT <@, wh whad A g
¥ Aer 3 T8 FAt IETTAH @)
% ga: FWRY wag T 0wl X
grq, A amA-arw ¥ AN Fow X
gy -fawag & A, awr whom
Foid git WX 9a 1 Afome W A
X 7 &4 H R S3T |

oft oW agw W (o)
ATty oY, 98 ST W w0 & s
LM A AGE G, WA XH W
qrew ar 7 S Tg Prir Ay S
| Wy & wrory v gH 96 avi-
fadre o WrOWTT W eI AR T
RES wrrx By AT adweredon feafr
¥ orer g &, St Afer g, oY o &,
oY dfeds &, o Wi 9T wW TR
e, e o TaR are, et Wit
et 8, Fore W ong waRT e WIE
gficar Ay ¥, for Y wgar ww -
Fawer wv-fordiRe 3Ed &

off arfn ot & v R -
# 97 W g A QAT TAE | IE AT
¥ ww gaofesd § s o7 & 5
¥ gigra wa & ford g fady T
w1 W | o O wifew Y WP W
R4 g% = faoor wo @ & g
37 W & wrw A “few” w AF, @t
¥ g war w%, wife ag I
¥ < feur aar § e of0 g qfw 3@
W W & fok v qfw @t g @

9% qr qfw 7 @ ¥ e qve ana
ot 7 § 1 GRS ART TWRH ]
aws ¥ fag W § foman fr g 7T qwT
wrd 21 g, 9w i 3 S wre W
TV 394 g W saww 3 €N afR
g a3 o6 wfw 3w oag
wg Y g 1 5w e e e
QY @& w19 3 T rwrwar §

17 00 his.

%8 w1 ag 53 & f5 ofx af
THTEAY WY ATE T B wrgd W A
grefray 2w Frere oY S wRGrITOT |
TH g X g Y RWT AT & ¥l
E-orwrr st ot o TgER omare o )
g § g 'Faear 2o o o R
Ia¥ Frer 1 0 wfer sy o @ g
& 1 qE X T 200 T FleoTeRy
ow uFe F e § i owi 4 s
qrify ¥ qfcasrivn Tt € 1 wgh oY
= ot 1€ & 5—¢ vww W W@
afree €t oy & et o e
Tw A ¥ Fav W, € W A w6e
Ot &1 I | T ¥ el
S g § faad gra grfer
e, gz, S4TE-AE AHTH THH NEHTUH
Iqaed FOT X & | T Faw @ ¥
frare wrenfae & afer wod 2w o
11 0% wasr 6 faara, I
B A T § WwEaT g
AT T VLT B W O TR
& 1 Yok waraT Tgh T Sl W ow R
Fws wwr g § e Y ot @ a

-
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NN Iamz I ETH FHFA
a1y rr et & afiere & S §-
IHE §2 §, SN W &, SERT &Y E i
IF B B T § | B BT T
N @rg = W Taww & 9 a9
T @A T SAF FX ATAE AT FH §
TaEY ot § WY § 1 T TFIL W &
# fs o ¥ @t @ § for W
aTaq WETET WA § W ST R
arg ofene & T W F@T |
g0 a7h gk W ¥ foufa fargw
ST | GUIR NI9 4.0 F)IS GFHT g7y
gt & fag & 1 @Y & 72 W0r WA A
@Y § | T T FT FRATT T I
&1 100% 20 Q% @y § Foad arer
& T g WY w4 9T ST F fog
A, & T F fAg A 1 sw aRER
7 o1 § fortd e o ¥ aW owE
aie &, &% 98 Tu s ¢ o ara
7@ FOT T &g SR THA § W
60 qTdwE T8 &1 § foes O BIH
ofrew & |

W 3w X v« Az frand & v
wrE @ agar ¥ ®oe qfa qAnd aw
qfierre & &Y & A9 T E) | A,
w9y qfcare & |3 & g T,
W, 39 gioar v am o ol ool
g wmrmEr T ag g R
AT a3 ST & 1 X9 qE A O T
¥ forg oY gYaAT R §, SEETT AT
1 QUTKY, AR AT A A WY T
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AT TE ¥ e A www S3F wrer v
¢ 9y <Y qEe @ war W wnar § Wi
¥ gupd § S% mag grd o
grft, gerd waftr welt wraet 1 & Al
wawar fom wga & e Forrst fasr e
w7 Fay & —wnen @ ofY I9F OF oW
8§78 9wY & | wraifan w4, ¥ wq
o Fq &F IF FAQAT WA F 4 X
AT AT FRAT

T A1 AT W EW W § W
g7 fomar gwd ww wrowr faaE
W@ W1 A We[@T W0 Sl ITH I
IAA gr (R, ws3 g g fan
F 94 7Y ® "R ¥ gw wewfaraw 440
g1 Ay ¥ fd qw afas ads
g1 w|q, WO W WITX A,
T & =y wed &, fa fomid orr wfew
qfr § 7g s & & & &9 W
w4 v § wled qudi @ @R {0
agt wror § fa dx Pemed i faw
waddz ¥ g fage fasr 9, garl <@
i wdsw v foad godar gl
wefrmr ot § WY SEF T A IR
fa weafer x1 2w oY ), SWET W
mf & A q@r w0 W @ife @
it wa ardt ® daaw N, &
T FT TR R0 AT T & 49
# sy Fam® org ww-wfes &, o
e My T B W § AT I
g w3y SEgia & ane-arg IERA
W TFT | TE WIW T QAWE &
Sq Tg $19 g A 100 ¥ 9 20 qX
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e atgt X¥ foad qrw g 0 W
ot #§ § Ik frl gw 55 7 T8 wT
w9 | yafog ag w1 g8 WA § )
wwwh amy 9% gafean wrfear
W& caAT gk Wikt 26- 27 AN, Ax Yy
W & eren wmr § el ¥ awg
ufior S¥fwe ghgra wwiw wiT & oY
wiwt v & fr ag e o gwk
uE O W WE FW GO A I3 0
Wfl TF T F OF qF Wl I a2 9%
ag) OgAT §—@ T W wgA ¥ q@
a1 W 'R Rf 31 EW gwreEn
) fomdt & @ oiw &, T} o
R 6 T w Kwwr ag o ot
g2t sufe Iv% g # qnaw T,
wigw w1 @it 59 g # s
ford gy % wm §, fomrib gt # geeraw
#Y qwar & S N ¥ ooy §, g
gl ¥ ag 927 g A g M onhr A
ol go &, X 3 g F FAT FG
gy & 1 AT I ¥ FT F7 wEy
forerer § a1 & W9 UG B AT A
A N9 A Qi1 a7 W faww 2
2w W goar & fa www sfaas v
& 1 ug =) fowiw & 32 § foaw® o
gt 7§ &) afE Ik Wi g @
A A § Wl STl & wiv e
W 2w % 0% % f ) Wi W R
W R T W & T #
Wi ST § W AN S g 0w
F SO By wR WY ATH W gy
wheg !

1723 1813

(Resl.)

o ow wwT (21%) ¢ s el
arer o ¥ Fiy ToRd ¥ ol # oy
5eq qur far § IowT o wdw v
¥ forg T g g 1 W W i ey
# ad wrfir atedt ¥ w@ daw v
Ty T ey AR e g
FFaaftagr ot k¥t &
T Wi § o) wée wgd Wk
o2 amY & gu frard ot 2 §1 27
a6t # wrordy ¥ a2 o Wi o TR
I% WY ww Y wgw s & v il
T A4t o7 oY weqor frar i
wzr B WP WY waerar Ad Wi,
o g% 9 i R ofv el sfigg s
FE 5 wrgw § gy W ver fa faeat
& a9 awrq SeFr afgy 1 W
& g wrr wTgm g fe ag W E
qagT &, O wlr wogd ¥ forg g
TR WERY WA § T W o Rewlt A
ga< 39 fodr gy s ? ey frdew @
f e ot aF ¥ awAY F-wvr Fraeesy
&, forgfit 10-20 qay ooy W W
¢ w1 A€ ag A freer wT oW
I 9T Gy A & wf & ? fomt o
g @ ax F avlr

27 ®A Y wrardt ¥ arw oy A
P o & wvr §, oA § fwd
iy I A g, R & deger wike
ot Frgea av wavt wife ¥ gF, sl
frar, gonw T Sarw Y gfar gud
ARty T ok H4F T
agft afr pE &1 F ool el ) Fallt
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i faor o §, FrmT g7 ¥ § A
TS &7 sayeay wE we 9 § Wi
e ot sAay A feeRT 3t 1971 §,
9 & wenvafy g o & & weas
AT wT W g e & I
a Svwre A wEl gwe g o
gt & von vy aogdi ¥, dygeE v
& W ¥ forrey ¥ o gt & R
faar s, SR TeRY W fegr S
wfwT ma 7 ¥ T} §F N oriard
Y 4 &, ot w1 sax & Ad) fa
&) = O W e s afgT

wrvHl @ waem @i gE &
ot i fer sif foer et et €
Q@ & 1 saET ane Ty et &1
W PrE A% W TS §1 T
Tt ot fafeere a1 w81 wie Wt
Y &1 T 3% gver ofy AT S
0 1 (P Wt TR e T
g Haem g foemavt &
T qT Y W A AWG A W
faez & @ Trfeg AT TR WA O
Fogd & W BIE MR S F 5%
w3 wfed

HET WIS 91 W FH F@T Y,
g ol o o § wfer fe ot
TERT ¥ W Araw O Y faedt 4
e e 9§ @ WX T W
Qe fomd 1 s7% o WOy ;&1
ey 7 &, A SAET Www v g
IR AR TP IT AT o
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To1g & 7 & AT St ot @ s
AT g

weyeE mEe ¥ W users aur
waw sRwy # o §1 vl off it Ty
R gamrdsfafydnn e
k&1 o wew O ¢afaat 8 wTere
1§ Jwvw oY wT T ) @ AN oWy
wni oy & i qgfoma wff &
g e Agem T em A &
g W g wH rEToai X E
sRiredardar § s d SN
ety weAr ggar

WL T AE § iy Sww 9 ek
SH wugdl #1 W TS TV &Y aY Wiowy
W IHET F1 SAA AT WOy
o %7 AT g 1 i A9y fpar
a § faefy A ¥ w7 wifg & s g
AT ® gaR FW W sew W
TR W WA AT @ W A
TBT WHAL

T § wEE 9T A sy
TSR §@T A 7eATd w1 fregmae
Y ¥t 1qw FW ¥ wigwre feart
=H T @ THY AR g1 £ vrg faar
FoFT AT agA AUT W@ E |
ox & OFr T oY B W §, Rmd
] qzardy wife s 7 @Y Sgd & ux
FftamER STy AT
Ffragw e @ v e F ¥ A
qx § @ saet X fawar @ &
T PN § ST o A wew aur gud
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=0} ¥ foy <ar 9T waa), aR & A
w3 % 07 § i< A 9w QF AT
Wt aff W g ww dqe Al
qeardy wifs # wrawr @AY 92 A
Y fgd oy wErrdraror Y e
far v 9vr <y @ st Forec 3 wre s
faz gu &1 = Wi s fawy e
ST Tifge )

BIE AT AT G ZI ST A
foufy § 4% &g Nt =<}, Frdie,
faft o 3w, wift 3= ag & I &
oTaFT FY sHEeyy wTfue FAT Tfge
f gvar £ 2 e war AT AR A
=R, Y, dw wifs wel aT qet
A AT AR & 58 9 A gFr g
w1 "y & a9 81 Fwer
=T X K20 ] QT 7F ATV AFUATT EY
AT § W A hq A F A TSy 3
urer d, g ada A wrfaadradr

wqarar adty whai & 76 gaedt
@ ¥, fgaee FvE ¥ af sz
TR A FIC AN IH FT AW TAY
¥ & s St avRTT T A §
TSR M EDd § IR T & fag
WEITR TR S § AT ag §
I W TR A qeavg T v @ §
gfmat & ot X opr § o anferw
AT T YTHT ¥ BIqQ TEA & 9344
& ghewdt & 4 wrowy g W EAfia
¥ ¥ g6 grfret o aff g &
& weer s ¢ fae w0l qar gicwat
wrfe & fag sy ot oY qRET T

“(Resl)
TEE ATN IAFT A7 goweq Wi Wi
gar w18 a7 7 ¥ fygy faaifad vy
FET FY1 GR T & g & Ak
T al s AT maw A
9g ¥ W fa=ifoat & o< w9/

MR. CHAIRMAN: Now, Shri Y, S.
Mabhajan.

SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): I think we ghould
increase the time for thig resolution.

MR. CHAIRMAN: I shall put this
question which the hon. Member is
wanting me to put now, at 5.25 p.m.

SHRI Y. S. MAHAJAN (Buldana): I
have not the slightest hesitation in
supporting the resolution brought for-
warg by Mr. Saha.

Social justice hag always been one
of the objectives of our planning. But
after taking stock of 25 years of plan-
ning, we find that the landless labour-
e1s and the small peasantry who acco-
unt for nearly 65 per cent of our popu-
lation have not received the benefits of
planning, with the result that their
poverty {oday is as acute and as
exireme ag it was towards the begin-
ning of the planming period. The
65 per cent people to whom this reso-
lution refers are really the people of
thiy country, whom we often refer to
as the teeming millions of India and
they are the people who have been
left cut of the benefits of planning.
They include not only the landiess
labour, the marginal farmers, the
small farmers but also the people
belonging to Scheduled Castes and
Scheduled Tribes. We have tried dur-
ing the last 2§ years to attack this
problem or improve thefr conditions
n various ways.

But before I come to that, I would
like to say that this class of people,
particularly the landless labour, has
been increasing in numbers, ag ¢an be
seen from the figures. In 1882, the
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Government estimated that their num-
bér was ¥} ‘milifon; in 1938 they esti-
mated that their aumber was 33 mil-
lion; in 1951 by the Agricultural
Lbgar -Contmidtes their nuimber was
estimateq as 44.3 million. Not only is
their riymber incréasing but their
economic misery is also increasing.

For imdtance, the Labour [nquiry
Committee of 1956-57 had said that the
average daily wage of an agricultural
‘Jabdurer varieq from Rs. 1.09 to Rs.
10.96 per day. Since then, perhaps, the
diily wages might have increased, but
the priceg have increased so much
‘more' that relatively their economic
‘positioy, has become worse The Lab-
our €ommiskion which first addressed
itself to this problem recommended
that' 'two tHirgs were necessary to im-
prove their cornditions The first was
that we should lessen the pressure of
population on land. That problem
remaing almost, let me say qute
clearly, intractable. In gpite of fifteen
years of family planning, we have not
been able to reduce the rate of growth
of our population or reduce the pres-
sure of population on land. I would
not deal with that subject becauge it
is a huge gubject and I would be
going off the track if I were to deal
with it, but as I was saying, the prob-
Jem hes remained as intractable as
before in spite of all our efforts and
in spite of our planning.

Then the Royal Commission had
said at that time that we must impart
mobility to thig part of our population
so that they can move from one part
uf the country to another where work
iy available. But this also has not
been achieveg except to g very small
extent. For instance, iﬂ‘&h?,nrashtra
we get 'workers from Andhra Pradesh
for buildlng purposes. It is not a
solution to the problem.

SHRI B. V. NATK: They hava built
Mdtkbay,
SHRI ¥. 8. MAHAJAN: 1 do not

#ay "We have been unaware df the
problem or we are not {rying to do
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anything about it. For instance, in
the Fifth Plap, we hifve got a minimum
needs programmie. If-el

cation were made compulsory, the
condition of Yhese peoplecould i
?rove. Again there ig failure on that
ront,

As regards fthe minimum needs
programme, as ‘we ‘all-knew, the Fifth
Plan is almost, allow me to say this,
; non-starter, 4o be guite trank about
t.

Thirdly, ag regards land distribution,
so far dbout 9.6 lhikh hettares have
been made -available in Jdifferent
States Out of these, 54 lakh hectares,
i.e, 12} lakh bikhas, have been distri-
buted to landless labour. But what
sort of land has been gistributed?
Much of it is infertile. Take the dis-
trict of Thana, yn my State; 40,000
people have got land which ig uncwl-
tivable.

Then if we want to solve this prob-
lem, we must see that essentiay com-
modities of ordinary consumption are
provided to them at reasonable prices.
We know what has happened in the
last three or four years. The steep
increase in prices has made their
misery worse. These are the people
who bear the heaviest burden as a
result of the inflationary s_ituation.

1 submit, if we want to solve this
problem, let us solve it by a frontal
attack. Let us give them g guarantee
of employment and minimufn wages.
1 have personally been trying as a
member of the Advisory Committee of
the Plannifig Commisisén for the last
three or four years to see that we do
something to give them g guarantee
of employment. The Planning Com-
mision has have pildt projects fur in-
tensive employment. They bave -not
yet come forward with the results of
their intensive projeets. Inmstedd of
these pilot projects whieh ga on for
five or tep years, let Us go ahead. If
there atie arry mistakes, we can correct
them. But we are not taking am
radicsl or bYid stebs in that.direction
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Finally, we should assure them
minimum wages. In thig connection,
1 would like to recommend the sieps
taken by the Mnharvashira Govern-
ment. Though the minimum wages
legislation was made applicable to
this labour in 1948, even now some of
the States have not passed legisletion
to that effect. I.would like the Min-
ister $o tell us how many States have
passed such legislation and made it
effective in their States. In Maha-
rashtra, I believe it ig a fairiy good
piece of legislation. I will quote some
of its provisions. The State has been
divideg into three zones and the
minimum wage has been fixed between
Rs. 3—4} per day. The minimum
hours of work have beep limited to
8-7 hours. Wages are made cqual for
both ‘male and female workers. The
law provideg that these wage rates
should be revieweq every three years

It every State passes such legisla-
tonr smd provides guarantee of em-
ployment sleng with other piovisons
for primeéry education, provision of
\esgeritial commodities at reasonable
prives, there is no reason why withia
1018 years we should not be able to
make a dent on this problem of the
poverty of the milhons of this country

MR. CHAIRMAN: The two hours
alletted for the disoussion of this Re-
solution are over. Is it the pleasure
of the House to extend the time for
this?

SEVERAL HON. MEMBERS: Yes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIXH): ¥ have consulted the
Opposition also. There is 2 general
caneensits tiat we should extend the
time for this by two hours. Of course,
the half hour discussion will start st
230", That means the discusion on
this Resolution will go over to the
30th.

MR, CHAYRMAN: Is that the plea-
sure of the House, that two more
Hours 1y be gilotted for this?

(Resl.)
SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: The time is ex-
tended by two hours.

st My uw wfgn (fweg)
awrIia A, AT A weriE
arew & P o & fyed 27 ey
T TOAL Ig Fifew Fa @ E fraw A
¥ &gy awgd evfe At & fog
£O AITITF | ATFIT GTAL TE WQUT
A 78 & af-g e & s a91Q
e #E Ay qfw-gE Fan
FaTq WY & 1 ¥fe faoely X, WX TRA
¥ o, 9 yeafagl o sl @ 9w
Fm vl ¢ fo qfer gare F wmeT
1% Ag & T &, W R T
Y 8, A § FErtivaw wd € O @ | A
g7 ¥ forg wed wew HYHTY A Wife T AT
arw fxa, Hfee ag faeely A wexat @
T § | 56 a7 Wl &t 3T AR
W TET wEE AT 1 FRE Y AfmaTE
frem iy arrl weww qrw sl &)
g9 ¥qd § fr wda & fg ot 6 AT
a3 §, 9 & /0 ¥ 0T wewrd W §

WTT ) G FT Ao ¥ o {4 mew
w3y ¥ duewe ¥ fa ¥, goA v
e &, fog wftw T qfadat & mI
¥ gy §, 99 @y wifim AT ceEr &
wefedt ® W B WX F T
s v 2 ) sy Frafeerwag
framataf ¢« wew d fe Naw
AILA T WE AFAW, A W F A
ardt T & for wg feay wrer
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ot ag ey ot anrg =® w, W
F& s oY Y Fradt o o

qg wa ety # § 1

% welt aglaa & frdew wo wnga
 fraow aTrd Y g wikw T RY
fr {fR-gar & wEHt o asd & @
qreT fRqr wrg ) weY gewrd IdA
qirgk &, dfer g e X
AEY AT AT Y | weT WAW AIHRA A
Qo fwar v e qfeddy ¥ ool &7
ATy fear mom = & fag 99w
watear gy, Ma i o afees & wlt
o TF GCHTT %7 WTEHT TET | WiER
T W A B gl gare #
T, AFFT IT AN A 922 7 faw @
§ e AR gEtfig F s dfe
e, FraAT dRT 3 Y

13 qat, N foom waw oy,
fHawr §ow & g, frm Fam w1z
&N wrE wifew g 1 Tw A AIArd
wfrmfal % faas o wmer e 9
TF R Nfvrfifg & fawesm 7
RE AR T N ag A A 5 0gE aw
I JrfE | AT ATEET T & qg
gt 13570, ¥ 8 wTRr ¥ AT EAT
7 qhdRt A1 3 g o e
T W €F 47 T 5, @ qfwd)
B GHET FI FE AF G AFAT |

Tt s 7o AW T Y uw
Ty ar oA o et ¥ far fade
N & T AETE A T AR Y, g A
i &Y AT | Aoy W X 9 WA Wiy
T/ &, Fast & v v & frg e
iy eummAraliw &y wf

wRTafie Wty ;. ATy g v
wToor sereft avdver wY ardr e
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HALF-AN-HOUR DISCUSSION
INprax OckaAN A5 A Frex Zone

SHRI VISHWANATH PRATAP
SINGH (Phulpur): Mr Chairman, no
longer do the blue waves happily lap
the shores of the littoral States of the]
Indian Ocean, they bring with them
ominous tidings of the rival navies of
the big Powers charming our Ocean
Nuclear submarines now lurk in the
tranquil lagoons And up in the sky
military satellites seen every square
mnch of this part of land and sea And
down below in the depths of the sea
are installed communication devices
that speak the cryptic language of a
mounting arms iace

The Indian Ocean 1g undergoing a
qualitative strategic transformation
With more than thirty military estab-
lishments extending from Asmara to
North West Cape and Kerguelen to
Bahrien, the danger of military escal-
ation looms large on our horizon And
central to all of them hag emerged,
Diego Garcia as the very symbol of
this escalation Fiom a tiny speck,
1t has turned {o be a cancerous mih-
tary tumur outgrowing all  healthy
Littoral relations I quote from News-
week, which is published from the
US itself,

“The US Navy has drawn up
plans to upgrade its small commu-
nications station on the gouthern tip
of Diego Gareia into an 180 pmihion
dollar naval base Under the Navy’s
Plans, Diego Garcia’s air strip would
be extended to 12,000 feet—long
enough to handle cargo planes,
carrier base@ jet fighters ang even
B 52 bombers”

Mark 1t, B-52 bombers carry nuclear
warheads. The U.S, House of Repre-
sentatives has recenily sanctioned the
necessary money for the expansion of
Diego Garcia,
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And all thig to what end? I will
not enter the debate whether the
naval presence of one Bjg Power has
elicited the presence of the other, or
bow the opening of the Suez Canal
will affect the plobal strategic balance
or whether such a disproportionately
large naval presence is necessary to
keep open normal commercial routes.
What causes us and all littoral States,
the gravest concern is the thesis that
the presence of one Big Power must
be balanced by the presence of the
other in the Indian Ocean. If the
Soviet naval presence is to be counter-
balanced by the presence of the U.S.
navy, then by the same token, Diego
Garcia will have to be matched by a
permanent Russian base in the Indian
Ocean. The bitter lessons of Big
Power rivalry are at the door-steps of
the littoral steps. Not only the com-
ing generations of human beings but
alsp those of plants and trees and
foilage shall bear, in Vietnam, the
scars of a moderm warfare. It was
to this aspect that the hon, Minister of
External Affairs referred in the Rajya
Sabha a few days ago when he said
that though all countries do enjoy the
freedom of the high seas, the estab-
lishment of a permanent bases is an
entirely different story. Even in the
United States, people have expressed
their concern about the possibilities of
Big Power rivalry in the Indian Ocean.
Persong no less than Senator Robert
Kennedy, Mr. Chester Bowles and dis-
tinguished ex-officials of the Pentagon
and lately even Mr. Colby, Director
of CIA, have expressed their fears, It
is interesting to note what the Direc-
tor of the CIA hag tp say on thig sub-
ject. Mr. Colby said that the Soviet
presence in the Indian Ocean, while
it has grown slowly, is both miniscule
and presents no real threat to western
interests,

“Our assessment 4js that the
Sovlets would match any jncresse
in our presence. If we establish a
permanent establishment capable of
supporting a regular force in the
area, then they will react to estab-
Hsh a countervailing force”.
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Unfortunately, the detente in the
West has not percolated in this yart
of the world, Relations between deve-
loping nationg are still volatile and
have been, on many occasions, fanned
into open conflagrations with foreign
arms assistance. It is perturbing to
note in thig context the intentions of
the U.S. Navy in establishing a per-
manent base jn the Indian Ocean. To
quote the Newsweek again;

“The Navy contends, to help pre-
serve regimes that are friendly fo
the U.S. in the Indian Ocean area.”

I repeat “regimes that are friendly to
the U.S. in the Indian Ocean area”. We
have had a taste of this thesis during
the Bangladesh crisis, when we were
confronted with the gunboat giplo-
macy of the ‘Enterprise.’ The littoral
States may draw their own conclusions
from this episode.

This whole scenario of the Indian
Ocean is being enacted in direct flag-
rant violation of the December 1971
1esolution of the United Nations. An
honest piece of report that wag pre-
pared by a U.N. Committee of experts,
m which Shri K. Supramaniam of the
Institute of Defence and Strategic
Analysis was also a member, has been
now torn as under by Big Power pres-
sures. This Committee was asked to
prepare “a factual statement of the
Great Powers’ military presence in all
its aspects, in the Indiap Ocean, with
special reference to their naval deploy-
roent, conceived in the context of
Great Power rivalry”. Even the
Chinese delegate conceded that Big
Power rivalry meant the rivalry of
the Super-powers only, namely, the
US.A. and the U.S.S.R. The Commit-
tee did prepare g report in this con-
text and it went through the U.N. Sec-
vetariat and was duly released. The
U.N. Secretariat then found nothing
wrong in it. But thereafter the arms
twisting by the Big Powers started and
a modified report had to be prepared.—
a document which even a third rate
librarian could have compiled. The
nucleay submarines that were sighted
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in the first report have delved deeper
down helow in the gea and were not
visible in the second report. The
menacing clouds of the grms race that
were towering in the first report have
witherad away intp thin air in the
sccond report. The focus of Super-
Power vonfrontation in the first xeport
has been defused by introducing gmall
pcewersg like Great Britain and France.
T would, like to know from the hon.
what stand the Government
is gaing to take. in this tragip trunca-
tion of truth by the Big Powers?

If the U.NN, Resolution for keeping
the Indian Ocean a free zone is to re-
sult only in the 1.8, House of Repre-
soniatives voting for expansion of
Diego Garcia and if it i to result in
the simultaneous entry of cruiser
Chicago and helicopter carrier Lenin-
grad in this part of the gea, if it is to
result ¥n the appearance of the Chinese
naval presence in the Indian Oceen, is
it not high time that we look to some-
thing more substantial, something
more tangible than pious resolutions
in the world councils?

I would like to know what viable
policy the Government of India pro-
pose to puwnsue in the face of such
miserable failure of the United Nations
in. keeping the Bigger Powers away
from the Indian Ocean? Apart from
the littoral Stafes voicing their concern
in chorus in the world councils, con-
certed effort should be made to bring
them together and to evolve amongst
themselves means to safeguard their
integrity and sovereignty.

Lastly, when we survey the troubl-
ed waters of the Indian Ocean we
cennpt take away our eyes from the
3,500 miles long coest line of our
country. Our territorial inferests ex-
tend far into the sea to Andamans and
Nicobar in the East, and Lakshadwip
in the West. We will have to match
otr naval capahilities to our national
security needg, lest once again- we be
confronted with another Enterprise in
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an hour of crisis. T 4¢ Dot want; to g0
into fuwther detmils due: to - ghortage
of time and alsp lest thip discuseion
become a debate on Defence, But let
it be said .in the end. that India /hss
to asume: a role, in. Wis part of the
world, commensurate; with its status;
dignity. and size,

SHRI P. K. DEQ (Kalahandi): Mn
Chairmgn, Siv, it ig a matier of great
concern, as has beep pointed out by
the previoug speaker, that there is an
armed race in the Indian Ocean.

If you study the geography of Indian
Ocean, from the Strait of Mulaca to
the Cape of Good Hope, there are
three sea channels which wilt be ap-
proachable to Indian Ocean. First,
Suez Canal which has been closed;
second, through the Straifs of Sunda
and Malaca and, third, the Cape of
Good Hope which is the Gibralter of
the Southern Hemisphere and which
controls all the sea line¥ in that part
of the world.

It is a matter of great cancesn that
these big powers have showed a keen
nterests so far as Indian Ocean is con-
ceined. The main attraction is the
oi]l in the Persian Guif. The Persian
Gulf potential is neaply 68 per cent
of the entire oil reserves in the warld.
That i1s why the United States have
got their permanent masal! establish.
ment at Bahrein. Receatly, they have
develeped gnother naval estsblishment
i the island of Abu Mossa at the
entrange of the:Persian Gulf because
of the friendly ties withh the Shah of
Iran. It is beeawse of the il hike
that the Iranien Government hag been
trving to sink all it oil revenues to
build Iran ag a big military power,

Begides thai, even: though there
have been differences between Sowth
Africa and the United Stateg go for s
racial discrimination.is concerned, we
know for tertaip thut important mili-
tony leeders of South Africa have hesn
visiting Pantsgon and there are naval
establishments widch can monitor the
entire mevement of ships in the In-
dian Ocean from all strategic points.
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Simpllarly, in Australia also, there is
some undérstanding apnd they hive
got a naval establishment in ‘the
Australian terrftory. So, they can
mbhitor ds far aé evpto Cocos islands
sri@t ¥ the centre of the Indian Ocean
cdities the Diego Garcia which is be-
ing built, yp at a trevheridous cost and
w is going to become a big naval
heddquarters of the Russian Navy in
the Indizn Ocedn,

Now, coming to the Soviet Russia
aldo, & womld like to quote from a
remeareh paper prepared by the Lok
Subha Secretariat:

“The report prepared for the Sec-
retary-General by a panel of ex-
ports uhanimously concluded that 32
the U.S. converted the Indlan Ocean
islgnd, of Diego Garcia into a full-
fledged naval base, the Soviet Unlon
would, look for a similar base and a
“new strategic naval arms race will
have begun”.”

The Soviet Union hag already taken
stéps in this regard. They have es-
tablishetd their naval base in the
Soerota island and they have astab-
lished a naval base at port Barbara in
Somali, in Africa. It has appeared in
the newspapers that the Russiang have
also enfered into an agreement with
the Mauratius Government to have a
establishment there

China is also not sleeping over the
matter. The Chinese under-water
Raval fleet in very welj known, and
they are’ also having very good re-
lations with Tanzania; they are build-
ing a railway there; so, with the Tan-
Zanian port they are trying to have
their own base. Therefare, we can~
noti sleep over the matter. So far as
India is concerned, I wouly like to
subihit that Dnvdia is primerily a mari-
tithe netion ocoupying 5 very pre-
sminent position at the head of the
Indinh Qotan, a8 pointed out by the
PeiFlous dpeslten, with 3,500 miles of
8devboard, and: with our atrategic ia-
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lands, Andaman and Nicobar, Lacca-
diveg and Kachhetivu, we coylq have
developed those strategic islands &8
a naval base. Wy should riie to the

on and builg a véry strong Navy
whith can act ap ¢ task force if there
is any denger to India. I would re-
quest they that we should not re-
peaf the miistake of the Mogul Emi~
pie and neglet gur Navy. Half of
the population of the Indian Ocean
litforal countries live in this coumtry
and we rely on sea for import of oil
and foodgrains and also for our ex-
port trade. Owr ewrvival depends
on the maritime trade. I would,
therefore, most respectfully submit
that what hag beep provideg in the
Defence budget for our Navy, which
comés to Rs. 116.77 erores which works
out to 9.8 per cent of the entire De-
fence budget, is a very paltry sum and
it shouly be increased further and our
Navy should be properly streamlined.
Our various strategic islands likg the
Nicobar Islands, through which the
entire trade from West and Persian
Gulf pases to Japan and far-east,
should be developeq as & big naval
base Then only we can survive;
otherwise, we will repeat the same
folly which the Mogul emperors did
by completely neglecting the Indian
Ocean.

322

THE MINISTER OF STATE IN THE
MINTSTRY OF EXERNAL AFFAIRS
(SHRY SURENDRA PAL SINGH):
Mr Chairman, Sir, I share the anxiety
of the hon. Member when he descri-
bed the various developments in Indien
Ocean. He has said thet the naval
activities of bigger powers are increas-
ing and certain developments are tak-
ing place in Diego Garcia. All these
matters are naturelly of great impor-
tance to us as well as to a large num-
ber of other littoral countries. they
are posing anxiety to all the coun-
tries concerned, I share his anxiely
in this regard As far ax the Gov-
ernment of India is concerned, we
havg #sid on wany occasions that
all these deVilopiidents ave causing
anxigty to u¥ alse:
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The question posed by he hon, Mem-
ber is: what do we do gbout all these
things? That is the crux of the
matter. First of all, may I very hum-
bly submit that we must appreciate
and realise that this iz » matter which
doss not concern India alone. By
this I do not mean that India has
no role to play in the matter. I will
come to that a little later. This is a
matter which nct only concerns us
but also concerng a large number of
other countries of the Indiap Ocean
littordl as well as hinterland coun-
tries. Ang whatever action we take
should be coordinated with the other
like-minded countries. This is exact-
ly what has been happening in the
past.

The hon. House knows fully well
that this matter hag been discussed
on a number of occasions, In the
U.N. forum we have played a very
active role right from 1965 to this
day In 1871, 1972 and 1973 two or
three Resolutions were passed by the
UN and we not only supported them
but we co-sponsored them. The U.N.
resolution declared the Indian Ocean
as an area of peace free from big
power rivalries, etc,

On Diego Garcia also the hion, Mem-
ber knows that we have opposed this
new development. We have opposed
the attempt on the part of UK and
USA to expand their base facilities
and this matter has also been agita-
ted by us i al} forums of the world
and we have taken, up this matter in
our bilateral discussions as also in
the multilateral discussioms,

Ouy policy in regard to the Indlan
Ocean hag three maiy objectives. One
is obviously the defence of our ter-
titory, imcluding our island territory.
The second one is that, being a mari-
time riation, we have to safeguard
the principles of the freedom of na-
vigation on the high seas. Thirdly
and the most importent, is to ensue
thet the Mdian Ocean remains an ares

Zone (HAH)

of peace freg of tension and nuclear
weaponry, etc, ete.

1 have alveady said that we have
taken up this matter i, the United
Nations as also in the Non-aligned
Conference in Lusaka. matter
wag taken up and a resolution was
passed in 1970 at Lusaka and again
this matter was taken up in the Al-
giers Conference, In this way we are
doing everything possible to generate
world public opinion against this move.
But, beyonq that, it is very difficult
for us to do anything in a concrete
way. After all, the onus and the res-
ponsibility for creating a zone of peace
or a nuclear-free zone in the Indian
Ocean, when you come to the reeli-
ties, is dependent op the sweel-will
of the big powers. India or any other
country for that matter cannot take
any action against the big powers. All
we can do is to resmist the attempt on
their part by raising a hue and cry
in the world forums. That is what
we have done and we have done it
on every conceivable occasion, As a
result of that, I must say, as the
hon Member himself said, there is
some shift in public opinion in Ame-
rica against this 'wmove in Diego
Gareia,

As far as UK 1s concerned, we took
up this matter with them. In fact,
I had the occasion to discuss this
matter myself with my counterpart in
London two months sgo. I discussed
this matter in depth with the
Minister concerned and he as.
sured us that the UK. Gov-
ernment wil not Be in g humy to
come to a decisio,, in regargq to the
question of Diego Garcia. They said
that they were carrying out a re-
view of their owy defence require-
ments. That is one thing they want
to finish before they mak, up their
mind on Diego Garcia. Secondly,
they want to take the view of sl
the Commonwealth countries before
they come to g fina] decision. What
they said—he could not tell me what
the ultimate decision woulg be—but
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he certainly sald that there will be
wo hurry on their part to come to &
decision and that the view-points of
countries like India, Sri Lanka, etc.
will be taken into consideration be-
fore they give their consent.

SHR] B, V. NAIK: But they are
going ahead with the construction.

SHRI SURENDRA PAL SINGH:
It has to be ratified. The present
Government’s gpproval has to be given
to America before they actually start
the construction work there, That
so far has been withhelq as the matter
is under review, I cannot say that
we have succeeded but the attempts
that we have made so far have had
this salutary effect that they are hesi-
tating to give that decision, and are
considering the matter. I do not how
far we will succeed.

As regards the question of defence
of our territory, I am absolutely in
agreement with what the hon Member,
Shri P. K, Deo, hag said, that we
have to depend on our own strength
and that we have to build our own
Navy. It is our ultimate responsibi-
lity and I am sure the Defence Minis-
try is doing everything possible to
strengthen our Navy and see to it
that our defences are wmaintained.
May I say that in the last resort the
defence of the littoral countries of
the Indian Ocean depends entirely on
the countries concerned. 1 do not
think any outside power cap come to
this region and take the responsibility
for the defence of these countries. Our
defences have to be strengthened by
ourselves by achieving self-reliance
and by mutua) co-operation in eco-
nomic, technological and  scientific
fields and by building up our defen-
ces in co-operation with each other.
That is the only way in which we can
meet the problem.

Ag far as we are concerned, we will
continue to make efforts in every pos-
sibla way. We will co-ordinate with
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the efforts of other countries to see
that the Indian Ocean remains an
area of peace, and big-power rivale
ry and escalation of military activi~
ties are curbed and brought to an
end, if possible, But this is an effort
which will be g longterm effort and
I cannot say definitely how far we
will succeeq in that or how soon we
will succeed, but this is something we
must continue to work for. Thank
you.

SHRI P. K. DEO: I just want one
clarification. My question was cate-
gorical. I asked, in spite of passing
pious resolutions in Lusaka or United
Nations, will the Government cate-
gorically make a statement on the
floor of this House that more funds
will be given for improvement of
our Navy and that in the Supplemen~
tary Demands this will come before
us,

SHRI SURENDRA PAL SINGH:
Before I come to this point, I have
overlooked one of the important
points which he raised. He said
something about the USSR naval base
in the Indian ocean. There are no
USSR bases in the Indian ocean, as
far ag our information goes.

Regarding grant of more funds for
the development of the Navy, this
is a matter concerning the Ministry
of Defence. Thig information would
be passed on to them. As I said, it
is our responsibility, and I am sure
the Government of India in the Minfs-
try of Defence are doing everything
possible to see that our Navy is
strengtheneq and the territories of
our country are properly protected.

17.57 hes,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 19, 1974/Sravana 28,
(Saka),





